
THE 

iEOISLATIVE ASSEMBLY DEBI, 

(Official Report) 

Volume IV, Part V 

(JrJ September to 16th September 1924) 

FIRST SESSION 
OF THE 

SECOND LEGISLATIVE ASSEMBLY, 1924 

SIMLA 
HOVERNMF:N1' OF INDIA PRARH 

1924 

1st February, 1924

LEGISLATIVE ASSEMBLEY DEBATES



CONTENTS. 

VoLUIO IV, l'ART I-JOth Ja,mary, 1924 to 18th February,, 1924. 

Wednesday, 30th January, 1924-
Members Sworn 
Message from His Excellency the V ice1·oy 

Thunday, 31.8t January, 1924-
Inauguration of the Fourth Session of the Council of State and 

the First Session of the Second Legislative Assembly 

�Y, lat rebruary, 1924-
Members Sworn 
Statement la.id on the Table 
Questions and Answers 
Unata.rred Questions and Answers 
Governor General's Assent to Bills-

(1) The ·Mahendra Partab Singh Estates Act, 1923,
(2) 'the Moorshedabad (Amendment) Act, 1923; (3) The
Code of Civil Procedure (Amendment) Act, 1923 ; ( 4)
The Indian Income-tax (Further Amendment) Act, 1923;
(5) The Indigo Cess (Repealing) Act, 1923; (6) The Code
of Civil Procedure (Amendment) Act, 1923; (7) The 
Special Marriage (Amendment) Act, 1923; (8) The Indian
Territorial and Auxiliary Forces (Amendment) Act, 1923;
(9) The Indian Lunacy (Amendment) Act, 1923; (10) The

Indian Army (Amendment) Act, 1923; (11) The
Cutchi Memons (Amendment) Act, 1923; (12) The Code
of Criminal Procedure (Further Amendment) Act, 1923;
(13) The Indian Paper Currency (Amendment) Act, 1923;
(14) The Code of Criminal Procedure (Second Amend
ment) Act, 1923; (15) The Land Acquisition (Amendment)
'.A.ct, 1923; (16) The Indian Ports (Amendment) Act, 1923; 
(17) The Indian Electricity (Amendment) Ac-t,, 1923; (18) 
The Charitable and Religious Trusts (Amendment) Act, 
1923; (19} The lfossalman Wakf Act, 1923; and (20) Th1; 
Indian Stamp (Amendment) Act, 1923 

The India.n Penal Code (Amendment) Bill-Introduced 
The Indian Coinage (Amendment) Bill-Introduced 
The Indian Income-tax (Amendment) Bill-Introduced t The Indian Cotton

. 

Cess (Amendment) Bill-Introduced 
Election of the · Public Accounts Committee .. . 
Election of the Standing Finance Committee .. . 

K nday, 4th. l'ebruary, lffl
Members Sworn 
Questions and AnsY,ers ... 

\The India� Penal Code (Amendment) Rill--Refe1n'd to Seleet 
, \ Ci;,mm1ttee .. . . .. 

PAGB8. 

1-1
4

f>-14 

li'> 
15-22 
23-106 
lOi-123

123 
123-124 
126 
125-12R
126-12�
127 
128.

129 
129-166 

166-175



LEGISLATIVE ASSEMBLY. 
Friday', 1st February, 1924. 

The Assembly met in the Assembly Chamber at Eleven of the Clock. 
Mr. President in the Chair. 

MEMBERS SWORN: 

Honorary Captain Ajab Khan, O.B.E., I.O.M., M.L.A. (Pulljab: 
Nominated Non-Official); Pandit Madan Mohan Malaviya, M.L.A. (Allaha-
bad and Jhansi Divisions: Non-Muhammadan Rural); Mr. Surendra 
Chandra ~  M.L.A. (Bengal: Landholders). 

STATEMENT· LAID ON THE TABLE. 

The Honourable Mr. A. O. Ohatterjee (Industries Member): Sir, I lay 
on the table a statement furnished by the High Commissioner for India 
in the United Kingdom of cases in which tenders other than the lowest in 
respect of stores purchased for India have been accepted by him during 
the half yefJII: ending 30th June, 1923. • This is done in accordance with a 
promise I gave to the Assembly in September, 1921. 
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QUESTIONS AND ANSWERS. • 

ITEMS OF FINANCIAL EXPi:XDITURE IN DISPUTE BETWEEN HIs MAJESTY'S 
GOVERNMENT AND THE GOVEltNME!>."'T OF INDIA. 

1. ·Sir Purshotamdas Thalmrdas: Will Go,ernment be pleased to 
put on the table a statement showing the .items' of i ~i l e;q>enditure 
in dispute between the Government of India and .His Ma]esty s GoveI"?--
ment, which the Honourable thlL Secretary of the F1nance Department saId 
in the Council of State on the 16th July 1923 in a speech, he would place 
bE\fore the Legislature at a later date ~ 

The Honourable Sir Basil Blackett: A statement regarding important 
financial questions outstanding between His Majesty's Government and the 
Government of India is laid on the table. 

1 ~  Tegarding important fillancial questions outetanding ~  BiB MajestY·1! 
Government and the Government of India. 

(1) Pe1t8ion claim by War Office agaimt India.-This claim, which exceeds £25 
millions and may be as much as £40 millions, represents a share of pensions arising 
out of casualties amongst British Troops who had sen·ed in India and who were 
employed in the Great War. The claim has been made with reference to an· agreement 
entered into in 1870 between the Iudia and War Offi.ces. It is understood that this 
agreement is interpreted differently by tlle two offices, the former holding that it could 
not have been intended to apply against India in a war of the magnitude of the 
GI-eat War, while the latter argue that it was subject to no qualification. 

(2) India's further contribution to the Grcat Wa,.-In September 1918 the 
Indiaa Legislative Council offered certain additional financial. assistance to His 
l ~LV  Government towards the prosecution of the Great War on the conditions, 
,(i) that there was no costly conflagration on the Indian frontier and (ii) that the 
gene,·al agricultural and financial situation of Indio permitted It. On the assnmptiou 
that th3 Great War would last till March 1920, the offer involved a payment by India 
to His Majesty's Government of about £49 millions which illCluded about £4 millions 
on aClount of pensionary ~  of i i~  Troops. The Great War terminated 

li~  The 3rd Afghan War broke out and the agricultural situation proved worse 
than anticipated, with the result that in March 1920 the Legislative Council rP.<'Ondi· 
dered their offer-and reduced the total ~  (,f the contribt:.tion to £13,600,000. 
This amount which was paid to the War O l i~ 1  1918-19 also included £4 millions 
on account of pensional'Y charges of British Troops. But His Majesty's Government 
woulJ not accept as correct the figure of £4 millions as against their estimated claim 
for peusionary charges of British troops, dde Item (1). The Secretary of State has 
informed the Government of India that the matter was  being referred to the Cabinet 
in England. .. 

(3) E~ i  in East ~ i i  the Great War and especially towards 
the ,,11.1 of 1917 and the beginhing of 1918 it was nEcessary to send large Military 
Force, from India t{) East PerslI\ The expenditure on these fC'l"ces to end of 19 ~1 
has l.(en debited to the War Office in the same way as charges of Military Forces 
despatched from India to other theatres. Ir. view of the Military and Political 

~  that India possessed in East Persia the War Office demurred to bear the 
~i  charges in ~  ~  uut it i~ uncertain whether they are maintaining this 
attitude. As expenditure m East PersIa was not recorded separately in the accounts 
it is rot possible to state the amount disputea. ' 

(4) Oharges of Surplus i ~  of the Indian Army.-Owing to the expansion of 
the Indian Army during the .period of the great war the strengths of officers of the 
I i ~ Army were augmented by recruitment of a largl' number of officers who were 
granted permanent commissions. With the cessation of hostilities and the post· war 
reduction of the Army !n Indh about 1,800 ~ll  .mostly in the junior ranks, 
hecama surplus to reqUlrement3. These are bemg retIred from April 1922 under 
speci ~~ terms. The question of the basis of apportionment ~  ween England and 
India of the charges involved in the maintenance of thll surplus officers and in :.he 
ltrant of special concessions on being retired, is still under diNlUssion between the 
I ~i  and War Offices, the Secretary of State and the Government of. India claiming 

( 23) 
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60 per cent. cn the basis of the numbers recruited for special fe,fmations during the 
Great War, while the War Office would appear to have accepted l~  50 per cent. of 
the c!.arges. In a cOlIlII'unication received in May 1923 the India Office ~  
that the matter might have to go to arhitratiop.. The total amount requmng 
apportionment is about £5 millions. 

(5) Di,bulldmellt oj Brit;," 'l'roojis.-The organisation of the Post·War Army 
in India involves permanent reductions in the strengths of British troops as co.mpared 
with ,.the pre·war sanctioned establishments. The expenditure connected with the 
mainienance and disbandment of the surplus troops is an Indian liability, but it will 
be inct-Crred ;n England along with similar charges relating to disbandment of Surplus 
British troops on Imperial Establishment. The apportionment between the two Gov· 
ernments is still under discussion. The total amcnrnt involved is not yet known. 

(6) Exchange conce.<,ioll 01/ War ~lIi i  ~ i i  fixed in sterling 'and 
payable on 4th August 1919 were sanctIOned for British officers and ot.her ranks .. s 
a reward for service during the Great War. The cost of the gratuities in excess of 
the amount calculated for the Lormal strengths of offieers and men on the Indian 
establisbment was an Imperial liability. Th£. rate of exchange on 4th August 1919 
was Js. 8d. the rupee. The Government of India ecring upon what they believed to be 
the rtentions of His Majesty's Government according to a telegram received from t,he 
Secret&ry of 8tate, however, paid the gratuities at ls. 4d. the rupee to British soldiers 
sen;ing in India and Mesopotamia on that date. Subsequently the Secretary of State 
acting on what he believed to bl> the intention of His ~ Government, autho· 
rised the payment by the Government of India of war gratuities at the same rate to 
British officers. The loss by excbmge debited to the War Office under these arrange· 
ments wa! estimated at £2DO,00J in 1921 an.} this amount was p! ovisionally ~  
to the War Office in 1920·21. The Government of India protested and the ~  
went to arbitration in England. The award of the arbitrator was against India. 

(7) Future admini8tration 01 Aden and incidence oj cOBt.-A brief history of this 
item ",ill be found at paragraphs 22 and l!3 of the Retrenchme.1t Committee's report 
on Political oxpenditnre. 

It has been suggested by !.he Government of India that th'! existing financial 
arrangement should be revised. The qnestion is still nnder discussion. 

(8, Expenditure in Peuia.-Following the rOC')mmt'ndat·iolls of the Welby Com-
mission, diplomatic and consular expenditnre in Persia is beins.: shared equally between 
the If (·me and Indian Governments. In view of the fact that Indian interests ID 

i ~ have "ot increased as ra!,idly as Imperial interests, it has been suggested that 
this division is no longer fair and that since Indian interests are mamly confined to East 
Persia, it would he preferable to avoid divided ~ i  where possible. Proposals 
t{) this end have been submitted for consideration by His Majesty'a Government. 

RETRENCHMEXT IS TilE nOYAL INDIAN MAIlINE. 

2. *Sir Purlhotamdas Thakurdas: Will Government be pleased to 
state if all the recommendations of the Inchcape Committee in connection 
with retrenchment in thl'l Royal Indian Marine have been given effect to? 

Mr. E. Burdon: 'j'he attention of the Honourable Membe.r is invited 
to Part III of the statement which will be laid on the tablE- to·dllY m 
reply to another question, No. 53. 

DISPOSAL OF SUIPS AND BOATS IlELONGING TO THE R. 1. ]\.,( 

3. *Sir Purshotamdas Thakurdas: Will Government be pleased to 
state if the various ships and boats recommended for disposal by the 
Inchcape Committee have been so disposed of? If the reply to the above 
be in the affinnative, will Government be pleased to place on the table a 
!!tatement showing the amounts thus realized and the actual recurring ex· 
penditure saved by the acceptance of the Inchcape Committee's proposals 
in this connection? 

Mr. 1:. Burdon: The attention of the Honourable Member is invited 
to items 1, 2, 3, 4, 6 and 7 of Part III of the Rt.atement which is being laid 
on the table to·day in reply to another question (No. 53), and which 
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requil'efl only to be supplemented by the particulars contained in the state-
ment I now lay on' the table. • 

Statement allowing ike 11 umber of Royal IlI(fian Marini' Sltips, eil'., lIold ana amount of 
~ 9 incurrea tke-reb§. 

Rftmee. 
(1) 

R.LM.S .• , Shamo-' 

R.I.M.S ... Slad·,n .. 

R.I.M.S.L ... Tamil .. 

R.T.M.S.L .• , General Walker" 

H.I.M.S. L ... PiOkaz8 .. 

R.LM.S.L. "Sortit!" 

R.I.M.S.L ... Liuuet .. 

. -

A.mount 
re.lisen. 

(2) 

I RBCURBING SAVINGS. i 
_ (3) : 

Re. _ 
12,:'00 : 

7,400 I. 
12,000): 

15,000 

621) 

12,QQO : 

],350 : 

Obtained 
80 far as Antioipated i 
known. per (bjUID. i 

,oJ I 

19~  I I 
GO,460 I 1,00,650 i 
68,760 1,18,870 ! 

I 
28,260 I 28,410 I 

9,821) I 9,830 • 

I 
I 

17,476 I 
I 

18,390 

REMARKS. 

--------

I 

i 
Replaoed by 

! "'St. George". 
I 

PcnLlCATIOX OF THE CORRESPOXDENCE RELATING TO KEN·YA. 

4. ·Sir Purahotamdaa Thakurdal: In connection with the reply given 
iJy the Honourable Member in charge of the Department to me in the COUll' 
cil of State, will Government be plea'sed to statie the reason of the delay in 
publishing the full correspondence between the Government of India and the 
Secretary of State- about the Kenya qtlefltion? If the papers are not pub-
lished until the time this question is put m the Assembly. will Government 
be pleased to state when they expect to publish these papers in full? 

Mr. J. A. Richey: The ()rders of the Secretary of State as regards the 
correspondence ending with the decision of His Majesty's Government 
contained in the White Paper are being awaited. Until orders have been 
received the Government of India are not in G positi')D to make any state-
ment. 

Sir Purshotamdaa Thakurdas: May I ask a supplementary question, 
Sir? 1 s it usual for the Government of India to take orders from the 
S ll ~  of State regarding publicat.ioll of papers on a f1ubject which is 
closed. ? 

The Honourable Sir lfarasimha Sarma: This is a matter \vhich relates 
riot merely to the' India Officc but also t{l other branches of His Majesty's 
Government, particularly the Colonial Office, and inasmuch as the cor-
respondence hilS p8!lfled between the Colonial Office, the India Officl' and 
the Govprnment of India, there mllst he further consultation with regard 

. to the publication of such correspondence. There must, therefofl' Ill'CCS-
sarilv be some delav. and we had to refer the matter to the Secretary of 

• Stflte. . 

• 
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Sir Purshotamd.as Thakurdas: One more supplementary question, Sir. 
Is it usual to have further consultation about a subject which is closed? 

The Honourable Sir Narasimha Sarma: I understand the question is 
not closed yet. 

Sir Purshotamdas Thakurdas: I only asked for the publication of 
papers a2> far as the Kenya decision was arrived at, and not beyond that, 
Sir. 

The Honourable Sir Narasimha Sarma: Even with regard to matters 
which had been closed, if they are not exclusively of an internal character 
as between the India Office and the Government of India, 1. think it is but 
appropriate that we should consult the Secretary of State as to how far 
we can publish the correspondence which relates to other branches of 
His Majesty's Government. 

Sir PUrshotamdas Thakurdas: Is the Government of India following 
any precedent in this matter, Sir? 

The Honourable Sir Malcolm Hailey: Yes, Sir. 

EMIGRATION RULES. 

5. ·Sir Purshotamdas Thakurdas: Will Government be pleased to 
state if they are prepared to put on the table the full correspondence be-
tween themselves and the Secretary of State in connection with t.he emi-
gration rules that are to be framed according to the White Paper issued 
in July 1923? 

Mr. J. A. Richey: It is assumed that the Honourable Member refers 
to the proposals for amending the law regulating immigration into Kenya. 
Discussion is proceeding on this matter and whilst it is in progress the 
Government of India do not propose to ask for leave to publish the cor-
respondence. But the Honourable Member may rest assured that every-
thing possible is being done. 

CONDITION OF INDIANS IN KENYA. 

6. ·Sir Purshotamdas Thakurdas: Will Governrl'ent be pleased to 
. state what steps they propose to take for the purpose of keeping in touch 
with the conditions of Indians in the Kenya Colony, and if they are aware 
'of any additional hardships to which Indians in Kenya are being put since 
the publication of the Kenya decision? 

Mr. J. A. Richey: The Government of India have made certain 
requests to which no reply has yet beel;l received. The Government of 
India are aware that Indians in Kenya have been passing through a period 
of grave anxiety since the decision referred to and have seen reports in 
the press that attempts were being made to boycott them. But they have 
received as yet no specific complaint from anyone who has experienced 
additional liardship. 

Sir Purshotamdaa Thakurdas: Whom do the Government of India 
-expect from Kenya to send up their complaint here? The Government of 
r ndia have no officer of their own? 

The Honourable Sir .araslmha Sarma: We know that the persons who 
:are affected, whether in South Africa, Kenya or other places, occasionally' 
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choose to make representations to th .. Government of India in respect of 
hardships they undergo, and therefore it is perfectly open to them to make 
representations either to the Colonial Government or, if necessary, to the 
Government of India through the proper channel, and in the absence of any • 
specific information, the Government of India are naturally unable to pro-
ceed in the matter. We shall be grateful if any Honourable Member will 
give us specific information upon which we can proceed. 

Sir Purshotamdaa Thakurdas: Do I understand that the Government 
of India would attend to representations from Indians in Kenya, only if 
they are made through the Colonial Office? 

The Honourable Sir lIarasimha Sarma: Weare in correspondence with 
the Secretary of "State as t.o whether other means can be employed for the 
purpose of obtaining correct information, and that is the answer which was 
given in reply to question No.6, namely, that we have not yet received 
any orders from the Secretary of State. 

Sir Purshotamdaa Thakurdas: Do I understand that the Government of 
India have received no complaints from Indians in Ken,)'a since the White 
Paper was published? 

The Honourable Sir Barasimha Sarma: No specific complaint upon 
which action could be taken. 

SETTLEMENT OF AMOUl\TS IN DISPUTE BETWEEN HIs MAJESTY'S 
GOVERNMENT AND THE GOVERNMENT OF INDIA. 

7. ·Sir Purshotamdas Thakurdaa: Will Government be pleased to· 
state what steps they are taking to ensure that the amounts in dispute 
between them and His Majesty's Government which were not settled till_ 
1st April 1923, are settled in accordance with the best financial interests of 
India? 

The Honourable Sir B,sil Blackett: The Government of India have 
placed all relevant information fully before the Right Honourable the 
S ~  of State for India,' in whos'e ~  the final discussions with 
His Majesty's Government must necessarily rest. 

Sir Purshotamdas Thakurdas: Do the Government of India wish to 
cQnsult this Assembly before any such settlement is arrived at? 

The Honourable Sir Basil Blackett: It depends entrr-ely on the form in 
which the final settlement is arrived at. • 

Sir Purshotamdas Thakurdas: Do I understand that this Assembh-win 
then have some idea of the nature of the settlement, Sir? " 

The Honourable Sir Basil Blackett: Undoubtedly, full information will 
be given to this Assembly in due course. 

Sir Purshotamdas Thakurdas: Before the settlement is made, I take it, 
Sir? 

The Honourable Sir Basil Blackett: The Honourable Member must tah 
it as he wishes. . 

" . Diwan Bahadur )(. Ramachandra R&D: May 1 know, Sir, whether this 
A ~ l  will have an opportunity of making ~ representation with refer-

~ to the specific points covered by this question; .whether ~  will 
i  • 
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have an opportunity of discussingllthose matters in this House before uny 
nnal decision is arrived at by His Majesty's Government? 

The Honourable Sir Basil Blackett: It will always be ~ i l  for a 
Hesolution to be moved, but the Government of India will uat·urall.\ tal,,,, 
such steps as are in their pmyer to see that this House is properly infonnt)d. 

EXPENDITURE ON LEE COMMISSION. 

8. *Sir Purshotamdas Thakurdas: Will Government be pleased to 
state the total expenditure incurred by Lord Lee and his party coming out 
to india, giving details of: 

(1) the passage money spent by them from England to Bombay by 
sea, and 

(2) the amounts spent by them up-to-date (of framing the reply) on 
Railway journey in India? 

The Honourable Sir Malcolm Hailey: (I) The Chail1l1all, three :.\clembels, 
and two Secretaries received first class passages from Bombay t.o London, 
and the four members of the reporting staff fiecond class pas"ages. 

(2) The exact amount payable for railway journeys in India up to datt; 
bas not yet been intimated by the Railway i ~  I would however 
make it c.Iear to the Honourable Member that, following the ordinary prac· 
tice, a note showing the total cost of the Commission will be printed with 
their report. 

SEPARATE ESTABLISHMENT FOR THE LEGliSLATL'HE. 

9. *M:r. ]t. C. :Heogy: Will Government be pleased to state what 
steps, if any, have been taken to split up the Legislative Department into 
a department of Government and a department of the Legislature, as a 
.result of the debate on the motion of Rao Bahadur C. S. Subrahmanavam 
in the last Assembly? . 

Sir Henry J[oncriefl Smith: The question was exhaustively eXflmined 
flfter the Inchcape Committee submitted its report; ~  hal'! bern d('cided 
that, for the present, iIi the interests both of economy' and of efficiene\', it 
is desirable that the business of the Legislature should eontinue to he '('on-
ducted by the Legislative Department of the Governmcnt of India. 

\VOHKING OF THE REFORMS. 

10. *Mr. ]t. C. :Heogy: Will Government be pleased to state whether 
un,,' report of any kind has been received from any provineial Govemlllent 
011 the working of the Heforms? If the answer be in the,affirmative. will 
Government be pleased to lay on the table all such reports and connected 
eorrespondence? 

The Honourable Sir Malcolm Bailey: 1\0 official report,:; on t.he f'uhjcC't 
have been received. 

Mr. X. C. Roy: May I ask if the Honourable Member proposes to (',111 
f0r such repo)'ts? 

. TJ:le ~ l  Si~ Malcolm Hailey: I was going to add, Sir, that eL'l'-
tam mformatlOn was mformally called for, but the G0vernment of India 
de not intend to publish it. 
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1Ir. V. J. Patel: Have the Government of India received any Report 
from the Central Provinces Government regarding the ~ ili  of the 
Reforms there? 

The Bonourable Sir Italcolm Bailey: No, Sir. I am astonished to hear 
that the Uefornls are unworkable in the Central Provinces. 

EXPENDITURE ON SIR 'J'EJ BAHADUR SAPRU'S DEPUTATION TO ENGLAND. 

11. *1Ir. E. O •• 8Ogy: Will Government be pleased to lay on the 
table a statement showing the expenditure (under Major heads) incurred in 

-connection with the deputation of Sir Tej Bahadur Sapru to England? 
The Honourable Sir Jlalcolm Bailey: A statement is laid on the table 

Statement slwwing tile ezpenditul'e incurred in conlJeriion witk tke deputation of 
Sir T. B. Sapru to ElIglalld. 

Rs. A. P. 
Sir T. B. SlIpru. 

Allowance at (£250) 3,750 0 0 
~  pt88age to "In,iia (£53)t . 'i95 0 J 
Trdvelling allowance in India l,302 0 0 

MI'.ll",kbroolt WilliG"" (Private ~  to Sit T.B. 8apm). 
Pay , " 4,385 13 4. 
Return passage to Inili'.\ (£5S)t 795 0 0 
Travelling allowance in India 666 12 0 

Total • 1l,694 9 40 

+ Converted at the re.te ~  R8. 15 to £. 

COLONIAL AND INDIAN MILITARY EXPENDITURE. 

12. *Sir Purshotamdas Thakurdas: (1) Have Government seen a reply 
in the House of Commons on the 30th July 11)"23, given to Mr. C. W" 
Darrishire (Liberal) by Sir William Joynsqn Hicks wherein the latter stated 
that 

" on the basis of estimates for 1922-23 the approximate cost of lhe 
defence per head for a popUlation of European descent in the 
Dominions was as follows: 

Australia 17s. 11i. 
South Africa 128. Ii. 
New Zealand 118. M.. 
Canada 68. Sd.? 

(2) If the reply "to the above be in the affirmative: 
(a) Will Government be pleased to get from His Majesty's Secretary 

of State for the Colonies the average income per head of the 
popUlation of European descent in each of the Dominions 
referred to by Sir \Villiam J oynson Hicks? and 

(b) Will Government be l ~  to state. the approximate cost of 
defence of India per head of the population of India together 
with the approximate average income per head of populatiori in 
India during the :\'ears 1914-15, 1918-19 and 1920-21? 
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The Honourable Sir Basil Blackett: (1) The answer to the first part of 
the question is in the affirmative. In answer to the second part, the Gov-
ernment have not framed any official estimate of the average income per 
head of population, nor are they prepared to endorse any of the unofficial 
estimates which have been framed from time to time. Such statistics 
necessarily involve a large number of assumptions and qualifications and 
are apt to be extremely misleading. 

The approximate charge per head of population for military expendi-
ture, on the basis of the net cost of military services, including services 
connected with ~ war, frontier operations and other special services, work 0;. 

out as follows: 

1914·15 
1918·19 
1!!20·21 
1923·24 (Estimate) 

.. -

Total. Per head of Jl<'pulation. 
Hs. RI. 

~ ~ 30 
66.72,01,582 
8!,75,37,319 
62.00,CO,OOO 

STATE PmsoNERs. 

1-25 
2-70 
3'30 
Nt 

13. *Mr. :It. C. Keogy: (a.) Will Government ~ pleased to state the 
number of persons, belonging to each Province, who are at present under 
detention under Bengal Regulation III of 1818? 

(b) How many of them, in each Province, have been dealt with under 
the said Regulation for creating trouble (i) on the frontiers, and (ii) in the 
Indian "States? 

The Hcnourable Sir )[alcolm Hailey: Will it be any convenience to the 
Honourable Member if I answer questions Kos. 13 to 18 together? I can 
answer them separately if he prefers. 

Mr. :It. C. Beogy: They may. be ans\\'ered together. 

STATE PmsoNERs. 

14. *)[r. X. C. Beogy: (a) Have Government deviated, in any instance, 
from the recommendations of the Repressive Laws Committee, in regard to 
restrictions on the use of Bengal Regulation III of 1818, since the publica. 
tion of the report of the said Committee? 

(b) If so, in what instances, and for what reasons? 

STATE PRISONERS IN BENGAL. 
15_ *Mr. :It. C. Beogy: (a) \Vhat is the nature of the charges against 

the persons who have been imprisoned in Bengal under Bengal Regulation 
III of 11:118, since September, 1923? 

(b) Have the grounds of the determination taken in their case come 
under revision from time to time, as required by the said Regulation? If 
so, when, and with what result? 

,. (c) For what periods, if any, were the said persons in the custody of a 
Zilla or city Magistrate? Did any Judge, in any such case, visit the State 
prisoner and issue orders concerning his treatment, as contemplated in 
clause First of Section IV of the said l ~i  ". 
. . {d) Which public officers have been instructed by the Governor General 
in Council, under clause Second of Section IV of the.Regulation, to visit 
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the State prisoners in Bengal; at what periods ha,:e they been instructed. to 
visit them; and how many reports ~  been receIved from them regarding 
the health and treatment of such pnsoners? 

(e) Have reports been received under Section VI of the Regulation as 
to whether the degree of confinement to which the State prisoner is 
subjected, appears liable to injure his health, and whe.ther the allowance 
fixed for his support is adequate to the supply of hIS own wants and 
those of his family according to their rank in life? If so, to what effect 
have such reports been received in each case? 

ALLOWANCES OF STATE PRISONERS IN BENGAL. 

16. *J[r, 1[, 0, Beogy: (a.) Will Government be pleased to state the 
amount of allowance fixed -in the case of each person taken prisoner in 
Bengal under ~l i ill of 1818, since September, 1923? 

(b) Are Government satisfied that the ll ~  are adequate to the 
supply of the wants of the State prisoner and his family according to their 
rank in life, in each case? 

(0) When was the arrest made, and when was the payment of allow-
ance first made, in each case? . 

REPRESENTATIONS FROM STATE PRISONERS IN BENGAL. 

17 .• J[r, 1[, 0, Neogy: (a) Have Government received any repre-
sentations from the State prisoners in ::aengal; if so, to what effect in each 
case, and what observations have been made thereon by the officer in· 
whose custody the prisoner is placed, and what action taken by Govern-
ment? 

(b) Have reports been received under Section ill of the Regulation; 
if so, to what effect in each case, and what action has been taken thereon 
by Government? • 

STATE PRISONERS IN BENGAL, 

18. *J[r, 1[, 0, •• ogy: (a.) Is it a faot that the papers relating to all 
such State prisoners in Bengal have been ordered to be placed before two 
Judges for eXanllnation? ' 

(b) If so, what observations have been made by them in each case? 
(0) Is it a fact that certain State prisoners applied to the Government 

of Bengal for permission to interview the said Judges while they dealt 
with their papers, and that such permission was refused? 

~  Honourable.Sir Malcolm. Hailey: QueBtio7l.13-(a) Bengal, 22; the 
PunJab, 1; and Indian State Territory, 1. 

(b) In four of the cnses the action taken had reference to hostile 
~i i i  directed. ~ ~ abroad against ~ security of India and among the 

obJects of these actIVItIes was the fomentIng of trouble on the frontier. 
i ~ U-(a) and (b). I~ .twenty of the cases in Bengal, the action 

taken was .In respect of ~  in a revolutionary conspiracy with thE 
avowed obJect of the assassInatIon of Government officials. ConnectiOn!: 

~  some of the conspirators and Communist agents abroad had been 
defimtely traced, and, though the immediate cause of action does not fall in 
the specific categories mentioned by the Committee they recognised the 
n,ecessity of speoial measures in ilie event of a oontmgency of this kind . 

• 
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• Que8tion 15-(a) The ·Honourable Member is referred to the reply '1 

have just given. 
(b) The report required by section 3 of the Regulation on the 1st January 

has not yet been received. They were not under detention on the 1st 
.July 1923. 

(c) Government have no information. 
(d) The District Magistrates of the localities in which the detenus ar€ 

confined have been appointed to be the officers to visit and submit reports 
to Government every month. Sixteen reports have. been received. 

(e) Reports have been received and recommendations for allowances have 
been made and sanctioned in respect .of all persons except those interned 
very recently. The detenus are in good health and are wel1, treated. 

Question 16.-(a) Government are not prepared to supply the informa-
tion. 

(b) Yes. 
(c) Thirteen persons were arrested on the 25th September last; one 

on the 2nd and one on the 6th October; one on the 20th .December last; 
one on the 16th and four on the 20th January 1924. Fayments take 
effect from the date of incarceration. 

Que8tion 17.-0ne Muzaffar Ahmad confined in. the Midnapore Jail 
complained of the inadequacy 01 the allowance sanctioned for his family. 
Inquiries made locally, however, showed that his incarceration has not 
affected their circumsJiances. 

Seven internees in the same Jail complained of their. treatment, parti-
cularly in respect of food and clothing; but inquiries showed that they had 
DO grounds for complaint. 

A third representation was received from two prisoners to be allowed 
to live in Calcutta on parole. This was refused. 

(b) Please see my answer to part (b) of question 15. 
Question 18.-(a) Yes. 
(b) The Judges found that the existence of a revolutionary conspiracy 

has been clearly established and that in every case the evidence available 
is sufficient to prove active participation therein. 

(c) Government have no information. 
J.. 

RCUNG Te ~  OF· QUESTIONS ON BEHALF OF ~ 1IEMBER WHO HAS NOT 
TAKEN THE OATH. 

Mr. K. C. Roy: Sir, may I ask your ruling? Dr. Gour has asked me 
to put this questionst on his behalf but I find that he has not yet taken hi: 
oath of office. If you will permit me, I shall very gladly put this question. 

Mr. President: A Member who has not taken the oath of office cannot 
discharge his functions on the floor of this House. Honourable Members 
are aware that, as a matter of convenience, I have consented to receive 
notices of Questions and Resolutions before the oath was taken merely in 
order that the stage of admission might be gone through before busiiIess 
opened here. But when it comes to the asking of questions or the perform. 
ance of any other function on the floor of this House, that cannot be done 
until the oath is taken. . 

t:No. 19 .in printed List of' Questions. 



QUESTIONS AYD ANSWBRB. 

GRANT OF FUBT}lER REFORMS. 

19. *.,. B. Venk&tapatlraju: Will the Government be. pleased to 
state whether any and what action was taken on Dr. Gour's Resolution 16 
the conferment of further reforms passed by the Assembly on the 18th 
.July 1923 and whether the Secretary of State replied to any communica-
tion made" on the subject by the ~  of India? If so, would 
Government place the Secretary of State's reply on the table? 

The HODottrable Sir JIalcolm Hailey: I find that this is practically"iden-
tical, Sir, with the last question. t If the Honourable Member will allow 
me, I will read the answer I should have given to Dr. Gour if his question 
had been asked. It will, I think, supply the information that is asked for: , 

.. (a) A copy of the Resolution adopted by th,e Assembly and of the de-
bates in the Assembly on the Resolution was forwarded to the Secretary 
Df State. 

(b) No reply has been received from the Secretary of State. 
(c) :No recommendation has been made by Government on the Hesolu-

tion. and there has been no intermediate correspondence with the Secretary 
of State. • 

(d) In reply to that I was about to suggest to,Dr. Gour that he should 
await the discussion on the 5th Februarv on the Resolution which has 
secured the first place in the ballot as regards this part of his question." 

Mr. K. C. Roy: May I ask, Sir, what has been done to explore the pos· 
sibilities of further reforms under the existing Act? 

The H()llourable Sir Malcolm Hailey: I would again suggest -to the 
Honourable Member that we had best deal 'with that matter when we come , 
to the Resolution on the subject .. We can then deal with it in some more 
convenient form than in answer to a question. 

Mr. R. K. Shanmukham Ohetty: May I ask, Sir, if His Majesty's Gov, 
ernment have informed the Government of India i~ Question of 
extending the Reforms cannot be opened before 1929, the sta.tutory period 
fixed ? ~  any information bee? i ~ by.,the Government of India? 

The Honourable. Sir lI[alcolm Hailey: If the Honourable Member ha.s 
followed our debates of last Session, he will recollect thj\t we received a 
Despatch from the Secretary of State on the subject; it was p,ublished at 
the time and fully discussed in this Assembly. At the present moment. 
that despatch is the ruling ~ i  on the subject. 

INDIAN CIVIL SERVICE. 

20. *Sir Purshotamdas Thakurdas: Will Government be pleased. to 
put on the table a statement showing the following: 

(a) The date on which the Indian Civil SerVice was instituted with 
the number of posts then created a.nd filled, and the pay, 
promotions and all allowances including leave a.llowances and 
pensions of the various posts then. 

(b) Similar figures for every twenty years since then till 1915-16. 
(c) Similar figures for 1918-19 and 1922-23. 

~
t Not put, "ide Mr. President's ruling on page 32, ante. 

B2 
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(d) A statement showing the cost of living in each of the years. 
referred to in (a), (b) and (c) above. 

(e) A statement showing increases in the pay, allowances of all BOrts 
and pensions "to the English Civil Service in the years covered 
by the period referred to in (a), (b) and (c) above. 

(f) A statement showing the cost of living in Great Britain in the-
years referred to in (e) above. 

The Honourable Sir K&lcolm Hailey: I regret that I cannot, for the 
purposes and within the reasonable limits of a reply to a question, embark 
on the s.omewhat elaborate research to which the Honourable Member 
invites me. If the Honourable Member can be persuaded to undertake 
the inquiry himself, the results of which I should be extremely glad to 

~ i  I would suggest that he might appropriately begin it in the year 
1793. when the Indian Civil Service first received statutory recognition in 
the East India Company Act. 

Sir Purshotamdas Thakurd&s: I fully appreciate what the Honourable 
Member has said, but do I understand that the Government have not col· 
lected any figures On the lines of comparison indicated by me before the;y 
appointed the Lee Commission? 

The Honourable Sir Malcolm Hailey: I do not think the Lee Commis-
sion would have been entirely grateful to us if we had presented them with. 
figures dating from 1793. We have given them very full information re-
lating to the Service in recent years, but we have not indulged in a long 
process of historical research. 

Sir Purshotamdas Thakurdas: Would the period beginning from the 
year when the Crown took over India be considered by the Honourable 
Member as only of historical value? 

The Honourable Sir Malcolm Hailey: Of historical interest, but of no 
great value for present purposes. 

Sir Purshot&md&s Thakurd&s: I understand, then, Sir, that Gov-
ernment have no figures even from the ~  1858 onwards? 

The Honourable Sir Malcolm Hailey : We certainly have 'no figures 
readily available. I daresay they could be obtained by prolonged search 
among our records, but again I would suggest to the Honourable Member 
that, e,!,en if they were obtained, they would be of no value for present 
purposes. 

Diwan Bahadur T. Rangachariar: May I ask, Sir, whether any informa. 
tion on the lines indicated in this question has been prepared for any period 
for the Lee Commission? 

The Honourable Sir Malcolm Hailey: To the best of my recollection 
we. have i ~  them with ~ i l subsequent to the Report of ~ 
Islmgton CommlSSIon. We have given them very full material about the 
Services since that date, but again, speaking only from recollection I don't 
think we went further back than that. ' 

Diwan Bahadur· J[. Ramachandra Rao: May I ask Sir if that infor-
mation can be made available to this Honse? " . 

The Honourable Sir Jlalcolm Hailey: I have little doubt that it }ViII 
be li ~ or at an events summarised in the Report. 
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Diwan Bahadur II. ll.amachaDdra Bao: But I' am asking whether it 
could be made available earlier than the Report. 

The Honourable Sir JIalcolm Bailey: I will examine it, and, if the 
Honourable Member would like to see it, I will endeavour to place it at his 
disposal. but that must be depend.f'nt on the result of my examination. 

REDUCTION OF COAL FREIGHTS. 

, 21. *Kr. E. O. Neogy: (a.) Has the attention of Government been 
drawn to the Resolution passed by the Associated Chamber of Commerce 
in the last Bombay session of its annual meeting, asking for a general 
reduction of coal freights over long distance traffic? 

(b) Is it a fact that the Indian MinUlg Federation has been 
urging the question' of reduction of coal freight -from the coal£elds to the 
distant centres ever since November 1921? 

(0) Is it a fact that His Excellency the Viceroy, replying to I)D 
address presented by the Indian Mining Federation on the 16th December 
1922. said that he was deeply impressed with the disability which the 
Indian COal has to labour under in competition- with foreign coal in such 
consuming centres as Bombay, owing to high freight charges from coal-
fields to those consuming stations? 

(d) Is it a fact that even so recently as the 22nd of August, 1923, 
a conference of the representatives of coal trade and the Railways con-
cerned presided over by the acting Commerce Member discussed inter aiia 
the question of reduction of freight rate over long distance traffic? 

(e) Should the reply to the questions (a), (b), (0) and (d) be in the 
affirmative, will Government be pleased to indicate their general attitude 
in the matter. in view of the persistent representations from the variou!l 
commercial bodies? Will Government also be pleased to lay on the table 
the full copies of correspondence they had with the Railway authorities con-
cerned, and the correspondence which passed between the various Agents 
of the Railway Companies ~  their Home Boards? 

The Honourable Sir Oharles Innes: (V. (b) and (d). Yes. 
(0) His Excellency ,the Viceroy in the speech referred to sympathised 

with the desire of the I,ndian Mining Federation for concessions in freight 
and said that he was impressed by its observations. 

(e) The Government do not propose at present to take up' with the 
Railway Companies concerned the question of reducing long distance 
freights on coal. , For one thing it is in the general in1ierest of the coal 
trade itself as well as of other trades that the bu,lk of coal for Bombay 
should go via the Kidderpore docks and coasting steamers rather than oy 
the all-rail route. On the former route there is quick-tum-round of wagons. 
On the latter route the journey from the coalfields to Bombay and back 
takes about 25 days. The Honourable Member is no doubt aware that a 
rebate on coal exported from the Kidderpore docks has recently been 
granted by the Railway Companies concerned, and the Government hope 
that with this rebate and by the help of the measures which the trade is 
itself taking to sort and grade Indian ooal before export to ~  Indian 
coal will again be able to compete in the Bombay market, They are, how-
ever, watching the situation carefully. The answer to the last part of the 
~ i  is in the negative. 
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'WAGONS FOR COAL TRAFFIC. 

22. *)[:r. X. O. B"eogy: ~ Is it a fact that the Government still 
exercise a control over the distribution of wagons for the coal traffic on the 
E. I. and B. N. Railways? 

(b) Is it a fact that the control exercised involves undue preference 
to some of the colliery owners and consumers over other colliery owners 
and other consumers? 

(c) Is it a fact that the control over distribution of wagons for coal 
traffic was actually withdrawn in August 1919, and being re-introduced 
two weeks after, was again formally announced to be withdrawn towards 
the end of that year? 

(d) Should the reply of the question (c) be in Jihe affirmative, will Govern-
ment be pleased to state why the control is still being exercised, and why 
the Coal Transportation Department is still being continued in the face of 
ciefinite announcement for its gradual abolition? 
, The Honourable Sir Oharles Innes: (a) Control over the distribution ot 

waaons for coal traffic on the Eest Indian and Bengal Nagpur Railways is 
ex;rcised by the Coal Transportation Officer, Railway Board, who is assist-
ed by an Advisory Committee composed of representatives of the-

Indian Mining Association, 
Indian Mining Federation, 
Bengal Chamber of Commerce, 
and Bengal National Chamber of Commerce, 

with the Director of Industries, Bengal, as Chairman. 
(b) The Government of India do not admit that the control exercised 

involves undue preference. It is obvious that Railways and other work is 
of public utility must, in the general interest, have the first call on sup-
plies of wagons, and an order of allotment of wagons has been in force for 
many years. 

(c) and (d). It is a fact that the coal special indent system was with-
drawn in 1919 and that in October of that year a warning was issued tc 
coal consumers and dealers in India, that, from the 1st January 1920, they 
must arrange to obtain their coal from collieries by the ordinary methodE 
which were in force prior to the introduction of the 'above system. At the 
same time, it was decided to replace the Coal Controller by a Coal Trans-
portation Officer. The function of this officer was to ccmJ.e to the assistance 
of consumers in cases of emergency, but it was hoped that special assist-
ance of this kind would be necessary only occasionally. In 1920, however, 
the demands for coal proved to be so much in excess of the available wagon 
supply that most consumers found themselves in difficulties, and applica-
tions for assistance became more and more numerous. Since then, the 
whole question has been frequently brought under review par:ticularly by a 
Committee composed mainly of the Members of the Legislative Assembly 
and the Council of State which sat in February 1921. It has not yet been 
found possible to abolish the Coal Transportation Officer with whom, as 
stated above, an Advisory Committee has been associated, but we are DOW 
returning to the conditions which prevailed before the war, and the Govern-
ment of India are now examining the question whether it is not possible 
to leave the task of allotting wagons for coal traffic to the two Railwavs' 
concerned. But I must warn the Honourable Member that it will pl'Obab1y 
be always necessary to proceed according to Bome or.der of allotment. 
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COST OF KASTA AND DAMAGURIA SIDINGS, E. I. RAILWAY. 
23. *JIr. K. O •• eou:: Will Government be pleased to state the cost 

involved in the construction of Kasta and Damaguria sidings off Ondal 
Sainthia and Sitarampur Branch in the E. 1. Ry., and what traffic has been 
offered by these sidings since their construction? 

The Honourable Sir Oharles Innes: The total expenditure on Damaguria 
siding and Kasta Branch up to date is Rs. 2,86,692, and Rs. 26,22,151, 
respectively, and the total numbers of wagons, loaded on these sidings 
since opening, are 8,265 on the former and 4,994 on the latter. 

RAILWAY FACILITIES TO TIIE KARANPURA AND TALCIIER COALFIELDS. 
24. *Kr. It. O. Heogy: Will Government be pleased to state what is 

the amount of outlay already made and proposed to be made in providing 
Railway facilities to the two coalfields of Kilranpura and Talcher and 
what is the earning already yielded by the traffic offered by these coal-
fields or is likely to be yielded from their prospective development in 
course of the next 10 years? 

lIIr. A. A. L. Parsons: A statement giving the information is laid OD 
the table. 

Railway e:densiO'll8 to tlu! coalfields of Karanpura and Talcker. 
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PURCHASE 01' COAL FOR STATE RAILWAYS. 

25. *1Il. K. C. Beogy: (a) Has the attention of Government been 
drawn to the evidence disclosed before what is known as the Church 
Trial in Calcutta in regard to the arrangements for the purchase of coal 
for the requirements of the State Railwl).Ys by the Mining Engineer to 
the Railwa) Board, and do Government propose any change in the exist· 
ing arrangements for purchase of coal for the requirements of the State 
Railways? . 

(b) Will Government be pleased to give a list of the contracts 
entered into by the Chief Mining Engineer to the Railway Board, in course 
of the last 3 years, for ~  purchase of coal, showing the period for which 
the contract extends and the quantity of coal involved in each contract? 

(c) Is it a ~  that some of these contracts were entered into without 
any invitation of tender from the public and if so, will the Government be 
pleased to state the reasonl!l for such a course? 

The Honourable Sir Charles Innes: (a) The Government have not had 
an opportunity of studying all the evidence adduced in the case referred 
to, but as at present advised, they are of opinion that they always require 
f'xpert assistance in the placing of contracts for coal and in arranging for 
deliveries against those contracts. The Chief Mining Engineer is also 
required in connection with the collieries owned by railways. 

(b) If the Honourable ~  cares to come round to the Railway 
Board Office, he will be shown the list referred to. 

(c) Offers were invited from the firms which were in a position to 
supply the class of coal required by the railways. This is an ordinary 
business procedure. 

ABOLITION OF DIVISIONAL COMMISSIONERSHIPS. 

26. *M:r. Gaya PraSad Singh: (a) Has the Government of India asked 
the Local Governments to examine the question of the proposed abolition 
of the posts of Divisional Commissioners? And if so, what replies, if any, 
!\ave been received from the different Local Governments? 

(b) Will Government be pleased to lay on the table of the Assembly 
copies of all communications which may have passed between the ~ 
ment of India and the different Local Governments on the subject, and 
also copies of communications, if any, between the Government of India, 
snd the Secretary of State? 

(c) With reference to question No. 490 on this subject (printed at page 
3100 of Vol. TIl of the Legislative Assembly Debates), will Government 
be pleased to state what recommendation, if any, it has received from the 
Government of Bihar and Orissa? And will Government be pleased to lay a 
copy on the table? 

(d) Will Government be pleased to give the Legislative Assembly an 
cpportunity to discuss this question before any final decision is arrived at? 

(e) Has this question been referred for opinion to any public bodies or 
~A i i  or individuals ? And if 80, will Government be pleased to 
lay copies of ,their replies on the table? 

The Honourable Sir Jlalcolm. Haney: (a) Yes. All replies ha.ve been 
received. 
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(b) alld (c). Government are not prepared at present to lay the corres· 
pondence on the table or to state the recommendation of any particular 

Local Governmenii. 
(d) It is open to any Honourable Member to move a Resolution on thE 

subject. 
(e) The anflwer is in the negative. 
Mr. Devaki Prasad. Sinha: Are Government aware that in the province 

'.If Bihar and Orissa there has actually been an increase in the number 
(.f Divisional Commissioners and one Mr. Heycock has been appointed 
Additional Commissioner of Patna simply because no other post could be 
found for him) 

Mr. rresident: That question is not primf.rily the concern of the 
Governor General in Council but of the Governor·in-Council of Bihar and 
Orissa and of the Legislative Council of that province. 

Diwan Bahadur T. Rangachariar: Do. Government propose to tllke 
~  action on these reports received? 

The Honourable Sir lIalcolm Hailey: Weare considering them. 

PUSA AGRICULTURAL INSTITUTE. 

27. *J[r. Gaya Prasad Singh: (a) Adverting to the ad interim reply 
given to question No. 70 (printed at page 53 of VoL ill of the Assembly 
Debates), and to question No. 31 (printed at page 1003 of VoL ill) on 

. the subject of the Pusa Agricultural Institute, will the Government be 
pleased to state:, 

(I) How long has the Pusa Agrioultural Institute been in existence? 
(ii) What has been the total expenditure, recurring and non-recurring, 

incurred over the said Institution, year by year? And also, 
what income, if any, there has been each year? 

(iiI) What practical results ha.ve so far been achieved from this In-
stitution, towards the development anI! improvement of agri-
oulture in the country? 

(b) Will Government be please. to furnish for the information of 
members of the Assembly a comparative statement of all officers, and 
employees, drawing R5. 500 per month and over. Europ.ean and Indian, of 
the Institution since its foundation with their names, the amount of their 
salaries, their period of service, and the nature of their w.:>rk? 

(c) Is the Government aware that the people of this country generaUy 
bave not at all been benefited by this Institution, and that they regard it 
as a. waste of public money? 

(d) If the answer to the above be in the negative, will Government be 
rleased to enquire and report? 

(c) Will the Government, in the interest of economy, be pleased to state 
if it is willing to examine the question of closing the Institution; and if so, 
~  

lIr. J. A. Richey: (a) (i) and (iii). The attention of the Honourable 
Member is invited to the particulars already given at (a) and (b) on 
page 1331 of Volume III, Part 2, of the Legislative Assembly Debates. 
Later infonnation regarding the activities of the Institute is available from 
it!! last Annuaj Report, which has been placed in the library. 
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(iJ) A statement giving the information' asked for is placed oil the 
table. 

(b) A statement giVIng the information asked for With regard to the 
staff now in service is placed on the table. For any further information 
:! reference is invited to the Half-yearly Lists of Officers in the Imperial 
Department of Agriculture in India issued from 1904 to 1922 and to the 
Annual List of Officers in the Indian Agricultural Department for the bt 
,1 anuary 1923. 

(c) and (d). The answer is in the negative. 
(e) The question was gone into carefully in connection with the 

inquiry made by the Retrenchment Committee and it was decided to 
maintain the Institute which is ~  valuable work. GovernmEnt do not 
propose to make any fresh inquiry. 

Statement shOflJi'll!} the receipts and ell''Penditu're qf tke Agricultural Research Institute, 
Pusa, from 1903- 04 to 1922-23. 

Year. Receipts. Expenditure. REllA.BRe. 
I 1 _________ 

RB. I Re. 
I 

1903-04 and 1904-05 4,005- I 1,78,383 - For 1904-05. 

1905-06 2,581 

\ 

2,31,56" 

1906·07 3,680 3,10,029 

1907·08 6,077 2,88,833 

1908-09 9,680 3,23,923 

1909-10 5,573 3,12,428 

1910-11 13.462 2,99,586 

1911·12 9,455 3,04,045 

1912·13 14,633 3,85,390 

1913-14 • ! 22,151 4,53,850 

191 ~ 16,843 4,20,610 

1915·16 15,340 4,19,981 

1916-17 17,878 4,27,221 

1917-18 19,843 4,77,900 

1918·19 21,403 5,34,166 

1919-20 36,221 6,35,077 

1920-21 30,313 8,83,118 

1921·22 38,822 7,65,140 

1922-23 45,852 7,86,056 

NOTB :-(1) The above figures do I:ot include expenditure OD buildings. The cost of bulld-
mg. CDDstruCted at Puaa i8 Rs 15,38,100. 

(2) In 1912-13 the ofticea of the Director' and Inspector General of Agrioultnre were 
amalgamat.d .nd the "xpellditure from tbat year inoludea the expeDditure of 

. the amalgamated offioeR_ 
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Lirt ,iotDi.g o,lll:e,., oftM Agricvltrwal R6Ieu.rel Iutitllte, PUtJ, t/,riWHg R,. fI()() IVIt4 
iJbOlle o.ele lrt ,Taraua,.,19U. 

Name of ollleen. 

1. B. Jl111lgan, 
X.A., B. Sc. 
(Edin.) 

! 
J 

Deelpation. 

Agricult u r a I 
Adviaer to the 
GOl'ernment 
of India and 
DirEctor of 
Agrlcultur a I 
Besearch lIn· 
stitute, PUll. 

II. A. Boward. Imperial. 
C.I.E., X.A., ~O  
A.B.C.B., F.L.B. an. 

Date of 
appoint-

ment. 

Perlodof 
Bemce 
on lit; 

January 
II1H. 

Natare of work 
petfonned. -

"I'Y' M. D. 
~ 18 2 8 ,Pal • • 2,710 General administration 

of iheImperial Depart;. [ ment of Agrieulture, 181». r 

~ ~  '18 '1 27 

i 

, 

Imperlal JIaoteriologi-
, CBl Laboratory, Muk-i teBar, and Indiau Cen-
I tNl Cotton committee'l I Bombal:: adnce to 

tbe ment of 

'

India. LoCBl Govern-
menta ant! Indian 

i 

I 
8tates, etc., in matters 
relating to agriculture. 

O ~  • l,!OO i Bea .aroh traininjr of .. - I atudente and adnce to 
pay. • 1150 olleen of the ProTin-

Pu .. allow- I cIal Department of 

-- pelle. 
anee • • .00 r AJrrI!'IIiture and to the 

1,860 

I . 
S. W. B. BarriBOn, 

D. 80., (Man' 
chellter). 

Imperial Agri· lith 1'1 
oultural Cne- November 
milt; and 1808.' 

1 17 Pa,. • 
Oft_ 

1,100 General administration, 
of the Pull lnBtimte 
in collabort.tlon with 
the Direotor. Be-
_roh and training of 
atadente and advioe to 
the oIBeen of the Pro-
vinolal Doputments of 
Alfriclllture and to the 
pelle • 

J oiut DirEc· 
tor, Agrlclll· 
turaiKeoearoh 
InB ti t ute, 
Puaa. 

i 
" G. B. BenderBOD, Imperial Agrl· 18th Jau· 18 11 l' 

N .D.A., N .D.D. elllturlBt. u ar y i 1007. 
I 

I 
I 

Olllolatinf.: 1m· I 
Ii. W. XeBae, X.A., 18th '15 8 , 

B.Sc. CI yoo- Xaroh 
ogist. 1808. 

e. C. X. Butohln· I~ 1 l Agrl· I~  De· I l' o 8 
8011, C.I.E., B.A. tural Bae· oambe. 

I terlologiat. lOO9. 

i 

I 
I 

I 
'n 

~~ 
anoe. • 

Dut)' allow· 
anoe. 

160 

810 

260 

1,860 

.., . , ... 1_ ......... 
0..0_ PI,. 160 of otu,ents, adrice to 
Pull BIlow- 300 the om.,.. of the 

anoe. Prorinclai DeIJUt-
- menta of ARrlculturll 

1,800 and'the pubUe. 

Pa)" • 1,000 Ditto. 
O ........ PIl 160 
Pull allow· 110 

&Dee. 

Pa,. • 
0_1 pay 
Peraonal aI· 

lowan08 • 
PUll allow. 

anot. 

l,lO'll 
I 

1.100 
110 
110 .. 

! -
1,710 J 

Ditto. 

i • l1li 



42 L'BGISLATIVE ASSEMBLY. [1ST FEB. 1924. 

Lilt 81wvJing O i ~  oft"e Agricultural Re,eare" Imtitute, PlUa, drawing R,.500atul 
above Oft, tie Itt January 1924-00ntd. 

\ 

Name of oIL" ... Designation. 
Date of 
appoint. 
ment. 

Period of 
Semce 
on 1st 
January 

Balary. Nature of work 
performed. 

19U. 

Y.M D 

7. T. B. 'Fleteher, Imperial Enta- 21\ db' 13 Ul 0 Pay • 

If.s., ~ mologist. ~i ~  ~~ ~~~ 

Rs. \ 

000 i Researeh and training 
260 'I of stndents, .chiee to 
200 the officers of the 

·8. F. J. F. Shaw, second ! mpe-
D.Se. (London) rial Myeola-
A.R.C.S., F .L.8. gist. 

\ 
! 

I 

26th Jan· \ IS 11 
uar y _ 
1910. , 

I 

ance. 

4 Pay 
Overseas pay 
Pusa allow-
ance. 

Provin.lsl Depart-
- \ ments of Agricnltme 
1,260 I and the public. 

900 \ Research and training I 
'l!50 \ of stndents. 
150 

1,3CO I 
! 
I 

9. G. L. C. Howard, SEcond Impe-
!d .A. (lUiser-i· rial Eeonomic 

1st. OctoJ IS 

W"""I 
S  0 Pay 

! 
1,1601 

':1 
Ditto. 

Hind.Gold lledal- Botanist. 
isl). 

10. J. H. Walton, I. Assistant Bac. 
M. A. ~  teriolegist. 
ll. Bc. Diploma 
in Agricnltnre '\ 
(Canin). 

! 

I 
25th Octa-l 11 , 
ber 1912. 

I 

Duty allow. 
ance. 

1,300 i 
7 Pay. 850 
Overs ... s pay 250 
Pusa allow. 160 
ance. 

1,250 

! 
Ditto. 

. 11. Palathunkal 
Varki Isaac, 
B.A., D.i.e., M. 
Bc. (London) 
F.E.B. 

Second Ento 16th Jnn.ll 
mologist (Dip- 1923. I 
terist). 

6 15 I P .. y 
I Pusa 

•  • 550 
allow- 150 

Ditto . 

I 
I 

anee. 

700 

12 Jatendra Nath Snpernumerary 
BeD, F.C.S. Agricultural 

9th Juce 18 6 22 Pay •  • 7110 
1~  Overseas pay • 250 

Ditto. 

P. H. D. (Cal.). Chemist. I 

20th \199 
March 
1914. 

18. 1I. W. Sayer, Snpernumerary 
B,A. Agricnlturist. 

I 
I 

14. Rat Bahadnr 1st Assistant to 1st May 
Chandra 8ekhar the Ionpetlal 1906. 

\ 13 8 

Misra. Entomologist. 

15. Baa Sahib C. S. 
Gopanl K. Bao. 

Superintendent, 
office of Agri· 
cnltnral Ad· 
vi..,. to the 
Gqvernment of 
lndia. 

19M 20 0 

.I 
I 
I 

1,000 

12 Pay •  • 750 
Overseas pay. 250 
Specia I allow· 150 
ance. 

1,150 

Temporarily appointed 
to work a8 SecretarY, 
Sugar Bureau, WIth 
etrect from 20th Jan· 
uary 1919. 

o Pay • 625 Resesrch 
work, etc. 

LsboratJry 

o Pay • 560 Mini.terlsl dnties. 
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SHRINE OF BADRI NATH. 

28. *1Ir. Gaya Prasad Singh: (a) Is the Government aware that the 
shrine of Badri Nath (in District Garhwal, United Provinces) is regarded by 
the Hindus as one of the holiest places in India; and that thousands of 
pilgrims visit the temple e'\"ery year? 

(b) Will the Government be pleased to give the names of all Post 
Offices between Hardwar and :Sadri Nath; and how far apart are they 

. from each other? 

(0) Will the Government be pleased to consider the question of provid-
ing more postal facilities to travellers on the way to Badri N ath ? 

(d) Will the Government be pleased to state if any project is under 
consideration of ruiming up a railway line to Badri N ath, or up to any 
other point on the pilgrim lOute? 

(6) If the answer to the above be in Jihe affirmative, when is the 
project likely to be taken in hand, and when completed? And if the 
answer be in the negative, will Government be pleased to consider this. 
question? 

The Honourable 1Ir. A. O. Chatterjee: (a) Yes. 
(b) The names of the post offices from Hardwar to Badrinath and the 

distance between them are given in the statement which I place on the 
table. 

(0) Government are satisfied that the postal facilities provided are 
adequate. 

(d) A project for a. railway line from Rikhikesh Road to Karanprayag 
on the way to Badri Nath is at present under consideration. 

(6) Government are not at present in a position to sav whether, and 
if so, when, the project is likely to be taken in hand and ·completed. 

1. Hardwar C. S. O. 
!l. Rishikesh C. S. O. 
3. Bye.sghat B. O. (Season) 
4. Devaprayag C.-S. O. 

5. Srinagar C. S. o. . 
6. Dungri Fanth B. O. 
7. Rudraprayag S. O. 
8. Kar&nprayag C. S. O. 
9. Nandapraya.g B. O. 

10. Chamoli C. S. 0 
11. Pipalkot B. O. 
12. Helang B. O. 
13. Joshimath C. S. O. 
14. Badrinath C. S. O. (Season) 

N. B.-C. S. O.-Combined Illb-oftlce. 
B. O. -Branch offlee. 
S. O. -Sub-offlee. 

13 miles. 
11 " 
21 "by road (9 

by mnner's 
line). 

16 miles. 
8 

12 
20 
12 
9 

10 
Ii 

6 
19 

" 

" 
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GRIEVANCES OF STATE PRISONERS IN THE CENTRAL JAIL, ALIPORE. 

29. *Kr. Gaya Prasad Singh: (i) Has the attention of the GdVern-
ment been dra.wnto a communication published in the" Servant" neW8-
,f &per of Calcutta, dated ~ 19th December 1923, regarding the grievances 
of Sta.te prisoners in the new Central Jail, Alipore, Bengal? And will the 
Government be pleased to state if it is a fact that: 

(a) no family allowance has yet been sanctioned to the State 
prisoners? 

(b) they have not yet been supplied with warm blankets or quilts, 
or other necessary articles of warm clothing? 

(c) they are kept confined in small cells or wards, and are not 
allowed to go out for exercise? 

(d) they are not being given proper food? 
(ii) If the answer to tha above be in the affirmative, what steps ara 

'being taken to redress their grievances? . 
(iii) Will the Government be pleased to give the names of the State 

prisoners (confined under Regulation III of 1818) in Bengal, and the 
period. during which they have been in . confinement , and their places of 
detentIOn? . 

The Honourable Sir Malcolm Bailey: (i) Gove'rnment have seen the 
<:rticle. 

(a) No. Family allowances have been sanctioned in all cases where 
Government are satisfied that the incarceration of the 
prisoner has affected the circumstapces of his family. The 
cases of persons interned very recentll are under considera-
tion. 

(b) No. 
(c) They are confined in cells but are allowed ample exercise every 

day and are provid'ed with facilities for playing badminton. 
(d) No. 

(ii) Does not arise. 
(iii) Gov.ernment are .not prepared to li~  information rega;-ding t?-e 

iails in which prisoners are confined, but a hst of persons detamed WIth 
~  dates of their d'etention is being supplied to the Honourable Member. 

HIGH COlJ"RT JUDGESHIPS FOR MEMBERS OF THE PROVINCIAL JUDICIAL SERVICE. 

30. *Mr. Bhabendra Chandra Roy: (a) \Vill the Home .Member be 
pleased to state whether any member of the Provincial Judicial Service in 
Bombay, Madras, Agra and Oudh and Bengal has been appointed to High 
Court J udgE'shlp; and, if so: 

(i) At what date have the appointments been made, and for wha'(' 
periods? 

(ii) Who are the present incumbents? 
(b) Is i~ not, a fact that two such appointments have been filled from 

the service in Allahabad within the last six months? 
(c) Is it a fact that during the last fifty years only two temporary 

appointments, for a period of six months each haye been given to ~  
of the Provincial .T udicial Service? 
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The Honourable Sir :Malcolm Hailey: (a) The Government of India 
-are not primarily concerned with these appointments except in so far as the 
appointments to the Calcutta High Court and the appointments of 
Additional Judges in other Courts are concerned. It would have been mis-
leading to give information regarding these lattep. appointments only, and we 
have therefore refrained from searehing the records of the last sixty years iN 
order to obtain such information. I merely wish to invite the. a.ttention 
of the Honourable Member to the fact that in addition to the two caaes 
referred to in part (b) of his question there are still two permanent Judges 
in High Courts in India who belonged to a Provincial Judicial Service: 

(i) Sir P. C. Banerji appointed to the Allahabad High Court in 
1893. 

(ii) Sir C. V. Kumaraswami Sastri appointed to the Madras High 
Court in 1914. 

(b) Yes. 
(0) No. 

I 

LOCATION OF TROOPS AT MUZAFFARPUR. 

31. *:Mr. Gaya Prasad Singh: (a.) Is the Government aware that a 
l.:umber of soldiers have been stationed in MuzafIarpur town for sometime? 
And if so, will the Government be pleased to state how long have they 
been quartered? What is their sanctioned numerical strength? And. for 
what purpose have they been quartered? 

(b) Is it a fact that the troops were first located in MuzafIarpur during 
the time Lord Sinha was the Governor of Bihar- and Orissa,- without--any 
reference being made to him, or without his sanction? 

(o) Will Government be pleased to furnish for the information 01; the 
members of the Assembly, copies of all communications on_ this subject. 
cetween the Government of Bihar and Orissa, the Government of India 
His Excellency the Commander-in-Chief, or other Government officials 
concerned? 

Mr. E. Burdon: ~  Yes_ Troops were first despatched to Muzaffar 
pur in November 1921, in order to assist the police in the maintenance of 
public tranquillity. It was subsequently decided to locate ~  company 
of British InfB.ntry pernlanently at Muzaffarpur for the mwntenauce of 
internal security in the Tirhut Division, but until ~  for the com-
panv have been constructed, the garrison consists of one company of -
British Infantry in the cold weather and one squa-dronof Indian cavalry 
in . the summer: -

(b) Troops were first despatched to ~ I  v:hile the Right 
Honourable Lord Sinha was Governor of Bihar and Onssa, and at the 
request of Lord Sinha's Government. 

(0) Government are not prepared to place the correspondence on the 
table. • LOCATION OF TROOPS A'J: MUZAFFAR:PUlt. 

32. *:Mr. Gaya Prasad Singh: (a) Is the - ~  ~ ~  
His Excellency Sir Henry ~ l l  the ~  of l ~ and ~ l ~  m 
('ourse of his reply ~ address -of the Bihar Planters AssOOl&tion at 
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Muzafiarpur, on the 24th July, 1922, made the following statement regard-
ing the location of troops in Muzaffarpur: 

•• There is no intention of modifying that arrangement, so long as it 
may be found to be necessary; and it is designed in the common 
interest of all sections of the community "? 

(b) Has any section of the community ever made any representation to 
Government, recommending the location of troops in Muzaffarpur? If the 
!l.JlSwer be in the affirmative, will the Government be pleased to state which 
section of the community? And also, will the Government be pleased "to 
lay on the table copies, if any, of such representations? 

(c) Is it not a fact that of all the public bodies which presented addresses 
t.o His Excellency the Governor on the occasion referred to above, the Bihar 
Planters' Association alone in course of their address expressed their approval 
at the location of troops in Muzaffarpur1 And is it not mainly in their 
interest that this arrangement has been undertaken; and is being continued? 

Kr. E. Burdon: (a) Government have no information of the occasion 
mentioned, but have no reason to doubt that the facts are as stated bv 
the Honourable Member. • 

(b) The Government of India have received no representation from 
any quarter, except from the Government of Bihar and Orissa, recom-
mending the location of troops at Muzaffarpur. 

(c) With regard to the first part of this question, the Government of 
India have no information with regard to the second part, the arrange-
ment is designed to secure the safety of all the inhabitants of the area. 

Kr. Gaya Prasad Singh: Will Government be pleased to make an 
inquiry and ascertain views on the subject? 

Kr. E. Burdon: Does the Honourable. Member wish to request that 
an inquiry should be made regarding all the local bodies who presented 
addresses to His Excellency the Governor on the occasion mentioned? 

Kr. Gaya Prasad Singh: Yes, the fact mentioned in part (c) of the 
question. • 

Mr. E. Burdon: Certainly I am prepared to make an inquiry, and I 
will commUD'lcate the result to the Honourable Member. 

(J()ST OF TROOPS STATIONED AT MUZAFFARPUR. 

33. *Kr. Gaya Prasad Singh: (a) Will the Government be pleased 
to state if the troops are going to be permanently stationed in Muzaffarpur; 
and that land is in course of being acquired for their residential purposes? 

(b) Will the Government be pleased to say what is the total cost involved 
in stationing the troops in Muzafiarpur, as well as the expense sanctioned 
for the acquisition of the land, and for the proposed buildings thereon? 

(c) Is it a fact that cases of friction or assault have aetuallv happened 
between the soldiers, and some of the inhabitants? If so, wlllt were the 

~  of such occurrences, and what. were they due to '1 
Kr. E. Burdon: (a) I have already informed t.he Honourable Mem-

ber, in reply to a. previous question, that it is intended to station perma-
nently in Muzaffarpur one company of British Infantry. 
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(b) The only extra expenditure involved is the cost of constructing 
barracks. This is estimated at Rs. 5,79,485, including Rs.40,670 on 
account of cos!; of acquiring· the· land.· . Th'e figures wbieh' are given do 
not include d..,partmental charges. The barracks are to be constructed by 
the civil Public Works Department. 

(c) So far as the Government of India are aware, the only fracas that 
has occurred since troops were first stationed at Muzaffarpur took place 
on the 2nd November 1923, between some villagers and 4 sowars of the 
Indian cavalry detachment who were at the time cutting .grass. The case 
if; still under investiga.tion at the hands of the civil and military autho-
rities. 

Mr. Gaya Prasad Sing11: May I put a supplementary question ansmg 
out of the answer to part (b) of the question? Will Government kindly 
state whether the proposed buildings include a slaughter house also? 

Mr. 1:. Burdon: I am unable to answer off ha.nd. If the HonouraLlt' 
Member will put the question down, I will call for the plan and examine 
it. 

Mr. Devaki Prasad Sinha: Are 'we to understand that the decision to 
station troops permanently at Muzaffarpur was arrived at without making 
an inquiry as to whether these troops were wanted by those for whose 
safety they are proposed to be stationed there? 

Mr. 1:. Burdon: In accordance with the established procedure in the 
matter the Government of India complied with the request made by the· 
Local Government. 

Mr. Devaki Pr&sad Sinha: Do the Government of India propose to 
reconsider this question after they have made inquiries in order to ascer-
tain whether th.ese troops are wanted by the people concerned? 

JIr. 1:. Burdon: Not unless the Government of Bihar and Orissa make 
f\ request to the effect suggested. 

Mr. Devaki Pr&sad Sinha: Will the Honourable Member inform this 
House what the utility of any inquiry would be if the decision to station 
troops there was arrived at finally without making any inquiry? 

Mr. President: That question sounds somewhat hypothetical. 

KENYA IMMIGRATION BILL. 

34. *DiwaD Bahadur ](. Ramachandra Rao: (a) Has the Govern-
ment made any representations to His Majesty's Government 0n the 
subject of the Kenya Immigration Bill? 

(b) Will the Government be pleased, with the permission of His 
Majesty's Government, if necessary, to publish all the correspondence on 
the subject? 

Jlr. J. A. Richey: (a) The Government of India have made strong 
representations on the subject of the Kenya Immigration Bill. 

(b) Discussion is proceeding on this matter and whilst it is in progress. 
the Government of India do Mot propose to a"k leave to publish the corre;:-
pondence, but the Honourable Member may rest assured that ewrythin;.: 
possible is' being dune. 

c 
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REPORTS OF THE DEPUTATIONS TO FIJI A:ND BRITISH GUI.ANA. 

35. *Diwau aUa4Dr .. Ba1D&cteapdra &ao: Will the Government be 
pleased to state the re&80DS lor the delay in .pu.blishiDg the reports of the 
deputation to Fiji and British Guiana and to place the reports :In the 
table? 

JIr. 6. A. ~  The Government of India have decided that tht. 
question of the publication of the report of thedeputlltion to Fiji should 
be postponed until .the appointment of the ,CroWD Colonies Committee has 
heen settled. The reports of the British Guiana deputation have been 
published. 

Diwan Babadur JI. Ramachen4lra Rao: May I know when this Com· 
mittee is going to be appointed? 
J The Honourable Sir Harasimha Sarma: We hope to be able to do it 

.at a very early date. We are already corresponding on the subject. 

E O E ATIO~S OF THE INDIAN RAILWAYS COMMITTEE. 

36. *DiwaD Bahadur K. ltamachandra :&.0: Will the Government be 
pleased to state whether the recommendations of the Indian RailwaYFl' 
Committee 

(a.) for the establishment of a Rates Tribunal; and 
(b) for an inquiry into the questions of inland water-way com-

munication 88 affected by unfair Ra.ilway cdlnpetition have 
been considered by the Government and whether any decision 
has been come to on these matters? 

Will the Government be pleased to place their orders on the table? 
The Honourable Sir Oharles Innes: (a) This question was discussed at 

-the last meeting of the Central Advisory Council for Railways who recom-
mended that a Rates Tribunal should be established. The matter is now 
being further considered. 

(b) When the Rates Tribunal is Ilstablished, it will form a suitable 
body for investigating cases such as those referred to in paragraph 155 of 
the Report of the Indian Railways Committee. The Government do not 
propose at present to institute any special inquiry into the competition of 
nailways with inland waterways. 

RETRENCHMENTS mol INDIAN RAILWAYS. 

37. *Diwan Bahadur K. Ramachandra Rao: With reference to the 
"tatem.ent made in the explanatory memorandum on the Railway Budget 
for 1923-24 that all Railway administrations have appointed Retrench. 
ment Committees to reduce working expenses; will the Government Ive 
pleased to lay on the table a statement showing the retrenchments recom-
mended by each of the Committees and the extent to which the adminis-
trations have carried out these recommendations? 

Xr. A. A. L. Parsons: The inquiries regarding possibilities of retrench. 
ment in working expenses have not yet been completed, and I am not 
therefore in a position to give the figures for which the Honourable Men. 
ber :.I.sks. But Agents will be asked to report the economies effected up to 
the end of the current financial year and information will be supplied tG 
Honourable· Members as soon as it is available. 
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STATE PRISONERS. 

sa. ~ 1  ~  •. ~  B.ao: Will the Government 
be pleased to lay on the table a statement contaitUng the names of persons 
against whom action has been taken in the calendar year 1923 in the Pre-
sidency of Bengal under Bengal Regulation III of 1818 and also a similar 
statement of persons committed to custody in each of the other i ~ 
under the regulations corresponding to Bengal Regulation III of 1818 
during the same period? 

The lIoIlouralJle Sir ¥alcolul 1Jall.,: The statement aSked for by the 
Honourable Member is of considerable length, in so far as it comprises the 
persons to whom the :Madras State Prisoners' Regulation applies. If the 
Honourable Member desires that the full list should be read out, I will 
ask mv Honourable friend" Sir Narasimha Sarma, who should be much 
more ~ i  with the Madras nomenclature than I am, to do so. But 

~  he will take it as sufficient if I give him a list instead of having it 
either read out or printed at length in the proceedings of the House I 
may add that the persons against whom action was taken in Madras, are, 
of course, those who were concerned in the Mopllth rebellion. 

STATE PRISONERS. 

39. *])iwaa ;Babadur ~  KamachaDdra:aao: Will the Government 
be pleased to state the total nu.ri:tber of persons under custody on th0 
1st January 1924 in each province under each of the Regulations aud 
Acts mentioned in paragraph 1 of the Report of the Repressive La.ws Com-
mittee? . 

The lIonourable Sir JIalcolm Hailey: A statement is laid on the table 
which gives the desired inforination in regard to. the regulations. Action 
under tbe Criminal Law Amendment Act is not primarily the concern of 
the Governor General in Council and the Government of India are unable 
to supply the information asked for . 

. Number of perl107J1I in cUlltod!l un tfte ll1i Jllnllar!l1924 under ceriai", enactments. 

Enactlllent. Province. I Number of 
per80ns ill I CU8tody. 

~ I 

Stnte Priloner@ Regulation, III Boogal 
of 1818. 

Punjab 

S.-W. F.P. 

Maih80ll State 'Prisoners Regn- Madras. 
J"tion, II of !819. 

Bombay State pri80ners.R .... egn-IIB=1., • tbn, XXV of 1827. ' 

17 

1 

1 

204 

2 

RKlI.I.1UtB. 

Mainly pers(lns conoerned ill 
the fOrt'ible ~ll i  of 
Hinnu. or othl'rwia8 iopli-
cated in the Rebellion of 
1921. 

Conoerned in the mard"r of 
oU". N ava.lsinhji ill t.he Rapal 
8tat;e of the llahi Kantha 
ageDcy. 

c 2 
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REDUCTIONS IN THE INDIAN ARMY (BRITISH AND INDIAN). 

40. *Diwan Bahadur )[. Ramachandra Rao: (a) With reference to the 
statement laid on the tablebn the 2nd July, 'lsst,by· Sk B8$ilHHsckett, 
will the Government be· pleased to state the decision of .the Secretary oi 
State in Council in regard t{) -the followingproposais 6fthe Indian Re-
trenchment Comniittee: 

1. :Reduction of peaQe establishment of British Infantry battaJior.s 
to 884 British other ranks. 

2. Reduction of peace establisln:n,ent of active Indian infantry batLa-
lions (other than Gurkh!li;UnitS) to 166 Indian ranks.· 

3. Reduction of ·peace establishment of active pioneer battalions to 
722 Indian ranks. 

4. Reduction of peace establishment of training battalions by 1)1.) 
Indian ranks. 

5. Reduction of three British cavalry Regiments. 
6. Reduction of 10 per cent. in artillery. 

(b) If a decision has been come to, will the Government be pleased to 
place the correspondence on the table, after obtaining, if necessary, the 
sanction of the authorities concerned? 

Kr. E. Burdon: (a)=-l. The peace establishment of British In-
fantry battalions in India has been reduced to 882 British Other Ranks. 

2. The peace establishment of active Indian Infantry battalions, other 
than Gurkha units, has been reduced to 736 Indian Other Ranks. 

3. The peace establishment of active Pioneer battalions, excepting the 
4th Hazara Pioneers, has also been reduced to 736 Indian O ~  

4. The recommendation to reduce the peace establishment of Training 
battalions has not. been-,accepted. 

5. It has been decided to withdraw two British Cavalry regiments ~  
the Indian establishment. As regards the third Cavalry regiment, it has 
been decided that this must remain on the Indian establishment. At the 
same time, in connection ~ i  the acceptance of the reductions in the 
establishment of British troops in India, it has been arranged to make a 
financial adjustment between the War Office and the India Office. With 
the concurrence of the Treasurv, the Secretaries of State for War and 
India have agreed that the ~  adjustment should be made by the 
payment to the India Office of a sum of £75,000 a year by the War Umce 
for a period of two financial years beginning with the year 1923-24. 

6. Reductions have been effected which yield the pecuniary saving reo 
commended by the Retrenchment Committee. 

(b) The Government of India do not propose to lay the correspondence 
QD the table. 

Diwan Bahadur )[. Ramachandra Rao: May I ask the Honourable 
Mf'mber what proportion of the cost of maintenance of the regiment is reo 
'pl'esented by the £75,000? Is it the total cost of maintenance of the whole 
regiment or is it only a portion? 

Mr. E. Burdon: The adjustment to which I have referred, is, of course, 
intended to be a general lump adjustment, but actually. so far as I recol-
l ~  the sum of £75,000 is somewhere about halft11e cost of a cavalry 
reglIDent .. 
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IRRIGATION SCllEJlEs. 

41. *Dlwan Bahadur II. :&amachandra Bao: Will the Government 
be pleased to lay on the table: 

(1) a Statement of Irrigation Schemes s8nctioned by the Goyem-
ment of India and under execution on the 1st ~  
1923", in the various provinces; 

(2) a statement of Irrigation Schemes now pending before the 
Government for sanction or under correspondence with the 
local Governments; and 

(3) a statement of the irrigation schemes, if any, in respect of 
which local Governments have applied for financial assist-
ance in 1924-25 by way of loans or otherwise? 

The BODourable 1Ir. A. C. Chatterjee: The statements asked for arc 
laid on the Table. 

(1) 
-StBtemellt ,how;"g fl6e Irrigaition Schemell 'Bnct.oned by the Go.ernme"t of IndiB B.a. utid" 

6:z:ecuti01l on the lilt IHcembe,. 1928, ill tloe "BNOfI' ]WoDince •• 

NBIfUJ of Scloeme. 
(1) Nira Right :&nk Canal Project 
(2) Pravara Rh'er Canal froject 
(3) Sukknr Barrage and Canal Project 
(4) Sarda Kichha Feeder Canal Project 
(5) Sarda Ondh Canal Project 
(6) 8ntlej Valley Project 
(7) Yahanodi Cana.l Project . 

ProD'noe. 
Bombay. 
Bombay. 
Bombay (Sind). 
Lnited Provinces. 
United Pro\inces. 
Punjab. 
Central Proyinces. 

NOTE.-0I1Iy projects costing over &s. 50 lakhs are included in the above statement, this 
being;the limit up to whh'h Local Goverumenu are now empowered to accord sanction to irrigation 
works. 

(2) 
SIB/eme"t IIhow;1I9 I;'rigBtiolO Sdeme, tlO'" p8llcli"9 before the ~ l l ll  for IIBIOct'Oll 0,. 

. under correlpolldence with the LOCBl Goverllment8. 

NBme of Scheme. p,..o'ttce. 
Ca\l\"ery ~  Proje(:t Madras. 

(3) 

·StBtemelit ,howing IrrigBtion Scheme. in ,.e'pect oj lohich LOCBl GOfJen,mellt. Moe BppZied 
for jlnanciaZlllli,/a.nce in 1924025 b!J fDa!! of lOB". or ofTterwi,e. 

Local Goveruments have specifically applied for financial assistauce in 192;!'-25 in respect of 
·the schemes nmnbered (3) to (6) in statement (1) above. -. 

REORGANIZATION OF THE CENTRAL S'.WIU:S DEPABTKENT. , . ~  "' . - : ':! ,- .' .': . 

42. *Dlw&n Bahadur II. :aamacbudra:Bao: (a.) Will the Govern-
ment be pleased to lay on the table the general scheme of reorgl!Diza?on 
relating to the Central Stores Department refe'ftecl to intihe iO ~ 
-of the Government of India, . dated 14th May, 19281 
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(b) Has the scheme been sancti911e!i by the Secretary of State for 
India in Council and has it been brought into operation? 

The Honourable JIr. A. C. O ~  The general scheme for the 
~ i~i ~ of the lnq.iJW Stores Dflpartmeqt j,s still ~ ~ l i ~l S i  

I would like, howeVer, to take this opportunity of explaining, for the 
information of such of the Honourable Members of this Assembly as may 
be una.ware of the present position, that we have advanced some way 
towards putting into opera.tion the initial stages of the scheme. The 
department was only constituted at the beginning of 1922, when it under-
took the work of purchasing textiles for the Anny and for certain other 
departments of Government. Since then its i>urchases in 
this line have· extended to three crores of rupees. The Government 
c.f India have recently sanctioned the constitution of a branch for the 
purchase of engineering plant and materials, which is now functi9Ding to 
u daily increasing extent, the constitution of a branch for the aequirement 
and dissemination of infornlation respecting actual and potential sources of 
supply in the country, and the development of the Inspection side of the 
organization, the nucleus of which previously existt'd in the Metallurgical 
Inspectorate at J amshedpur and the Govermnent Test House in Calcutta. 
A Director and an Assistant Director of Inspection have been appointed, 
at headquarters, and an Inspection Circle in charge of a Controller has. 
been created at Calcutta. It is hoped to undertake a further measure of 
expansion in the near future; but t'xpansion will of cour?-e depend on the 
provision of funds. 

MILITARY DAIRY :FARMS. 

43. ·Sir Purshotamdas Thakurdas: (a) With reference to the Incheape-
Committee's Report, Part 1, Military Service, paragraph 41, will GovC'''.,. 
ment be pleased to state if any Military Dairy Farms have been trailS-
ferred from the Military to the Civil Authorities as recommended. bv thu 
Inchcape Committee? '. . 

(b) 1£ the reply to the above be in the affirmative, will Government be-
pleased to state how many Military Dairy Farms have been so transferrE'd? 

(c) Will Government be pleased. to put on the table a statement show-
ing the results of the Dairy Farms when under control of Military 
authorities and when under control ;)f Civil authorities? 

JIr. j. A. Richey: (a) Yes. 

(b) Two dairies, namely, Bangalore and Wellington, and onf' Young 
Stock Farm at Kamal. 

(c) These farms were transferred to the civil authorities onl v with effect 
from the ht Julv 1923 and there is not vet sufficient materia!" available to 
enah:f a comparison to be  made. A careful watch will be kept over the 
mat.ter. 

Sir Purshotamd'-Thakluttaa: What period do Government think would 
he sufficient for the comparison to be m,ade? 

T i ~ ~ ~~ •• ,; We ~lO l  least a period 
of one :vear b,v whICh turle accounts wlll be sent ,Ill, scrutlDised and audited .. 
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COAL CONTRACTS I'OR RAILWAYS. 

44. -Sir ~ 'l"bUudu: Will G(")vernment be pleased to: 

(I) .tate the date on which the late B. W. Church, Mining Engineer 
of the Goyernment of India fixed up the existing ~  
rates for Goyernment purchases of co81, 

(2) put on the table a copy of the letter from the said R. W. Church, 
to the Government of India recommending acceptance of the 
current rates, 

(3) state the period for ~ i  these rates hold good stating the 
total quantity of coal purchased by Government every year 
during the last three years for the f€lliowing purposes: 

(a) Railways including Company-managed RailwaYII, 
(b) other lrovernment Departments, 
(c:) quantity purchased by .emi-public Departments like Port 

Trusts, Municipalities, Improvement Trusts and Develop 
ment Departments. 

The Honourable Sir Obarles limes: The answer to this question il; 
rather long. May I read it or place it on the table? 

)[r. President: In the case of long answers I must leave it to the 
discretion of the answering Member. 

The KcmourMle Sir caules 1JuMs: Then I will read it. 

Before attempting to answer the Honourable Member's questions, I 
think it necessary to clear. away certain misapprehensions under which hE' 
is evidently labouring. In the first place, it is necessary to explain exactly 
\\ hat part the late Mr. Church took in the contracts referred to. The ques-
tion of the new contracts for railway coal for the year beginning from April 
1922, was taken up in the autumn of 1920, when Mr. Church reviewed the 
whole situation in a report and submitted proposals as toO the sort of con-
tracts the Railway Board and the Railway Administrations concerned 
should aim at. His report was considered in detail at a meeting at which 
the Railway Board and the Agents of five important Company Railway!'> 
concerned were present. As the result of that meeting, Mr. Church Wa!' 
authorised to negotiate with the coal trade on the basis of his proposals. 
The actual contracts were made by the Railway Board in respect of ~  
Railways and b)· the Administrations concerned in respect of Com-
pany Railways. Secondly, I desire to make it quite plain taat the criminal 
case recently instituted against the late Mr. Church relr-ted solely to cer-
tain F. O. B. contracts entered into on his advice bv the Burma Railwavs. 
the Madras and Southern Mahratta Railwav and the Cevlon Government. 
Hailway. Mr. Church died before judgment was i ~  and it is not 
possible to say whether the Magistrate would have found him guilty or not. 
But the point I wish to make is that the Government are not in possession 
of any evidence to show that the advice on which the F. O. R. contracts 
for the remaining ~il  were entered. into was actu.aed in any way bv 
dishonest motives, It is.·eas;v to say liOW that the prices were too'high' and 
that it was a mistake to place three-year contracts. But the Railway 
Board and Railway .A4ministrations had to deal with the position as ~  
saw it at the end of 1920. . 



LBGISLATIVE ASSEKDLY. [1ST FEB. 1924. 

I will now proceed to answer the Honourable Member's questions: 
(1) I do not know when the contracts were actually signed, but 

Mr. Church's proposals were formally approved in November 1920. 
(2) The letter in queatJon covers several pages of print and I do not 

J:ropose to place it on the table. The Honourable Member can see it any 
time he cares to come round to my office. 

(3) The contracts are of three years beginning in April ] 922, and cover 
a total of 5'64 million tons for the State Railways. The actual purchases 
by Government for State Railways during the last three years were as 
fo11ows:-

1920-21, l' 51 million tons. 

1921-22, 1'63 million tons. 

1922-23, 1'67 million tons. 
I have already made it clear that Government do not make purchases of 
coal for the Company managed railways. Information regarding the pur-
chases made by them is being obtained but may be put approximately 
at between 3 and 4 million tons per annum. But it is believed that the 
contracts entered into by Company Railways on Mr. Church's advice 
covered only some 1,600,000 tons of coal. I ~  figures relating to 
purchases by other Government Departments and semi-public Departments 
referred to by the Honourable Member. 

Sir Purshotamdas Thakurdas: In regard to the reply to part (2) of my 
question, do I take it that the Honourable Member will be prepared to 
show a copy of the letter from Mr. Church to any other Honourable Mem-
ber of the House beside myself? 

The Honourable Sir Oharles Innes: Certainly, Sir. 
Sir Purshotamdas Thakurdas: Regarding (3) (b), cannot Government 

ret from the Chief Mining Engineer, figures of the quantity of coal bought 
oy semi-public departments on his recommendation or through him? 

The Honourable Sir Charles Innes: Government can surely get them but 
the contracts entered into by these other departments are so small that 
it was not thought worth while to get the information. They are small 
t'ompared with the contracts entered into by Government and company 
managed railways. 

Sir Purshotamdas Thakurdas: Would it be too much trouble to get the 
accurate figures if the matter interests Members or the House? 

The Honourable Sir Oharles Innes: I can certainly, but I may say that 
their value for the Honourable Member's purpose would be very IImall. 

EVIDENCE IN THE CASE AGAINST THE LATE MR. CHURCH. 

45. ·Sir PUf!hotamdas Thakurdal: (a) With reference to the prose-
('ution 6f R. W. Church. in connection with coal purchases by the Go.-
ernment of India, will Government be pleased to state what steps theS 
propose to talre now in connection with many of the revelations made !it 
the said prosecution? 
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(b) Will Government be further pleased to state if they are prepared tc 
make available to the Members of the Assembly a complete report of 
the evidence both written and oral, and other proofs, produced at the 
time of Church's prosecutiqn at Calcutta? 

The Honourable Sir Oharles lDDes: (a) The Government are now con-
sidering in consultation with their legal advisers what further action should 
lJe taken in connection with the evidence adduced in the criminal case 
8gainst Mr. Church. 

(b) The answer is in the negative. 

Sir Purshotamdas Thakurdas: Do I understand from the l ~ 
Member that the reply t.o part (b) is in the negative? 

The Honourable Sir Charles Innes: Yes, Sir. 

Sir Purshotamdas Thakurdas: The case is finished and not BUb judice. 
Is there any reason why the evidence should be withheld from Memben; ot 
the House? 

The Honourable Sir Oharles Innes: The certified copies represent a big 
pile and I am not prepared to lay them on the table or go to the expense 
()f printing them. 

Sir Purshotamdas Thakurdas: Will it be opep for inspection or perusal 
r,y any Honourable Member of this House? -

The Honourable Sir Oharles Innes: Certainly. 

Sir Purshotamdas Thakurdas: I take it that a copy will be put in the 
Library. 

The Honourable Sir Oharles Innes: It will be available in my office. 

FUTURE COXTROL OF THE IXDO-EuROPEAN TELEGRAPH DEPARTMENT. 

46. ·Sir Purshotamdas Thakurdas: (a.) With reference to the recom-
mendations of the Inchcape Comm,ttee under t:. heading Indo-Europcdl' 
'Telegraph Department, will Governnient be pleased to state if they propOSlj 
t·o take any action in connection with conclusion 4 of the said Committee's 
Report, and if so, whether they are negotiating for the. disposal of the 
Government lines to a commercial concern as recommended bv that. 
Committee with the exception of Sir Purshotamdas Thakurdas? . 

(b) Has the attention of Government been draWn to paragraph 7 of 
Sir Purshotamdas's Note of Dissent in the Inchcape Committee's Report 
regarding the Indo-European Telegraph Department 1 

(c) If the reply to (0) above be in the affirmative, will Government ~  
pleased to state if they are prepared to appoint a Committee of the Legte-
lature in India to enquire into, and report to the Legislature, the necessity 
and desirability of selling or leasing the Government lines of the Indo-
European Telegraph Department to a private Company? 

(d) Has the attention of Government been drawn to par&graph 5 of the 
Note of Dissent by Sir Purshotamdas Thakurdas in the Report of +.he 
Inchcape Committee on the Indo-European Telegraph Department, -t:nd 
will G-nvernment be pleMed to stRte if they are prepared to have an inquiry 
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made into the question oniabilities incurred by the Go-yernment ~ Ind.i3 
in connecticn with the Meshed Seistan line and the Wll'eless StatlOns u. 
Persia? 

The Honourable 1Ir. A. O. OhatterJee: (a) The question of the control 
and future management of the Indo-European Telegraph Department is 
under the consideration of the Government of India who are in correspond-
ence with His Majesty's Secretary of State for India. 

(b) Yes. 
(c) Until the question of the future control of the Department is further 

advanced than at present I am unable to say what action Govel'DJllent will 
be prepared to take on the lines suggested by the Honourable Member. 

(d) Government have seen the paragraph referred to. This expenditure 
is at present under consideration. 

Sir Parshotamdas 'l'ltaturdas: May I take from the reply that, when 
Government make up their mind regarding the question of control, they 
will let the House know'! 

The Boaourable 1Ir. A. O. Obatt.rjee: In due course; Government wilf 
certainly inform the House when the matter has been finally decided. 

Sir Purshotamdas Thalturdas: Which matter has the Honourable Mem-
ber in mind? The matter of selJing or leasing or of control? I am referring 
to the matter of control. 

The H.oDourable 1Ir. A. C. Chatterjee: The matter of control, Sir. 

REDUCTIONS IN THE ECCLESIASTICAL DEPARTMENT. 

47. ·Sir Purahotamdas Thakurdas: (a) With reference to the recom-
mendations of the Inchcape Committee under the heading Ecclesiastical Ex-
penditure and the Supplementary Note by Sir Purshotamdas Thakurdas. 
will. Government be pleased to state what reductions in establishment the} 
have been able to effect in this Department since 1st April, 1928? 

(b) Will Government ~l  be pleased to state what action thf'y have 
taken towards reducing substantially the present strength of the Ecclesias-
tical Department on the lines suggested by Sir Purshotamdas in hioi 
Supplementary Note in connection with this Department? 

JIr. J. A. Richey: (a) and (b). It has been decided to reduce the presP) 
strength of the Indian Ecclesiastical Establishment of the Church of 
England by 28 posts from 166 to 188, ordinarily 8R vacancies occur, and to 
substitute grants-in-aid for the posts reduced. The total ultimate saving 
to ~ secured is estimated at Rs. 4,30,000 a year, the bulk of which will, 
it is hoped, be realised by the end of 1925-26. The whole position will be 
reviewed at the end of seven years. Up-to-date a net reduction of 12 out 
of the 28 posts to be reduced has been made in the Establishment. 

CORRESPONDENCE BETWEEN THE GOVERNMENT OF INDIA AND THE SECRETARY 
OF STATE REGARDING CURRENCY AND EXCHANGE. 

48. *Sii Punh ...... '1'hakurdu: Will Government be pleased to 
publish a.ll correspondence on the subject of Curreney a.nd E~  anel 
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particularly of Reverse Bills between the Gonrnmeui, of India and ~ 
Secretary of State since 1st January 1920 (or since the publication of ~ 

i~ Smith Committee's Report)? 

The lIoDoazable Sir Bull lIlacb": The Government do not propose 
i;t.publish the correspondence. 

air Punhotamdu Thakurdas: Do I understand that Government still 
think that that correspondence ought to be kept confidential? 

Tba Bono1ll&ble Sir Bull Blackett: If the Honourable Member will 
consider my last answer he will draw his own conclusions . 

• 
SALE OF GOLD FROM THE CURRENCY DEPARTMENT. 

4\). ·Sir Purshotamdaa 'l"bakurdu: (a) Will Government be pleased t(; 
publish all correspondence between the Secretary of State and the Gov-
ernment of India on the subject of the sale of £2 millions of gold from the 
~  Department? 

(b) Was any opinion invited or received from the Bank of England 
authorities? If so, will Government be pleased to publish the same? 

The Honourable Sir Basil Blackett: The Government do not propose to 
f ublish the correspondence. 

So far as the Government are aware, no opinion was i ~  or received 
f:-om the Bank of England. 

Kr. iiarchandral V~  Is it a fact that to every question regarding-
the publication of correspondence a negative answer is given by the Gov-
fIIrnment? 

fti llbtlCi1uable Sir Maleolm Baney-: No, Sir . 

• aadh; ilaho ~ "'viya: Will the Honourable the Finance Mem-
ber give the reasons for not pubtishing the correspondence? 

The Honourable Sir B&Iil Blacket.t.: The Government do not think it 
advisable. 

Pandit )ladan Kohan Kalaviya: In the public intel-est or because those 
who are in charge of affairs for the moment do not think it advisable? 

The Honourable Sir Basil Blackett: In the interests of the pUblic. 
, 

POPULATION. INCOME AND EDUCATIONAL EXPENDITURE OF BRITISH INDIA. 

lil! .Ji8Jda_ 8yed &aJan Bakbsh Sb&h: Will the Government be 
pleased to state: 

(a.) What is the total population of British India and hOw manv of 
them are educated persons? • 

(b) What was the totRI annual ineome of the country during the years 
1922 and 1923. and what was the proportion of expenditure 
oneduclIotion over the total income? r 
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JIr. I. A. Richey: (a) and (b). A statement giviBg the information 
is laid on the table. . .. 

Statement 'howing t/te inf(}rmatiunregarding t/te total population. inrome ll i~l  
tional ezpenditu·re of}Jritisk I ~i  . , 

Year. 
persona. I 

I EduOAtea i 
Population .. ~ ~~~  Annual in orne. I 

-------,----i-. ----1----·------ i 

1922-23 

1923-2' 
. 12•47.003,293, . 5 I 

I 

R8. ! 11.(15,31.42 .... 
(Revised I 18,6M,604. eptim"te). 

19 ~~ 

I (Budget! 
eatimate). ! 

E d·t i Peroeatage of 
xpen 1 ure 'expenditure on 
..., 0':-:_ i education to 
"",\lCII._,,- iotal inOOllle. 

9:jt';-1 ~
{Rerial'd 
utimalel 

lO,02,23,4lM- 4':; 
(Budg.t' 

(>fotimate). 

INCONVENIENCES CAUSED TO INDIAN PILGRIMS DURING THE RECENT HAJ 
PILGRIMAGE. 

51. *Ilakhdum Syed Rajan' Bakhsh Shah: Is the Government awart· 
Df the inconveniences and troubles caused to the Indian pilgrims at the time 
of the recent Haj pilgrimage? If so. whether the British Government has 
drawn the attention of Sharif Macca to them and whether any i ~~ 
measures have been suggested to Sharif Macca for cheok: of such mismanage-
ment in future? 

JIr. E. B. Howell: The answer to all three parts of the question is 
yes ". 

ApPLICATIONS FROM LOCAL GOVERNMENTS UNDER RULE 27 OF THE DEVOLUTION 
RULES. - ...• ., , 

52. *Diwan Bahadur •. Ramachandra Rao: Will the Government be 
pleased to place on the table a statement showing the number, the nature 
and the particulars of the applications received by the Govem.orGenera.I 
in Council from January 1921 to 1st January 1924 from the Local Govern-
ments under rule 27 of the devolution rules andsohedule ill there1a;'WDd 
also state the orders passed by the Secretary of State for India in Council 
and the Governor General in Council on each of such applications? • 

The Honourable Sir Basil Blackett: 'The information is beingeollected. 
Diwan Bahadur •. Ramachandra Rao: Mav I aRk when the Honour-

able ~  proposes to place it on the table? 
The Honourable Sir Basil Blackett: I shall be glad to answer that, if 

the question is put down again. _ , .. 
RETRENCHMENTR IN THE MILITARY SERVICER. 

53. *Diwan Bahadur •. Ramachandra Rao: With reference to the state-
ment placed on the table by the lIonourable Sir Basil Blackett on. the 2nd 
July last will the Government 'be pleased to place on the table 8. further 
statement showing what action has been taken after that date on the recom-

~ i  of the Indian Retrenchment Committee regarding the Military 
f'ervlCes? .. 

The Honourable Sir Basil Blackett: I lay on the table a reviRed Rtate-
lnent which I Roould have laid on the table in answer to a previous queR-
tion giving the retrenchment in actual expenditure in connection with thH 
Inchcape Committee's recommendation and otherwise up-to-date. 



QUESTIONS ANP ANSWEBS. 59 

Ul.-:mStateme'llt Iliotring the action take'll. va each rerommen'{utio'll tif t4e Ret-re'llch.ment 
Oo'mmitteeQntU Civil8ide .. 

.Refer· 
I •• _,«, 

: iB.eduction, Remarks 0 moe to 

I~I 
A ation taken :&eduetion (furtber II!: Head. ~  Recommmd .. tion. or in action 

0; l~ DOW propoB6d. I 1928-24. praposed, 1 ll~ ! 1922-23. ! etc.). 
aQ .. ,. 

I 
~ "'-- . 

I 
., , 

I 
~  Ba. 

1 Railwa:r- 61 5 Steps 11&' tabD 'to ... Stepa bave been takeu ' . .. I 
I uurWl . wnrking' to limi t workiBg' I 

~ .. ~ expens .. daring the i I :7tto ~lI  current yaM to the' . 
i er norm.I' 00II • provision made in I I . ' ditlou .. aveaitre ' the budget, viz., I 

. Mara of at l ... tot Rr. 61 crorea. If 
I . f1per oeDt. is ob· ' the earnings antici·! 

ned nJi ~1 pate.! are realised' 

I 
invested on GIl aad working expen· i 
.Railwayt. Bell Hmitedaapropoe-i 

I'd the oet l"f'venuo 
! will, it il etltimated, i 

give a rftnrc of 5·46 , 
I per oent. A 8 ra-: i gards the question; 

"hetherin tile vary. I 

fog circum8tances of i , the Rail ways the 
I averl'ge of 51 per 

0011". repreeenb a 
standard which e&n 
be adonted for the , 
~l 1  of work· 
ilig expen_ and i adra.ment. of rates I au fares. de5uite 
r::=la have been I mad and are 
under urgent CIOn- i 
aideration of the t 
Gov.manent of la'dis 
and 
State. 

I:IeOretary of 

2 " 62 6 The oYOrtakiD, of 2i ororoa Delaite p1'OpOll&la ou 2t ororea·r arrears of mam te- . the epeation of 
nance and renew- dealinc with' arrear 
al8 should bE' rane 9ttila .md of. : 
po.tponed on dealin. with Capital! I 
liailwaya not able and ,! avenue ex· I 
to cam sufficient penditur" 'on rail- I 
receipts to pay WBya cIMeed at I 
interest snd sink- unremlll1eratm have, 
ing fund chargee. been framed aud ard i 

I under OODsideramon i 
This would mean or tbe'Govenunent I 

(paragraph l!7) a of lndin and Sec-
saving of Re. 2t ~ of State. I crort'B on the N. In t 0 naae of the 
W.,O.&B.,E.B., Railways mentioned, 
G. l. P. and M. it hili! been necee·' 
& S. M. Ralhraya. lIary to allow for I 

commitments and 
essential renewals, I 
e.g., of worD out i 
material and aleo 

! 
I for works in pro. i 

i .ress. The figure I 
I I 
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6fl • 7 
63 

66 12 

66 12 ' 

I 

The preaeat aYltem 
of l'zognmme 
Revenue -to be 
aboliabt-d aDd &de-
ci 1lale ptorisiODlll 
provtaiDn to be 
mad" :annually bf 
I!8CbBail wIY f"r 
maiDteD&11oe ad renewal, of per-
manent-way rol· 
ling-stocks. 
ReTidon of regula-
tiOJl8 to ,,,uare a 
mOre. equitable 
i i i ~ i  _be' 
tween capital ad 
revenue of espen-
dituro on t be 
mainteoance of 

:r ad works on rolling-
&tock. 
In ,Present nnaljcial 
cnrouma ~  re-
newals uf pnma-
nent-way on unra-
lDuufra.tive Iincs 
be limited to ~ 
when tra.ck i. worlJ 
out anll not cap-
able of being 
strengthened to 
me.,t probable ~

i ~ I  for .a 
Bub"tanti.u peri'Jd 

Re4neti011 
.lJI'VCII!ed 
ou'Dndg"t 
of 

JIBltS. 

• Be. 
lit crwea 

Aotiaa taken 
or 

~  

of Ba. 2t orONl! 
referred to is biased 
on rertaiu theoreti-
ca I Iigunos for nor-

I mal ~ iA  
proposed by tbe 
~ i  Com-
miSke' ~  
fiJliI ...... ,l)ad Jlj)':con-
~ ~  the 

~  , 10r 
~ _ B.ve-

DUe. ''( ~
ed ~  ~ 
~ lI l 9 

~ which is 
UII. ~ crQzes leBII 
tran the figure 
liriginall;v proposed. 
The saVlDg snggest-
fd bIB therefore 
be.n esceeded 
thougb it WIB rot 
possible to ... cept 
the reooaunendstioDB 
lUI regards indivi-
dual ltail".ys, 

Dl'fiuite jlroponle 
bave beAn framed. on 
the subject and are 
undl'r oonpideration 
of tbe Government 
c.f India and the 
Secretary of State. 

Do. 

The prinoiplc laid 
~O l  is 4lenrrally 
1" forcl'. _ Rencwals 
are "ot tnade before 
track hilS reached 
ti,e limit of Its 
u8Pful life. and in 
0.11 casel rail' and 
sleepers taken from 
the main line are 
used In branclH's 
and IObs'-q1lcntly 
in aidillga .. hen t he I 
dpmand generally I 

l~  the supply. I 

[1ST FEB. 1924 . 

Red1lotion 
in 

19S3-240. 

tt •. 
Ii oror .. 

i 

I 

I 
I 



QUE8TIONS AND ANSWBRiI. 

~~ I i~ l ActiOlltak<:n' I~~ ~  
Bead. Retort· i Reocommend.tioD. 011 hndpt - . Jii.:: '-- utioa ., d I I~ •. I ncw pr .. poeed. 1918-.. propoaed, 

... ~  ' etc.). 
--1.----'... ... ,----.---------1 1:----1----_ 

I Be. i I he. 

6 Bail_,. 67- 14 ~ ~ OIl • 551akht!. i T ~  s-t j 70 1aIIhII 
68 i i~ te'be !'I!a.,,,,,d . far ,find ..... • t I 

'1 

9 

I 
I 

ito •. 6 68 aroretI. ! Me. iI~ -- or 
I • al .... c .. IIJIIIao_u 1 

i of HB. 1i "Wu. I 
68 14 'l'h.. ByBtt-m of : 'Xile lail.orar· B-.i 

plBoIug l" ..... term ' l'O!IRoIII ..uaota 
oontrlMrts for fuel. for tho three State 
to be mroniderec1., Bailw." anly uad 

thtj prueut oolltraotll 
rIlu nil April 1921i • 
.MOlt Company Jail· 
wa,. baTo CDntrl<Ots i 
for a similar period. 
Thu qUdtion whe-
ther tue deci.iou to 
m Ike the ... c Jatr.o;' 
lJae proTed of 
adYalltap to Rail-
ways will be further 

i~  . 

68 15: Bene\Y&11! of keu- . Definite propos"ls 
. ha.c beea fr&llled 

I>Il the 81lltjefi IUld 
are uooer c..uder-
"noli of tDtl 6oY8ra-
ment of lab and 
the Seoretary of 
S.ate. 

il motiTI!B on nnr,··' 
, IDUDeratin linea; 

to be postponed. . 

I 
I 
! 

70 18. Operatiag .taff on 
, .. 11 raih,ay. to ~ . 

red ueed to leTeI 
n8Ce888ry to meet 
ourrent req II ire-
meuts. Be iue-
tions in head-
q U&rteTs ste1r to 
bo elrected 88 on 
G.1. 1'. Railway. 

An enquiry is ill pm-
greBs <JII. all rail-l., 
Imd enrypitlllliWe 
redaction is !laiag 
made. It is pobted 
out that ~  
ill the G. I. P. 1Id-
mimatratiYe ad 
clerical ltd DeIi-w_ 1914 aad 19i!:l 
weB 82'8 per _to 
compared with 2tl 
per eeat. ia reueral 
ou aU l'IIil ~  and 
poeeibili tJ' .. t recl_ 
tioa ..... ,.1IIIoter oa 
that rail ... ay. New 
• tstistiea are beieg 
prepared which will 
form a ~  olassi· 
tiOlltlon of uumbtors 
and (:t8t of .taft' 
emplOYed. 

: Thesll ,tati,tios will 
be utilised for the 

'purp:l.e uf red uoillg 
atalf on State-work-

, ad Rail .... , ys to the 
'. most eco:lomio:41 

J .i 
! 6 tand&rd. 
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. 

1 BCfer'l Reductionl, . I (DOl! to Z Report ilropoaed I A('tion taken 
Head. . ReeGmmend .. tlon. onbu.tl or ----I! r ~ 1_______ l ~  i __ lV ~  

I 
10 ! Bailways 70 ilO That aD iuvestip-

I tion btl made 
iDto the mBtbcQs 
adoptl!d by the E. 
B. BAil_y to 
reduce losses aDd 
that the provimon 
tor oampen_tiOD 
he reduced mil 
ft:rther. 

11 

12 

13 

'170' 21 

I 

~  to be taken to 
elllBinate recorda: 
.. biob BerYe 110' 
practical pnrpOl!e. 

I 

i1 21 Tbe preBent forma 
of Bailwa,. 
sOOO1lDtB to be: 
iDyl!8tlgated and: 
recommendations . 
of the Accounts I 
Committee whiob I 
have Dot yet been. 
adopted, to bay.' 
the il'lmecliate i 
att4>ntion of the 
Fin&lloial Com-
mismoner. 

72 22 A aviug of RII. 1. 
crure on .. !arIes t 

and wages. 

i 
I 

Re. 

I· There was JlO oppor-
tunity of explaining 
to tile Committee I that one of the 

I reasons for the Iarre 

I 
reduotions in com· 
pensation on the 
Eaatera Beupl 
Bail_y ..... the 

I OODstrncti.... of the 
, Sara Briare over 
i the Ganges and the 
I conseqnent rOOuc· 
I tion in damage and 

loss caueed by 

I transhipment oyer 

i 

the river. The posi· 
tion of each railway 
Is JlOW being 
exaudned with & 
view to reduciDg 
espeDditare uoder 
the head tothemini· 

I mum. 
i 

I 
I 

A ne. w form of .tatls· 
t.ioe has been pres . 
cr.ibed. 

, I 
, I 

i The :rIDaDcial Com· I' I m;lII!ioDer ia llOui· 
. dering the system. 

. i 

The B8victr of Re. 1 
arore was includ ,d 
in the red nction of 
Rs. st crOJ'es in 
working espen."B as 
summarised in para. 
graph 30, and the 
Committee haa re-
cognised that it 
might be neoe •• ary 
to make alteratiuDB 
in the methods reo 
commeDded for 
effecting tbiB reduc-
tiOD. Bee remarks 
agaiDlt Serial No.9 
as regards reduo-
tions of stal. 

I 
1 

[1ST FEB. 1924. 

8edUGtloni ~ ~~ 
in actioD 

1923-2.. proposed, 
I eto.). 

___ I ~  

Rs. I 
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Ql!ESTIOXS AND ANSWEHS. 

i RdH'j' I· ,. I " mee to (Redaction I 
R t : propoeed Action taken I Rednetion 

Hl'ad. i Bpor '. j Recommen,ht;ol', I'on budget (;r ,in I 

63 

~lIIII  
(further 
action 

prup'J8cd, 
etc.). l--=--t:ill of now propOl!ed. I J9"23·24. , 

! ~ • ~ I 19~ ~  I' I c.. 'c.. ' I i----:- --I I ~~~I j---R-@.------

14 IL I~ 1 75 : 28 I No espoDditure tol ... lOwing to commit· 

III 

17 

be mcmrred on I i menta entered into 
renewals of 1000' ' l:efurc receipt of 
moth'fB on the I I tbis rroommf-nda-
NOlth-Weetern' I tion it blloll not been 
RAilway in 1923- I possible to carry it 
24. \ \ ont ehtirely. Nor 

I has it Men poeBible, 
I &II origiaally inlend· 
i \ cd to tntn. IK)me 

of the engin.s al· 
I ready nrdered to 

• 7;; 28 

• 75 28 

Progra_e ~ 
renewals ou Great 
Iudian Pellineula 
Railway for 1928-
24 to h.. limited 
to act aal nq airo-
mente. 

Expenditure on I 
might Btook on 
N. W.lI.nd M. and I 
8. M. Rail"aTe to I 
be largely ourtail-
ed' &8 alao the 
proviBiOll for mie-
oelbmeone ...elliol. 
on the O. and R., 
M. lind S. •. 
)lallway •. 

• 76 28 On all nnremnur&-
tive lin.. r<uIl'1\'. 
ale of track. to be 
limited to sl'Ctione 
of line ocmpleiely 
worn ont and ez" 
pendituro on ocr-
'ain raih'81S to be 
drastically our-
tail.d. 

j 
I 

j 

I other linl's, as E-ucb I 
' lines, had alreadT 

eommitt.d theM-
seJns to orden for I 
19 ~  'j he totll.l 
provieion for reo 
newals wbiob cannot 
be avoided -atande 
at Re. 27 la.kha com· 
pand with Re. ~ 
lak hOI origin.lIT pro· 
yided-

The ITgurea upon 
which the Com· 
mittfe worked were 
not the tiDally 
authori@ed figures 
and no nseful de-
dncti<ma eau be 
'made from them. 
All improy"d i1Yatem 
has, liowever, been 
iotroduc£d whioh 
'!tillellable ~  
for rea_Rle end rIO-
plal>lmente to be _1'1 ritidlT' eoruti-
Dited'llnd renllCd. . 

See NDI&rkB agaiJlet 
Serial No. 15. 

See remark. apinst 
Serial No.5. The 
ezpellditure on track 
ullewala on the 
rail w.;r. . ~ l  
"aa beeu rBIItrlctt d to 
~ l 'Ol'mmiblollte 
i I ~ to roBnin« 
contralite for llIile. .. J 

D 
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I i ~ I I Reduction o 1 enoe to I proposed 
Z I Head. Report. Reoommendation. I in budget 

i . ~ I ~ I 1sti.23. 
III I Cl.. Go i 

Actioll taken 
or 

DOW proposed. 

Reduction 
i'l 

1928-24. 

Remarks 
(fnrt'ler 
action 

proposed, 
eto.). 

l ~ I i S j .61 i~ ~ i  ~  ~ -T-h-C-P-ro-v-18-io-n--f-9-r: ~ 1 -----
I . I I other works to be ! "other work." for I 

• I . limited to Re. 1 I the ~  year I : I I crore. I has been limited I 
:! " to Rs. 87,00,(.00. I 
Ii! ! I I I 

" • ! .6 i 28 Remodelling IIf ' T ~  eatimates arl! ••• 'I i I Grant Road &lid: now undee recousi-
, Victor. Termiaus I deratiolJ. No sane-I &t Bombay to be : tion haa yet been 

reconsidered given to either work. I', -' The Committee , appear to have 
j beeu Ull8ware that 
I !I these works are COII-

, nected wi tb the re-I I 'organisamn and ! electrilcation of 
. inburban traffic in 

I' I l BOIBltal' from which 
! Bn bat&lltial 800110-Ii' llliee are ~ i  

I I .1 dealing witb theee 
: eatimatta cs'e will I 

1 

be takell iIIat ouly 
-ncb eJ.peDditure 

I will be allewedu is 
, . fill!Ulcially rem.uaera-

I I tive. 

19 

I I 
:II Railways 76129 prqrramm. erav.nne I expetldisnre ia 

19~ to be 
liIDitE.d to B.. & 

The provision DB 
been limited to RA-._S 
crores. The second 
proposal involns an 
iml101'tant question 
of principle alld is 
undpr considersti"D. 
The Railway Board 
point out that tlds 
recommendatioD ap-
pears to be iooon· 
sistent with recom· 
mendatlons made 
elsewhere in the 
rep()rt tJw.t the 
Board shOUld prevent 
mon..,. beil!r spent 
OD uDzeDl1lDer&tive 
lines iu renewals of 
plaut, perm1neut-
way, etc. 

21 

, 
I 
I 

lltOI'etI. .Aput. to 
be ~ io 
.tilDe ~  
allocated to them 
at their discretion. 

\ 

77 30 \ Budget provision 
, for worliin,sx-
~I  to be bit· 
ed toEa. 66 crore. 
aubjectto ~  
allowf:U08to ~ 
l ~~~ 

4'59 
croras. 

The reo .... mena...t.ion 
haa beeD Il'iVIm effeot 
to. 

4'59 
aroree. 



E~l IO S AND 4NSWEn". 

enGe to ~ OIIOll~ I, Refer- '. 
.,; I Report I propo88Ci ; c,r 

OJ I" f I DllW proposed. Z Head. ___ ',1 Reoommondation. ,'OD budges! 

~ 11 ~ 1~  : 
------ --1------1 ------

; [I 
1 1 Be. 

22 ,Railways 78 81 Except lor existing , ~ Accllpted 
commiunentd no ! 

~I 

further capit..l : 
eJ;pecditure to be ; 
incurred ~ UD-: 
rllmllnera.tiAre l~  
nntil the poeition 

l ~  
. bf *h4I FiJlItneitJ 

lllAi ~i  I 
I 
i 

'l8 S2 Beduetion in Rajl. I 
way atores. I 

I 

I The whole q ueaRon 
of rHnotion of 
S'Qre BelaaoH ... 
diaopslwd at ,. CG.-
ferenoe by' the 
i~l ~  

~  wWt ~ ... -
Ilble repreBeJltal.ivet!' 
of B&ilwaya and the 
Accountant Genera.l, I 
Bail waf8; detailed I 
orders have been 
wued whiob Re 
ealculated to reduce 
the balances. 4 
Ipeoial olllCl"r hila 
heen deputed to 
l ~i  this matt er ' 
in the thrce State' 
Linsa. The figure! 
of Be. M cror"d is 1 

Dot oorrect. It I 
Bhuuld be Rs. 23. I 
ororea. ' 

In matters atfeotinc: 
eew.bUalmuoutB -. I 
sid_If eph."";d I 
po .era have reCIllllt· : 
ly been delegated to ' 
Agents of State- I 
wurked Bailway. I 
and Boards of I 
Directors of Com-
pany-worked lines., 
The question of 
delegation of enhan· 
oed pow lOra in mat· 
ters othor than ~ 
relating to eatabliah· 
ID£Dt is under cuo' 
sidera.tioD b:y the 
Board. 

l!C'ducticn 
ill 

1923·24. 

Rs. 

R"marks 
(further 
.ction 

proposed, 
etc,). 
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! ~ I 
jft.eduction\ ! Remarks euce 100 I Q I Report. I proposed Action taken Reduotion (further 

Z Heaa. ~ i  on bRdget or in i action 

~ 
i I. of propoeed. 1~S  I proposed, 
! "-' now ,., :;; 19~1  i eto.). 

" '" 00 c.. !Il< I 
- ,---

1 
------- ---- --

\ i 
I I Re. Ea. 

26\ R,ul ways ~ 36 Abrogation of the There is, no spe. ial ... 
I rule impoaing rule in foroe &8 re-

I 
restriction on lI'1uds salarios of 
salaries of Mana- AgPtlts. Thepreaent 
gers of Railways. soale WIIo8 fixed by 

Government after • I very eareful oonei-. den.tion, aad it baa 
I been dPOided not to 

I 
prcoeed jnat at 

I prescnt with the 
question of revision 
of pay of Agents. 

27 .. 80 37 Grouping of Bail- The qnestion is under ... 
'Wllye. .- examination. 

28 Posts and 93 8 Reduction. in nllDl- 6,00,000 The recommendation _. SavillgB have 
Tele- ber of olBoers; hae been eumined. been taken 
graphs. It baa been VOinW into acoount 

out that the InCft'llle in the Iroue-

I 
of cfficers included ral reduc-. 44 officials who. on tion under 
revisi"n of ~  were salariee. 

: automaticall!'; claseed 
i &8 suoh. rbe ba-

lance of 44 includes 
17 oftloen aud 15 

I oftlcers, resl\Vctively, 
i of the new irele.s 
I • and Telephone Bran-I ches in which no re-

ductioD is poeeible. 
Of the remainiDIr 12 
officers, 6 have been 
rednoed. No furt.her 

-
I 

red uctione are poe-
Bible. -

~I 94 9 llconolDy in stall The Director-General 
.... 

Tho qDeetion " ... ... 
emplojecl in tele- hal shown ~ the will be fur-
graph offioes. sanctioned strength ther examin-

of telegraphists il ed in con-
not in excess of re- naction with 

I quiremente; It apo the trrJIio c: that in makiDif of thtl our-
heir caloulationll tent year. 

the Committee did It is nDder-
not take in'" account stood that 
the authorised pro- the tralllc 
portion of telegra- of 1921-22 
phiste employed on - below 
non-operation duties norad. 
and the additional 
leave reserve theft-

I on. 

ao " 85 10 E ~ in t ... The quaatiou baB bet'II -eeriDif and - carefully coneidered 
stall. . but no !'lid nction baa 

, bet'» found ~ be 
feuibk 

I ,,' . -.... " ~ ~ ... -.--- .... -. ... ~  



QUESTIONS ;AND ANSW.ERS. 67 

Refer- I. ... I , eDOe to ·nedllotWJI. . III mArks 
~ I, Bepcm; prdposed: Action taken /Red!lCtiOD (fuTther 

Head. Beoommondation. on budpt I or In eotioo 
";;1 &it I S' of ' now pr<>posed. 1 182S-24_ prop. spd, 
II 1  •  ' I9 ~lI  I I t rtc.). 
~I ____ ~ l I ____________________ ' i ~ ___ _ 

I  I RB. ~ ~ 
31 : Poste and 9li 10 I Reduotion in pro- 25 lakbs It i. pointed mit that \321lakhs ! Thereduc-

Tl'le- I .,iSiOD for ularll'8. the Committee did : tion on the 
graphs. not take into ~  D;)rmBl scale 

I
Re. 'ifot Iakb. ~ i I  of ~ i

• 

cd In ln3-24 for in-
Cl1'e1II8nta of pat:to ries has 

i BtalE. On time-Halu been tffect-

I &ad . for _11' laDC-1 ed mainly 
tiODs acoarded in under the 

I 192:1-28. With thea<! fOlluwiug 

I 
addia01lll the DOrmal heads dur-
budget of 1923-240 il1ll the 
would have.. been current 

! Re. 6,15,83,000 for ytar :-
salnies.' The cor-

i
i re.potlding fip1'1! for 

1923-24 is :1ctually 
RB. 5,83,34,000, a re-
daction ot RB. sst 

I lakhll on the normal 1 
expenditure tt.ougb I 
tbe limit imposed by I 
the Committee has I 
been exceeded. I 

I 

I 

I. 
I 

Rs. 

Officc;rs 50,Oi. 0 
0100 
clerks 
and 

/
' sort-
elS 1,33,000 

I Line staff 1,I6,tOO 
900 ~ 

men 1,83,000 

82B 
Peona, 
.. te., 1,22,lIOO 

Wireless 
staff 72,()OO 

Ttmpo-
rary es-
tablish-
menlo 1,1:8,000 
Reduc-
tion in 
grant 
for JlOI-
mal \:I.-
p81:SeB of 
staff S.50.00c 

The tolal reo 
d 11 D t i ODS 
for 1923-24 
Ill110UDt tlJ 
~ l l  
in addition 
to OVe! 
Re_ 16 lalths 
retrenoh-
ment effect-
ed in the 
PrOviaion 
under tbie 
bead in 
19S~  



3 
Z 

Refer-
enell to 
Repon. Head. __ _ 

"i eli" 

LEGISLATIVE AS8IDIBLY. 

1 

1
1k>d,..U. 
pfOJlOMd 

on bUd ... 
of 

1922-ta. 

Action taken 
or 

noTl' proposed. 

[1ST FEB. 1924. 

ae.taotion 
in 

Ift3.. 

Re1l1.\rka 
~  

actton 
propoled, 

etc.). ~ > 11 ~ -1---"-' --1[- ----=,---1------- --------1----
Be. :Re. 

~ Postund 1161, 11 
, T.le· 
i ~  I 

3J; 
" 96 12 

~  " 96 HI 

: 
I 

j ~ 
I 

, 
i i 

! 
I 
i ~ 

I 

35 1 i 140 " '1 97 
! 
I 
i 
i i 

: 

86 
" 97 i 15 

I 

I 

! 
i 

37 .. • i 97 ! 16 

No additioll,l mo-
'«Ir servi 0311 til be 
proyidetl sa... 011 
greullel. c.f 810_ 
my, and ue of 

~ to be oan-
Ii"el to kt ... 
to ... , etc. Bd-
ter .tee to be 
ob!liined 0:1 n-
IlIIwal of _tree •. 

BeduaWOi1 in ~ 

YHRO& for -ny-
~  of mails. 

Btdnllticn in char-
'" for AClOOIIat 
IIIId A ndit. 

Rednotion in ell:-
penditut'e on 
travelling allow-
&Does. 

Check over waetage 
in forms and 0011-
Reqnent rednction 
in eJ:pehditure on 
stationery and 
printing. 

i 
I 

Bed'lotion in 
, 

p ro- I vision for postal i bUildings. 
, 

7,00,000 

3,71,000 

: 

40,61,000 

3,00,0':0 

9,19,000 

BDeling moter sO?< 
yit!t'B ate ~  
by oontraats bat on 
tBrminati.m of these. 
rl'oomlnendation of 
the Ct mmitwe will 
bOl followed. Pro-
posals for new m')" 
tor semacs will be 
~l~ with 118 pro-

}:08ed_ 

The provision for the 
curreut ~  hI S 
been reduced to 
Es.76,33,OO). 

The budget of the 
current year waa re-
duced to Re. 25 
lak:h.; but it will 
probably be rM"cd 
to Rs. 26.M/JOG on 
Recount of a supple-
menhry grant of 
Bs. 1,24,000 aaked 
for by the Auditor 
General. It b611 
to be remember-
ed that it ie false 
economy to i ~ 
the check ou the 
transactions of t Le 

I _Dapartmer.t, which 
I may melln In tbe 

enG a. considerab Ie 
loss to tLe Bannues. 

7,03,000 

2,47,000 

The provision hae 8,02.000 
been reduoed to 
Rs. If,53,OOO and 
WIth the receut 
f.1tt'ration of the 
ruleR and of strict 
supenision of tra-
velliug it is hoped 
to keep withintbis 
reduced figure. 

Tae provision for the 
current year has 
~  reduced to 

Rs. 21,75,OJO a.nd 
steps ,*e be·ing tak-
eL to minimise wast-
age of forms. 

The programme has I 
been revised Bnd 
the expendituro in 
the current year is 
limited to l(s. j 
li,:;7,OOO. 

.. . 

1<1.'6.000 

9,62,000 

I 

I 

I 

• 



QUESTIONS AND A~ E S  

Refer- : ReduotiODI 
euce to 1 propoaed 

Head. ~ Becommendation. 'Oil budpt i' 
Action taken 

or 
now proposed. 

.Reduction 
, ill 
j If21.M. ___ ;I! ~ ______ ll~ ~  I 

-I .- I I--
I Be. 

38 1 Poata aud fl7 J6 Outaide tenders to· The matter iB under : 

Ra. 

I Tel£- be called for for I consideration and it 
I graph.. larp bnildiDgs. iB hope:! to employ 
I outBide agenoy more I 1 erlenBinly in future. 

I I 
891 _ 98 J7 BeduetioD8 in I 

obargna for sup- 'I 

4,92.000 The ftdnoed provi-
sion of BB.8,06,000 
bll.l4 ~  a.coeptcd. I 'pliea and services_ . 

to! 
I 

99 00 Revil!ion of house- 2.61,000 The scalo of allow-
rent allowances ances i9 1llIder con- ; 
&B4 reduction in aideration IUld the 
proviei"D ~ proYlsiou baa been 
bonso-rent. local redll.ced to Re. 
and other allow- 2,"05,000. 
aDO(S. 

41 • 1(0() 21 Aut"matio reduc- ~ OOO The reduction has 
tiOD in sn bsidiee btOD effected. 
to oabllil OOI ~

nies. 

4,86,000 

64,000 

50,000 

100 22 Maintenance of 
telegraph and tele-
pb ... e JiueB. 

6,00,000 Tho provision baB 6.00,000 
been rednoed 

47 

I ·atoordingly. " 

· 101 2S 

. i 
Miao.ollaneo'l' ell.- 1640's lakhl.llt has bfen necessary 76'S lalthe. 

penditure (pnr- I' I til raise the provi-

I 

• i02 24. 

I 

obase of storeaj. , sion by R8. 7i lakhe 
owing to commit-

i 
Payments under Ii 

~  ,..ith 
Treuury. 

:, 

ments on purohase 
of sterBli in l!.nglan40 

The Secrata,y of State, 
has proposed a pro-
viBion of &.8,20,000 
on account of 
reviled a arrange-
ments for the East· 
em Mail Service. 

· 102 I 25 Beduction in furni- 3,75,000 The reduction },as: 8,IW,OOf) I I ture grant. been exoeeded. ' 

• 1108"127 Beduotion III scalea The ~ i  of pur-' 
of olot bb:g au..l c baae of material.' 
exteDBion of pe- through the Iudisn; 

1 rioda t .. tween Stores Departmeut is! 
I! i1SUfS. Central ftnder consideration. 

purchase of sa.p- SCI\Ies have beeu 
! plies. redn<,ed IUld ppriods 
I of hsuo extended. 
I i 

• 108 ! 9S RednotiuD in pro- 1 6.31,000 Beduotiona buYe been I 4,'10,000 

gcnolel been found neoeB .... I
I ~ i i ~ for oontln- 'I elfected but it has \ 

. . II s&ry to ~  'lice tjle 

I !lAving by Re. 2 ______ ~ ____________________ ~ __ ~ __ ~1~  . 

69 

BemarIte 
(further 
action 

proposed, 
eto_). 
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I lJ1'eft'l"· : 
I enoe to ' I ~ ~  
I ~  c= 
i I' 1 ~ 

Head. R-ccommendattotJ . 

';Reduction1 
I prop01!8d I 
on budget! 
1 'of I 

Action tabu 
or 

now'prop!ll!ed. 

i 
~ll i  

in 
19'28·24. 

Remarks 
(furt.her 
action 

proposed, 
etc.). 

;P-<!'" i 1922·2&. 1 

i ~ -----------------1' 1------------------, 
Re. I 

48 Posts IDdl03 
TEle· I 
graphs,\ 

29 Reduction in mis- I 2,29,000' It has not beenfoulld ! 
- l l1 ~ el!peu- j posslhle to effect! 

diture. this reduction. On: 
tI,e other hand AD: 
exee.s is anticipated, 
o "ing to the cost of I 
postage stamps 
which are being 
oharged "Clireot to 
the depRrtml'nt liB 
part of arrangpml'Ilt. 

~ ~i li i  
the account •. 

49 

50 

51 

~I 
53

1 

i 

i 

1104 30 Redueiion in ex-
penditure' on 
mabtenancc and 
ret'air of build· 
i· g •. 

• 11M 

I 

1 

I 

31 Rfduction in (X-
pcnditut"f' on appa· 

: 1"attlS and p'allt. 

I i, 
,11040 33 Reductions in depot, 

I establishments. i 

i 
• !105 84' Reduotion in te' e-

, graph workshop@. 

,lOS 8S Rr-duction in Wire· 
le611 expenditure. 

I Cloeiug of ltatiOll8. 

i 
I 
I 
I 
I 

• 

I 
I 

4.58,000 ' It has not beon fonnd 
po..eihle to effect re-
ductiolls of more 
than Rs. 2,9G.Ooo. 

97,000 It 'I'as been found 
necet!S&IY to provide 
for the same I!xpillId-
iture as io the 
past year ..owing to 
commitments. 

],01,950 i The est&blishment of 
the depot is under 
cl<Rminatiou aDd all 
poseihle sources' of 
economy are being 
explorfd. 

80,003 

93,630 

Thit reduction baa _ 
been carried out. i 

Further . redul'tionB I 
,han been effected. 
Patua has been clos· 

ed, Poena ~  in 
charge of mainten-
ance party laha-

E ~ over to 
Anny SignalB. 

Maymlo placed in 
cbarge of OIIl ~  

Eight out "f nine 
BtIIHOUB meDtioned 
Ilave been placed 
undn oare and 
maintenance parties. 
P.'.baw&l" alone be-
in, retained "ith 
IIl1nimum ~  

il nndpr conaider' I 
~~ O  more T~ 1 ~~l ~  

ation. /' 

~ ~ ~ ~

17 950 ~  reo 
, ducbon de· 

pellds upon 
the enquiry 
now pro-
ceeding. 

80,000 

1,711,860 



QC.£S':'LONS AND ANSWEllS. 

o j ~ Reduotionl i  - , I f'Da;;!,Crto' -j' I . 

r Be I propOl!.edl 'Reduction 
Z I H  d port; ~ b a....... Action bken or now I: .I-

Renmrks 
~  

action 

: _ liI 19~  .. ' 
tfJ ! ! Po. ' Po. I  _ 

proPDl!ed. 
etc.). 

~ Ii . ea. I ;'1, ~ /. Reoom"""" ... tion." on of livor" propoeed. le2;.24.. ! 

-1--' --1-;-1---------Ra--. -,-' ~ O

54 ! PClllt.a andr106 i 85· ' BeductiCJn in capi· W'7 I The progra.mme ~  SO'7 
. Tela- i  : 39 tal expcuditnre, hiklta. ! been redncci accord.' Jakos. 

56 

i 

57 

graphe. I' on . tbe .,telcgrnpli i~ l  hut toe re·: 
department. . dlletbns did !lOt, 

tne . iLtO l'coonnt! 
i i nccesfary expendj·! 

bre on t.·l£>graph. i 
for new Delhi and i 
eS88i1tiai espendi-. 
tUfe on rail,",y ! 
con'rol linCl!, and, 

I 

i 
I 

I I 
• jl06 ' 117 Faisi!'g (f rental-

ooargc8 on ~l 

and rAilway liD" •. I  ' 

11~  i 89 .! . Further pnrcha.(' of 
adomatic appRo 
ratue to be ~  

poned IUltiel!qui:y : 
to be ma,ie i uto I 

I 
i 

.1107 

.11Oi 
1 

I 
I 

. campa, ati v(' cost' 
of ordinary R!ld 
automatic ex· 
changO's. 

40 Appoint'l'ent of . 
FlUanolal Advieer. : 

§: Reducti"n in tot.l 
eslimate. for the 
DppArtment lor 
J9a3-24. 

• 

• 

137'27 
Jakha. 

it wiil probab,y be: 
nccr-8Saty to lalae I 
the ~i  by 
Re. 16lakbs. appr01i-: 
mately.. r 
Th18 question is under; 
(':lamination. . 

i 
No new commitments I 
will be OIIt.red into i 
aud the O ~ J i 
e"quiry has teen: 
und"rtf6keL. ' 

I 
I 

The appointment waR i 
m'tlle witb effeot' 
fr JID april 16th. I 

# 

'l he estimate baa I 75,63,000 :The diff/ltpnee 
beeu rrdnced 1;.> i ! is lD&i:llv 
Re. 9,43,64.000. This ' &OODun ted 
inoludea about I for under 
Re. 40 lakh. on 'j • MlBr i e s ." 
aooount of the pnr· when'. KS 

chase of pOBtage ! I Il b  e w n 
stamp! ... explained A bove the 
Blf1Iiuat item 48 and Coup.{ltt e e 
~ ~~~ ~I ~ ~ 
acconnt of ~ l  I tak"n into 
nunation ~1l ~  I IICIcoont un-
and penBlons "hlah avol dab 1 e 
wer·: not debited to i com mit -
the Poets and Telc-i menta for 
gnp!:. Budget ill' )983-24-
th- paIIt. Tha.e 
items repreeeot 
transfer. from otlter 
~  uf ,he t"tal 
budg.t anel ",ere 
not taken into .. c· 
oount b1 the He-' 
tTetlohment Com· 
mittcp. If theee 
two RDlounta are 
esoluded tho &etual 
red notions in acoor-
dance with tile re-
commendations of 
tb .. Committee h"ve 
amounted to 0' er 
Re. 1,4.5,00,000 . 
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Refer.. 'Redncti"ll enoe to 
~ Report. I proposed 

l_H_ead __ ._: l \ ~ _Reoom ___ ID_8D_da_t'_OU_. ~~ ~  
Aotion taken or now ~ l I  

~  1923-lU. 

Remarks 
(f1lrther 
action 

proposed, 
etc.). 

l! ; 

,,9 Indo-En- i116 5 Stepa to bo taken I 
ropean I to improve the 

Telegraphi output per man. I 

~1 

63 

Depart- I I 

IDont. i I 
.. • ill6 7 Rednctkn in .llow- i i DCeII. I 

r 1 

. 1117 8 Reduotion <In repairs\ 
I to liDea. 
! ': 

. ;1171 9 
, I 

I i 

i 
Reduction ou repairsl 

to buildings. , 
" • 1117 I 10 Reduction on appar· I ataa and pl:mt. 

.. I 
, i 
! i 

oM !1I:dO-EU. '117 
roptan I 11 Rednotion 

Station •• y 
under 

and 
I,£;;:::ti 
I mont. i 
I ' 

, ~  ! " .118 

! 

• Printing. 

13 Saviogs ullder con· 
tinge9ciel ad 
miaeellaneou •. I

, ! 

il6 , " • :,118 I, 14 Rednction on cab!e 
repair •. 

Re. 

2,68,000 

32,000 

'1'0 aU'lin tbis object 
further recruitment 
t, the aignalliug 
branohes has been 
stopped. 

Reduotiona have been 
ID'ld e in exoe.. of 
tbi& HelD by 
Re. 18,000 . 

Estimstes have been 
substantially re-
duced and the full 
sui I g is expected. 

70,000 .dccepted 

32,60() Elltimate hRS been reo 
duced to R8. 92,5(.'(/. 

28,000 Six months Bupply 
will only be kept. 

1,78,000 The eBtitnot"B baTe 
b('l)n reduced to "'Re. 
2,39,000. 

76,000 It has nClt been 
found ~ i l  
tc) rednoe more 
thln RB. 4,000 as 
aguinst ~  76,000 
recommended by the 
Committee. ThiB 
is o .. ingto an expen· 
diture of ~  77,000 
being ~  for 
the partial renewal 
of one of the (lid 
cables . 

,(,7 i . us ll;; 

:119 1 16 

~ i  on cable! 9,840 
lactOIY· 

It has not been found I 
practicable to effect 
reductions of more I 
tha.n R&. 1,200. 

RednctioDB in ex· 1,r-O,GOO 
penditure on ca1)le 
~  

ReductionB have been 
effected to the extent 
of R8. 4,000 only, 
and further reduc-
tiODS aro Dot 
possible. • 

Re. 

2,E1,OOO 

82,000 

70,000 

10,000 Efforta arc 
beiDI made 
to effeqt 
further poll 
Bible sav 
inga. 

18,000 Fnll Raving 

2,39,000 I 
I 

4,000 I 

1,200 

4,000 

not yet 
known. 



Ql7ESTIONS AND A~S E ~  73 

~ B;ce to ~ ll Bed1lCtfbD i (further 
'iii 
·c ., 
rn 

I lWfEr- I ~ Remarks 

Bead. lort. ltecommelldatiou. 0'1 hadr Acttou tabu or DOW iD I action 
&1 ~ :, I of propoaed. IP23-lW. propcled, 

I~  ______ 1 1~ ~1 ~ __ ---------__ ric_.}._,_ 
-68-Indo-En-i 
ro.. ropean 
til. Telegraph: 

-69 

'70 

Depart-
ment. 

I 
.120 

i 
I 

.120 

. Be. Ra. 
I 
I 

ArlftngemeDt at onldll , bemail41w.th 
oommerci"l oable I 
oomP"DY for r:epairi 
of :ablea. i 
I 
I, 

I , 

: 

18 Deoilio:1 to 
arrived at on I 
fntnre control (,f t 

, DPpattment aDd 
i~  no 

oapital npeadi-
ture to be ia-
clIned. , 

I 

It System of cOlDlllt'r-i 
i cial ooeonnts , 
I shunld bs intra-, 
, dnced aDd f .. rlD I 
of aceoaah im-I 
proved. . 

CI 
o 

, 

The only _pauy 
which h-ll ~ 

near is tbe EastHn 
Teietrraph CompanJ 
at Aden and tIll! 
.teamer C8an06 be 
spared for other 
work 

The q ~  s Mon is under 
the consideratiou of 
t hf' 8ecretal'y • f 
Slate and mean-I 
whiie no aspE'Uliitnre: 
of & capital nature i 
is being incDlred .• 

Under consideration. ; 

'11 • 1120 ~ 

! i 
1 

Redaotio:l into i 7,34,000 IThe proTilio:. for! 4,12,000 
total esttmatl>s_ the onrreat year 

'72 Irrigation 12' 

'13 General 128 
Adminis-
trllotiDn. 

1 
o 

! Reductilln in ex-
I penmture and 
i alosing of one 
division. 

8 Modifioltirn of: 
l ~ of pay for I 

lower division of i 
the ~  

2,18,000 

. has bl'en red need i 
to Re. 39,23,000 I 
aDd it hu Ilot been 
found pnctioablfl i 
to redaoe it fur-\ 
ther to tbe lim t i 
propoeed by tbe I; 
Committef', &8 

originally inteD-
dEd. ' 

By the closing d01Fll 
of ODe diviafjlu ...ad 
otber .e&BllleB of 
retrenohment the 
budget for 1~  
hau been ~  

by II bo .. t R! •• ,65,000" 
ss compared \Yith: 
the lndget cf 1922.-I 
23. , 

I: 
The proposal is at i 
present nnder fX-' 
aminflticn. Depart-
meds already stop 
promotion at the 
efficiency bllor where: 
olerks sre not qnlloli-: 
lied for more impartlia 
ant work. "!' 

2,18,000 t 
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.  . er-
~ I  . enoe to I : 

I " Rea([. Re. port.' 

i I GQ', ~  e 

iReduotioul' 
i proposed 
,on budgetl 
I of . 

,; .! Ilf 
--j----, 

i 
I I , 

74 i General 128 
A i~i 

tration. ' 

9 Economy in es· i 
penditnre of ~ I 
contingent oharao-, 
ter. 

75 j 

76 ! 

77 

I, 

I 

• 
I I 

128: 1) 
! 

iReliu"tions in Dum'l 
, 'ber of peons, , 

i , 
I 

. i 

I  , 
128'1' 10 :. Reduction I in ex· 

! penditare on te!e-
I 'grams, 

_ I 129 11 Reduction in num-
ber of ofllcera and J 
am, oant oi eamb-\ 
liahmeut ud re-
cords m veil down 
from Si 1 ~ , 

1921!-2S. I 

Re. 

7b 129 12 Bpduotions in Vor-: 1,4.7,000 
eigo alld Political 
D,cpattmeut. 

, 

.. , 

IR a ti I 
Action takt'n (It now e i: onl, 

Remarke 
(further 
eotion 
proposed, 
,.to.). 

ptOPOSfU. '192S-a4. i 

The allotml'nte of all 
departments have 
already been eat 
down materially 
ulld.t tvesehead. 
8S will nppctor fmm I 
the deDll\nd. for 
grants, nlld tb e ex-
penditure is beiug I 
kept unde: v""Y 
close serahuy 88 
the result of an 
8nqu:r-y made into 
it by an offioer of 

! 

Rs. 

Included i 
under I 
general I 
reduc- I 
tbllsiu: 
depart-" 
montal I 
hulgets. 

the Audit Depart-. . 
m8nt. \  - I 

Redaotions ha,'e ~ l Ill l ~ ,J 
oarried out ill 1&11 dr- 'lndet I 
partments in aCDord- geneml 
Bnee with n revierd re Inc-
distributiou .cal.. tiona in : 
caloalated to effect 0 epart-i 
an "pproximate re- mrnt:ll: 
ductiou "f.25 per bndget.,' 
cent. ' 

Substg."tial i ~ 

h:!.vo been ~  

in the prOY1810n 
under &11 dopart-
ments whioh are cur' 
tailing the m:m ber 
and length: of tele-
grams to th" full ex-
$ent poe-ible 

Tbe recommendation 
W&!I given effeot to 
1\8 fat as p )Iaiblo. 

It will be leen from 
the demands for 
grant. that tho al-
lotment for this de· I 
pU'tment has b en i 
reduced frem· Re. ! 
10,42,904" t I Rs. I 
£,41,200. I 

l 

• 
1,01,700 II No farther 

reduotion is 
possible 
under esta-
blishment. 
But there 
Ie pouibi-
lit,. of fur-
t.her reduc-
tion to the 
utellt of 
Be. 86,000 
in the con-
tingent ex-
p8llditure. 



:i ... .. 
en 

Head. 

~9 General 
Admi-
lIistra-
tion. 

80 

81 

82 

E T ~  AND ANSWF.ltS. '75 

Rffer- 'I 
ence to Rfductiou. r  , Rl'tI1/O"ks 
Report . proposed I 

. R£commcl.datio:l. I on ll ~ l 

Red I' I (fu h 
.ic:bn taken or JlO" i: .lon i 8O"{:.o': 

proposed. 1~  proposed, ~  f : of 
= '" . 1922-23. 
Il.o I"" . ________ ! I 

-==:J etc.: . 

"---1 --

i 
120 13 

I 
Reduotions in Homo. 
lJcpaltmGllt in-I 
cludiLg n.bolitioD! 

, of poet of Inepec-. 
tor of Office_ Pro-I 

oedure. I 

1",1 " "'" .. ~  i. l' g;.-. ~~~ ~l 

ISO 

.1 

I 
I 
I 

15 I Reductions in De-l 
i partmeDt of Edn-! 
I cation and Health. 

i Abolition of. Ed 1\-! 
cation.l Oommi.-1 
sion.er.Bureau of I 
Education and 
Central Ad'riIory 
Board. . 

130 16 . Reduction. in Fin-
D8nCA o.PlU'tmt'Dt. 

Re. ! 
I 

97,000, The Departme:lt has 
I effected savinge of 
Rs. 87,000 and the 
balance will be 
etfeo' ed by larsrer I 
red netioDs un der 
attache.loffioes. The 
poe. of IDBpEctor of 
Offioe Praced nrc has 
llet-D aLoliehed. 

1,08,000 The full ~ i  is 
beiDg aocepted_ ODe 
llOd '" DepatT s.e-
retuy u's baeD held 
iD abeyance. The 
I'eace Treaty branoh 
baa beeD amalgamat-
ed with the Local 
Clearing Offioe _1'-
iDg Re. M,400. Far-
ther redno'icma haft 
been made in oleri-
cal and meJdal .... 

Tho; Department of 
Eduaahon and 
Health has been 
amalgamated with 
t1ui.t of He "en1l8 and 
• griaulture. Go,,-
ernlllel)t have de"i:!-
ad to continne the 
POlt of Educational 
Commiaaioner 88 

10Dg •• iL ia held by 
the present inoum-
bent, but ban 
effected economy by 
placDnr him in o ... ~ 
of"'e dutial of the 
Superintend"D. of 
Education, Helhl and 
Ajmer. The Cent-
ral Ad1'i80r7 Board 
has oeen aboliahed 
and the poll of 
Curator, Buzeau of 
Education, held 
i. abeJ'ance. 

Re. 

87,000 

1,08,000 

1,01,200 T.... blldget allot-I 1,01,200 
mont has been rr-
duced to Rs. 5,90,000 
at proJ?08ed and the-
reduotion8 not.ad 
Dye beeD effeoted. 

The 
miee are 
ehoWll un-
der the re-
marks on 
\he 1IPl!Di 
~ 

datiOll for 
amalgama-
tion of ~ 
partlDents. 
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1 M<'r- i 

I once to , 
Report.. ~ i  He5oil. 

~ \ ~ 
~I  

----I 1 

83 

84, 

I 
iI6. 

! 
BII, 

I 
! 

GeDPra 
Admi-
mBtra-
tioD. 

• 

" 

! 1 
130' 17 : Military Finance • 

181118 I R.-duotione in Bev. i eDue and Agricul-

I ,'-D .... ~  

132 19 E l ~  of the 
a-rd of Revenue. 

133 21 Redlletiou ill Pub-
lic WorD De-
part.moat. 

i 
I 

185'22-
1M 240 

Reorganisation of 
five Departmellte 
under two Depart-
mente BDd eJ.pom-
Billn of Bo!u'd of 
~lI  

Red.::ctiOIl. 
propoeed 
on budget 
of 

1921-23. 

IRfdOCtioJ Rpmarka 
Action laken ur now II in i • (fulthcrac-

proposed. ,1928-94 ItlOn propo.cd, 

69,000 The full se.ving has 
been effected. 

lI. 

84,000 

10,68,Il00 

ThiB.Dcpa.rt, •• ent i.as 
been amalJ&lD1lted 
with the ~ ~ 

of Education and 
Health. 

The scope of the 
Board baa been m· 
larged to include tho 
administrations of 
Cnstoms, Salt. 
Opiom, Excise and 
Stamps. 

The intelligence work 
hal been dieconti-
nued and the Labour 
Bnrean a§ Bnch baa 
been abolished ro-
Inlting in reduotion 
of etaff. 

Further reduotions 
haTe beeD deoted 
in the Karilk' ene-
blllbm.tand A!IJl7 
liet erotiou and m 
other pamtiOIlB of the 
oIIIce. The total re· 
doctiODll proposed 
have been carried 
out_ 

The Department hae 
been amalgamated 
with that of I ~
tries and Labour. 
The • E'state work' 
is now dralt wi! h by 
the Consulting 
Et>gineer in touoh 
with local officers. 

Government have not 
adopt.d the eDet 
lIPc suggested by 
tl.e C (;llImittee bat 
have proposed &8. 
more workable ar-
rangement the re-
duotlOD of live de-
partment. to three 

i-I de.). 
,  i 
1--:---,  I 
I RH. ! 

69,OCO I 

84,000 I 

I Th. financial 
effecr of the 
ftll:a'gama-
tion Is 
shown 01,-

dC'r the sec-
tion d."ling 
with the re-
orplJiea-
t'on of ~  

Secrdtaria'_ 

The effect 
of the reOf-
ganisation 
is shown 
under the 
section 
dealing 
with the 
reorgaaiaa-
tion of the 
Sceretariut. 

See The figure 
remarks. _ of Rs. 

140,00,000 re-
praBBDts tile 
ooat of the 
departnlBntl 
". relnga-
ni.ed and 



~I  _ Head. 
·a '" 11'.2 

I 
I e9-: General 

con.
j 

Admi· 
td. metra. 

tion-
icon/d. 

Qt:ESTJON SAND A!>lSWERS. 

Befer. I 

enoe t'l ~llli  
Btoport. Beoommendation. ~ bndget Aotion takMl or now -i I f of l"'opoeed. 
j:l.o c. 1922·23.' 
-·:--1--------_: _____ 1-_____ _ 

:C. I. 

costing npproxi-
mately all follow8 :-

I Bs. 

i Clmmeroo • 3,00,000, 

I Educatior, . 5,15,000 I Health and 
LaDde. 

I Industries . 6,00,000 
I and Labour. . 
i 
I Total i .. 14, 15,()()9. 

' •• ~ ,«< $ 

71 • 
Remarks 

Bednotion i (further 
ill . aotion 

1IJ23.lK.; proPOled, 
etc.). 

Bs. 

witll the 
adaition of 
}te. 1 Jakh 
for addition. 
to the 
Doard of 
Revenue, 
the rror· 
ganiaation 

! will cost 
siicbtly 
eTer Be. 1 
lakh more 
than the 
a.rrange· 
ments pro-
pOSed by 
We COIIIJDit-
tee. The 
1ipres for 
the Nnea-
tion Bealth 
and Lands 
Department 
exclucie8 tb" 
cos$ of the 
tSecretariai; 
Library for 
wbiol} a re-
dlloed figure 
of Rs. 17.000 
will be re-
quird .. Un 
the oWter 
baned tbere' 
will be a: 
uTing of 
Be. 14,000 
a p p r oxi-
matel,. Oil; 
theasaump-. 
*ion by the 
Eduoauonal 
Commission-
er of the 
dutics of 
Superinhn-
dent of 
Education, 
Delhi and 
Ajmerl'. It 
must be 
understoo d 
that the 
total saving 
of Bs. 9. 
Iakha will 
not be re-
alised in 
th-: current 
yl'&r 8B it 
.. ae De-
a.s&r7 to 
p ~i  
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• 
Refer- laeduction! I 
euac to i prJp08ed Reduc· 
Report. Rccommendauon. (Ill budget Aot.i.ou taken or now tion ill 
~  i of' proposed. 19i1S ~ 1 
1 ,i:'! : : !9'22-23. ' , 

Remarki 
(furtber 
aCtion 
proposed, 
etc.) . 

--- ------ ~ I

~ BL 
Funds :-

-89-; General , 
~  Admlnia-: 
-cia.. I tmtion-i 

! CQfttd. I 
I  .  ; 

i 

I 

I· 
1 

1 

I 
1 

:to ! , 

-! 

I· 
I 

:.:. 
~  . 

i 
I 
I 

I + 
i 
i 

:'35 26, Saving on etalf 
~ I Selection B:>ard. 

I t i 

I I' i 

I I I 
I I I I I 

.\ 
I 

I  ' I 

II 
I 
I 

--' ! 

I 
./ 

I 
I 

13,300 i There will b" no ox-
I, i~ i  thia 7ear. 
A Commit.te, woa 

J 
appointed to eD' 
quire into the 'll'ork· 

, irg of t.he Bon.rd 
and it bas been de· 
cided eo aOalpt tbe 
recOmmendatioD of 
the Committee that 
the operauODB of 
the Board ahould be 
transferred to a De-
p.rtment but tlaat 
Whell an plI:amina' 
tion is held an ad 
hoc B ard abonld 
be created to CBrr'3 
it out. Etfeot will 
be gi Tell to tbi. 
whllllle&Y8 n.eerve. 
are oleated for the 
Department.. Tb. 
bndget proYilion 
made for 6 months 
of the ODrhDt ;:year Iii Be. 4,880 but an 
p.xtra Ifrant of Ba. 
a,roo ia neoe.ur,r i 
to earry on tb .. work' 

.',_w. ,;.: ~  I, 

1'7,920 

(a) for the 
peric...! re-
qnirpd to 
brinK the 
new orlla-
ni II at ion' 
into effeot 
i,6, up to 
16th April 

i 1923. 

II (bl f()r upen-
dituro on 
the grant of 
notiol', loave 

J

ane! travel-
ling aUo .. • 
ance oon· 

I cesBioDs to the ata.tl 
which hila 
been reo 

I t,renohed. 
Detailt of 
I tbia utra 
upenditure 
during the 
ourrent year 
Dre not yet 
available 
but a POI' 
sible esti· 
mate is 
Ba. B lakha. 
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I Refer-I Reduction'l 
~ I enoe to proposed • • tak 
.... H .. d. I Report. Recommend:ltioo. 00 bfadiet .... otioo CD or 00'11' 
iii . . i of pnnooeed• 

--. 
Reduc-
tiou io 
1928-24. 

ReDlArka 
(further 
actiO:l 

propoaed, 
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~ 11 \ ~ I 1922-23. I 
_' ____ ,_"'-------1---'--------1----1--------

Gmllral !135 'JtJ Ceutr'al Bo'('Ilu of ~~ I Noap:cilio ~ 1l Rs. 

91 Adminis-I InformatiOll. I dation '11'88 m,lde but 

.,..-.. j bepn reduced by Rs. ~ ~~ I II I ! t,.s eiltimate bas 
i 33,000_ 
! 

,,' 1135 i 28 Burt'au or ~ l  3,01,000 Ii Order!, haTe issoed 
i I !ptclJicenoe. fro· fur l i ~ of the 
I pasals a1 reg.u-Qs Boreaa from 1st 
, i 'rtlCOvcry of oo.tof July, and ~
" the F'i Dger Pri .. t I meots are in tra,o l' i Bureau and the I to make the Hoen-

Questioned Docn- ment Splliion Belf-
menta s..ction or BUpp,.,rtmg. 
thei, abolitioa. 

I I 
I I 

_ 1\ I I 
i i 
1136, 29 Speeditlg up of wurk 2000 11'hB butg<'t elf mates I,' of eliminalion of • ~  ~  rednood 
, r"cords with .. to Rs. 1,03,000. The 

" I i ~  tJ re,inoQoll historical \to 18ii:i) 
of st.ff and BBt- r,·cord. ~ now I I' t.iDg ~  Talaable being sorted aod 

I ' accommodatioD. olas.died with a 
view to their ulti--

I, i I mat" .weeding. ill 

i 
'
I I RccJrduo"c with the 

rt:comml'ndations of 

" 
the Indian Bietori· 

, I c:a! Rl'Corda Com-
I ,',' millaion. Meaaur,s I have 1I1ready been 

~  for weedin,: 
the ourrl!ut reoords 
(from l"SS9). Gene-
l'ally the work of 

I IS'j" 

I 

Abolition of ap· 
~ of IDs: 

plotor-General of 
Irrigation. 

I e.imilla.tion h bciog 
, speeded, up. 

~ OO ! After careful (onsi-

I deration Goverument 
havc d£cided that in 
view of "he import· 
anoe of irrigr.tiOD. 

II q ueetlbns i c is 
I1llceSBa.ry for' them 
tu rota;n the acrvice8 
of lUI "xpe%t, It hae 
howcver boeu 
dellid.:d to abolish 
the, eepsrllte post I and the dutiel' will 

\ 
be performod by the 

'I 
ConBulting El!giucer 
to Go'ernment whll 
allU take. IIvtr part 

33,000 

rbe Com-
mittea hlLve 
asaumed a8 

I lL direct 
saving the 
cOot of the 
l'UlnJlleD t B 

I Section, but 
, if it is CO!l' 

tinued-
CVAn if it he 
mad') self-
Bupporti n II' 
-provino u 
will be 
neccasary ou 
the upeu-
dituro .idc 
of tho 
Budgl:t. 

11.400 I 

• 

9,400 The cost of 
tho Consult-
ing Engi-
,neer aud 
establ i s h-
menS is es-
timated at 
BB. 69,OO() 
but; this in· 
olud". Rs. 
13,000 for 

~ l i • h-
mcut whiob 
lI'dB 011' 
BBparat ely 
pr UTi de C1 
for in the 
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~ ~ I Rl-dnetionl' ! Remarks 

Report. .  . ~ ~~  ACli.;,n t,kcn or ~  /1 ~~~~~ (fulthl'r 

-:--.-R(COlllmen latlOn. ~  I proposcd·1IllL_21. I~~~~  

Z I ~ I 1922-23. 1 ________ 1 I ~ ~ 

-

I 
I 
I 
I , 
I J3r, 31 If Loc:) I Gonrn-. 
I  , ments Prf'RS claims: 
I f.,r @Orvi(,C8 ren-I 

! ~  th. Cpntrs I  \ 
I Government should, 
r pOllsidl'r whether 
I 

ftrrangeml nt .. eRn-, not be :Dnre 
(>conomicslly, 
carded out by an; 
agency of its own. ' 

! i , 

137, SS Rpdnctions on the i 

I 
North-Welt Fron-i 
tier. 

I .-
! 

137' M Reductions in Drlhi, 
and paymellt byj 
th9 Municipality 
of tIle COit of 
tlteir Secretary. 

\ , 
I 

I 
I , ' 
I ! 
1137, 35 Reduction in 

,  I Ajmere. 

I 

Ra. : 

of the work hither-i . 
to trftnB",(.1;ed in the: 
Pnblio Works De· i 
p'rtment of the i 
Secreliali.t. The, 
app()intmCDt (\fl' 
ABsist Rot IuBpeotor I 
Gnnersl has b,en, 
abolished. 

, 
This bRa l,,'en acoept-. 
ed iu princip:e alld; 
claim. ".ill t.e dealt i 
with in the \i:lht, 
of ~i  propo;;a.l, , 

T be rstimnto hIlS 
been reduced to R •• 
17,22,000 ILa against 
HR. 17,38,000 pro-
posed . 

32,000 Red nctions hAve 
actually bcpn effect-
ed un der 'the Chief 
Commispionor's es-
tabli.hmollt to the 
extent noted. The 
Rrra .. gement with 
the Municipality h88 
bE-en in force sillce 
1906 and it is COn-
sidered un"ise to' 
adopt tho proposR! ' 
of the R. tr1:ncl:ment 
Committce on , 
II ronnds of economy . 
and for other; 
reasons. 

9,000 I Tb" sBVirll's haTe bel'n 
, .. ~  I 

I I 
I  ; 
j I 

16,000 

"P. t i mAtes 
for the In.-
A O ~

General ot 
Irrigat ion 
but W&II in-
cluded '1n 
the hlldgct 
of tho old 
Public 
Works De-
partmc'nt. 

26,000 I The bndget 
as shown in 
the De-

~ for 
O ~ i. 
illcre s. I' d 
this ye8r by 
the t.ransfer 
of certBin 
expenditurc 
from tl,c 
He a d-
Land Reve-
nue. 

9,000 Ae in "DeIhl, 
chsrll e8 
have been 
transferre d 
from Land 
Rev e nne. 
El[olud in g 
theee the 
budga on 
the oM 
baai. 18 

R •• 1,40,000. 
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~ ~l  . I enbB to 
~ B ad ae)l'Grt. n d . -- Ie, -. ]-_- p.commeh ahon, 
.!! I 5> : cil ~ t: --I-

; 

99 . Gr·nCJ-ai 

--

• Admini· 
Itration-! tlmtli. , 
i 

; 
! 

i , 
i 

I 

i 
r 

I 
! 

I 
I 
! 

I 
j 

. 

I 

I 143- 49-
1'" 55 

I 
i 
I 
j 
I 
I 

i 

I 

i 

I 
I 

Expenditure, of 
IUgI, l'cmmis-
lliLm·r. 

I 

! 

; 
; 

i 
! 

! 

i 
i 

\ 
I 
i 
I 
i 
I 
I 
I 

I 

I 
I 

~ ... 
1 ~ ~ Actiou taken or DO'" 

of proposed. 
1922·28, , 

52,000 

-

, 

I 

The rrduelion of 
.£52,000 propOled. by 
the C ... nmittee _8 
made up (a) of ti,e 
sum of ,£tI.ooo .m 
aceoullt uf valee 
of eN dit,a iu additiun' 
to thoBB uu account 
of store. expected 
from Provincial 
GorerDmrntB or the 
Bome Oov,·rnmr.llt 
and (b) of the Bum 
of ..£31,000 un 
account of redaction 
reqllwfd in tbe ex· 
pruditure. The re-
vised e.timateB for 
the curren; year 
abo .. a savinl'd rf 
.1:48Il00 on establish -
ment, etc. as 
again.t '{8I,OOO re-
c" mmendcd by the 
Committee. !sut tbe 
net estimate for the 
currpnt year IS 
"£116,000 as com-
pared with the C, m-
mittee's Sgure of 
J:1l8,OO;1 .. wing to 
tbe fact tl.at the 
(rdillAry ohargee 
.gainas ~  ... ents 
... d local Gover,,-
mCDts for ... ork dODe 
in CODueotioD with 
~  of Btur. B 
all sbort of Jl4ti,IICO 

• due to reduoed ill.-
d"Dta. 

oream"g recoverio B 
I Tho queation of in-

for agency .. ork 
dono bi&a beeJJ &C-
oepted. 

The reduction pr0-
posed ullder Scatiot:-
ery and I'rintiUC 
baa been dfeoted. 

nie High Commis-
lioner b .. been ad-
dreucd On the 
recommendation .. 
ftlUd. indenta in 
~ Ill. The 
il8Ue tho orderl 
reoommended in 

~ ll  112 is alao 
1IJIIler OOMideratioD. 

Redrct.io) 
in 

1923-.",. 

oil 

~OOO 

I 
I 
I 

Bemarks 
{fartber-
aetioD 

&1 

proposed, 
(·te.'. 

NOTa-Th. 
total "dnc-
tions und'll" 
General .ad-
ministration 
rdre"dy 
Mfected in 
the budget: 
estimates of 
1923-2' com-
pared with 
tb. budget 
of 18-22-23 
amount to 
Re. 86.87,000 
a8 against 
BB_ ~ 9 OOO 
recommend-
I'd by tbe 
CLmmittee 
for the 
wholp ex-
penditnre 
dealt with 
nnder" Ge-
neral Ad-
minfst=e.-
iO ~ 

II 2 
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Ii R fer· I I 
I ~ i  ~  

~.. '  I enoe to i . d D....· .( h - Report i • I pr.:-pos.· Aotian ll ~ or no" .. ,,,a .• COll \ urt or 
.Heal. _._._.-: Reoomllll·ndatI01. :on budget d in action 

l I I of ~~ . 1923·2'. propose.i 

~ I ____ I ~ i ~ 1 ________ ,_1_9_22_.21_3_._: _____ I ~  __ 

,  I  \  \ £ I £ '\ 
lOa Geneml 138-i 81-i i ~ in ex', '3,70:) i The Government .of \' 4'J,300 The Soore-

AdmiDi- 1&2 48 l i ~ of India I India aro in corres- iu y 
ehatio:> '1_ OSee. , ~  on th', Bnb-. I'tate 

101 

1 02 

103 

10) 

103 

~lI  _ I l"ot with the Seare- I[ iint.mated 
I tary of H .. te who ,·t:lat th e 
h... iotimateJ ~  ~i

I !'T, fY praotillablc ted i 1923-
method of eoonomy 

'

is b-ing car.fnlly 
! co',eiJl'1'1!<i an I ~  
I a  d tail.-d statement. 
. _ of resnlts eXI'octed; 
I will be farnisiled at ! 
. au carly d·ltO. I 

I 

I 
I 
I 

I I 
Political l5i i 7 
exp,ndi- i 
turc. ! 

I 
I 

Reduction in C03t 
of frontiet def..nce 
and immediate 
BIlTing 0" coot of 
TO OUB, Il If'g, ti loth' 
etc. 

., \ 

" 1~ 9  I Reduction in cost I  \ I of entertainment. , 
, , : 

" 
:154 11' Red acti on in pr()-

I 

vision far political 
expenditnre :n the: 
No,th-Weat Fron· " 
tier Protinoo. I 

" 
154 140 Reduction in Baht,-i 

I chiltan under i 
Political Agencies. 

\ 

I 

, 

" 
155 16 Redaotion in ~  

J:JI:y l~Ti  on B 

&.rhad. 

Meanwl.ilenndq hi. 
i".tractions "tump 'I 

1 
dedaction of £15,000 
was mode in tht'j 
original i ~  

i for the oarrent year. 

'I The Secret.ry of, 

1 
Sbte Ine pointed I 
ont th.t the a,tua.l i 

,I 

expenditur. of tue I' 
past yc Lr wa3 c ·n· 

I .ider.bly bigher 1 

I than the filfllre R88U-; . m,·d by the Coma.it-I 

II tee. T no net Dudgat !or th,e current year I 
I lS ~  ,600. 

~  \ RB. 

1,90,0001
1 

The position on the 1,0),0:)0 
frontier iN still un-I 
swbilieed. The I 
proposed Baring will /' 

bl b ff d proba y  c  c eete , 
nnder grab cum pen-I 
Bation cbarges. 

48,000 This rednotbn !Jas i '8,000 
been made. \ -

211,27,000 Th'l provision has OO~ 

boon reduced by 
this sum. 

1.4.5,000 Reductions of Ra. 1,21,130 
1 1 1 ~  has been 
made and a furtber 
reduction of Be. 
28.000 is under cou-
sid<ration. 

96,000 ~ i i  was 
redu"- to Rs 

6.800 

89,700 this year. 
FurtlJer re.luotionll 
are uDder considera-
tiOn. 

... liJrG 

thOB) COD-

telllpl,ted 
by the oom-
mittee by 
£.;,100; l~ 
it is h.ped 
to mll.U" 
further re-

i ~ : of 
£3,100 ill 
19.H-2'i. 

T:l9 question 
of rednctbn 
in mtion 
aud c\o<lI-
' 1ng I ~ ow .. 
Bnces i~ 

under ~

ide ration. 

I I 
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I R< fer-o 1 cnRe to IReduction! I Remarks 
proPOM!d d I Action tabn tor DOW Bed!'Olfou/' (further R('coa:mendation. ~ Head. I ~ l t: 

11 5> ~ 
17.1 ~ a.. 

~ ~

lOG 'Political' 155 17 AdditioD8 to IrrlllrU-
Exp"n" 1&1." forces to be 

167 

lOS 

113 

114 

lUi 

ditort'. ab&lldoul'd. 

.. 

" 

I ~ .. 
I 
I 
I 

1:>3 ~ 18 

I 
i55119 

I 

155 2fJ 

I 

Reduction ill' con· I 
tm,·' for f'J.ld· 'I' .tuffa. 

Reduction ID roli- i 
tiool upenaiturl' i 
in Haillohi.t;..". I 

Rt-coneideratioll of I, 
plllDa of Kabul' 
wgalion. 

156 22-! Administ,atiuoJ of 
13 Adell. 

i 
i 

15'1 12'1 

I 
~ 11  

I 
159 i M , 

Incidenoe of pay cf 
Cllllirman, oldeu 
PCirt T l l~ and 
.. tbu ~i  
iu Adell, 

S ~lIi  0" Jigl.tioC 
au"" buoliDr of 
the l'eniau <> ulf. 

InciJence 
~ i  

PerDi", 

or ex-
in I 

Rt.duct:on iu r 
oba. gBE in CentNl 
ludia, 

I : 

I I I I I 
1::9, 861 Enmin!ltk,n or b:-I' 

I oidelln,' ~  oharges 
~  ftO ouut Ilf t·, .. 1 

I I R, I dd. t, 1\1Y80l'e'l 
. I I 

on bu get propo-ed In .. -tion 
of, c • 1923-2i. I pr, posed, 

1022·23. I I I, __ e_t,,_.l_. __ 
i--------

Re, i 

8,22,000 I The "PropoPed .ddi-
I tiOll8 ' h.Y8 \Jellll 

I ab&lldoned, pending 
exa1llina&ion of the I 
Rah, .• y ~  I 

50,000 I Lo.rger r. ductions I "aYe bron dltcttd, 

! 
i 

2,91,000 i It ia ll ~  to limit 
i the expelloitnro C a 
I, nil.· 60 hlrhs tlds 

Y,8'. I .j 
I I 
! The estimates oa.nnot I 
I b .. rednCll'd below I I ~  161skhs, 

! The 8e JTftary of I I State baa been 
I 'addreileed in the 
; m.tter Bcd II;a 
: ordera are awaited. i 
i I 

33,000 ! Aocep:',,\ • 

I 
I 

1 00 000 ! It-baa J:ot bl'en f .. nad I 
" I prac1it'ab!e to leo I 

' duce thu eXI'lt,ndi-
1 ture 8B origiually. 

iatetlded. , 

Pl'<'pO_la bave l.eeD I 
~ ll to the Seore-

tIlry Iof S ~  tl'e 
lillea uco-nmllllde.i'l 

21000 An app.'ihtment of ,I 
, ,1IIedioal OfI!cer, 

I It.dorc, hes be- n , 
• eoolilblld, 0 n e ; 

Agency hils bl!t'n i 
l kePi 9aOlWr. for ~ ; 
I pro'Bout •• aa ex-! 
I perim<'Dta\ mt81Ure, i 
Proposal. to to 

examinatioa, 
UDder I 

\ 

RI!_ 

~  

] ..... 10 I 
2,S1,ooo 

I 

I 

The tota.l reo 
"dllctioD 

~ on the 
proviaional 
e.tim.te fer 
1928·2' is 
&.1-1,35,000 

83,000 ! 

21,000 ; Sayilll'8 fa I the Dg-InCY 
Dot J1l' It I ~  

I 
I , 
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i 

RL'CODllnendation. 

Rednotioo 
propo' 00. 
011 bndget 
of 

1922-23. 

Aotion taken or now il~ il  

proposed. 1923-24. 

~  
(for,.her 
lLotioll 
propJS(,.l, 
eto.). 

160 40 Admir.iRtrataon of 
tllO Bomliay State.! 
aud meauwhi 0 a 
rl'duotion of RII. 
l,7S,OOO. 

160 i oil 
1 

I 
I 

i 
I 

Reductions in ohaT-
ges in Burma. 

Adoption of propo. 
.,,1 for a fixed o'm-
tributiou for Po'i-
tioal chargea in 
Burma. 

Re. 

1,';5,000 Tha r&Commciloations 
made by the Com-
m itk-a will be 000-
i ~  wheo a deci-
aien bas been arriv-
e.i at On the qupstiou 
of the tr .. nafer of 
the Bombay State.. 
Mesnwhil" the Gov-
ernmaut of Bombay 
are unabld tu aoeept 
a redneti"n of more 
than RB. 1,51.000. 

1,50,000 Reduotions slightly in 
excess of this amuunt. 
baVd be'311 aece;lIed. 

The question of po:i-
tical l ~ is 
onder i ~ i  

with the Burma Gov-
ernmeut. 

1611] 
i.!ce 

Tota' r('dution in 45,';0,000 
PoHioal expendi-

Excluding ~ B8. 60 
lakh. o. a.ooount of 
military polioe in 
Burma and .A88lIm 
traosfprred f.-om the 
h,'ad Adjustments to 
tbis bead ill tbl) our-
rent year. tIle provi-
siou iu the Lodpt 
f<>r llla:4-24 ia 
RB. 271 lakhll. a rll' 
doction 01 RI. 88! 
lakhs ~ ccmpared 
with tnA budget aB-
timates of 1922-23. 

t ~

I" :8 
i 

ture. 

Rs. 

86,000 

i 

A lomp dro 
ductbn bl\8· 
been made 
for the our-
reI L :oear 
pt'odintr ex--· 
aminnUon of 
tho qUbi-

sion. 

1 ~O OOO I 
i 

I 
I 
i 
I 
I 

I 
4U4,370 I Further re-

II ductious aro 
under con-
sideratiun. 

I 

I 

119 Audit • IG4. 2 Beduction of ap- 88,000 These rednctions han 
been accepted. 

Iucl nded I A further 

120 

122/ 

point.ment of Andi-
tor, G .• vernmaot 
of Iudia Sanctiune, 
and oonTenion of 
dier .ppoint-
ments. 

· 165 5 s.,paration of audit 
and accouuts. 

i 
• :165! 6 Simpli60athn of 

I rnles 0' nud:t. 
I 
!" 
~  
11:1-

1651°-8-Limit.tion of 
5 bndget estimates. 
c;,; 

Tbis and thp. other 
points raised iu 
parograplu. (8) and 
l41 are "uder cODsi-
deratio·'. 

The m .. ttar is and hRB 
beeu receioing the. I 
c0l1tinuoU8 at tontloo· 
of 'he Anditor-
General. 

8,76.000 The proviaion I.as 
~  fixed .t 
Ifa. 79,40.0:0. 

in ~ l saviug to 
Bavh,g the extont 
l'U Dc-I of ~  ~ OOO 

par t -I i. ~i 

ment. ed to ba 

8,"6,000 

eventually 
elfet,'ted 
duriug 1998-
2·.\ and 1924-
26. 
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QUEJ:i1'IONS AKD ANSWERS. 

I i~  
Recommendatiou. !::'iFnJ;! Action taken or 

/ 
of ~  

11122·23. 

now Reductiull in 
1923·240. 

RpmM'u 
(fnrther 
action 
propO'iled, 
.cta.). 

123 Adminh.I]66 . 
--;--II-------I--------------<f'--------'---

I Rs. I 
40 n .. dnotiona in ex· I, 

pebditere in 
Nottb-Wut Fron· 

80,000 
8e. Dctiun has beoD ftC'I' 
corded to oerta.'D re-

Bs. 

26,000 I 
I tratio!1 

of Jns· 
ticB. 

-
166 
i 

I 
I 

I-
I I 
I I I 
I 

i 
i 

i 
I 

125 i Jails 
I 

126 

127 Polioe 

128 .. 

~ 

til'r. • 

Abolition of Small 
Caules C'llU't in 
Ajmere. 

Adoption of rev!aed 
,·cale of cond f"es. 

40 Rednotion of ex· 
penditure in MiDOr 
Administrations. 

Limitllt'oll of bodlf"t 
prov1siull Rnd 
recommeuda t, i 0 11 
that whl'n the 
contract for tloe 
SS. ,. MaharajR " 
~ i  more 
fav"urable t·erms 
be secured for the 
lI~ i  if it IS 
oOosuiered neet'S-
",,'y to maintain 
it. 

16,000 

87,000 

4,80,000 

40 A bllitio 0 ot ap.\ 16,000, 
pul11tment of Per· I 
sunsl Assiauut. I r 

i I 

51: R¥dUOtiODSiupouJ
1
, ;!,50,OOOJ 

forc,'. 
, 

trenchmeots ~ 
Bed b'y the Cinof 
CommlBl'io,cr On the 
recommcndRtiO/Ul "f 
th" !,;oos! & ·treoah· 
mcnt C"mmittee. 

It has bpell shewn thBtl 
the abolition of the 
Court wunld cansc 
great inJouvenienoe 
and involve a los8 of' 
rs'eno". Fnrther 
the totd saviltg 
eould' not be 
Rs. 16.000. Rednc-
tions (If Ms. 12,000 
have beoD mede in 
other diremioDs aa 
a 8et off. 

The United Pruvin-
CCB' rensed seaie 
has hew i ~  

.  I 
Larger red nottOIlSI 
haYe been made on 
aooount of fa!l iu 
pricea. 

Provision has been 
limited t;) n.. 
400,09.000 for the 
ourrent. year. Ate-
dt.ciion of Hs. 
.,26.Uoo On the pre-
IiminRry estimate_ 
of 19_:1·23 and of 
1£s. 5,08,000 un ~  

rod.en cBtimatee 
for tbat year. The 
()unLraot for the SIl., 
" M.thartt.ja " duel 
not cxpire till the 
Slst Augn&t 1925 but 
Committees' reOOln-
meodalioo in this 

~ will be borne 
io miDd when the 
tiIile ooma8. 

A lump deduothn of 
R •. 1,2;),0,10 111.8. beeu 
mlldu ou too ~i

m",tes for 1023-24 .. ud 
'ota I provisiuu rc' 
duoed to Rs. 50,30.000 
cowp3.rod with 
R •. ~ 9  .. 1.ioh 
was tb .. 18timate for 
11l1l2·;i/ •• 

12,1100 

';8,000 

'.26.000 

1,25,000 

I 

I 

The ~ i l1 
of further 
reduct;oD8 
WIll be ot)ll-
~i  on 
receipt of 
the reoom-
mendatil1no 
of th" Chief 
Commis-
Bioner. 
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II ~~~~ I iRcdnction I Rt'tIIRrkB 
Report. •  : propo@l'd Action takc:l Reduotion (further ---I Reoommeodahon. 'on bndget or in action :.1 ~ , of now propo3ed. 192"·24. proposed, 
..  .. 19 ~ ~  etc.) . 

~  I " 1 _________________ 1 ____ _ 

'170 G I Continnance c,f: 

I ftoutier I\UOWRlJCeS' i ani! ee('nomi(,R in I 
! clothit:g of po:icl'. 

I I 
• 171 9 !Revisell ~ l  of pay i"'l 

RB. 

'I for poiice recruits i I 
in baluchistGn. : 

• i ~ ... 

I Redllctio, of polir-e I . 171 ill 
~ ! 

I 
i 

I ('xpenrl iture i., 
,Balnd.i.t:m to 
I ~  12,16,000. 
i 

,  i I: 
171 112 i Renn"tioo in I'x,: 
I I ~  on pcli ~ 
I I 10 De.lll. : 

I I  : 
1  I 

I I 

I I 
I 

• ;'71 

i 

I 

13 Redtlctiotl in po:ioc i 
"'peoditure ir. 1 
Coorg. ! 

• 172 14 ~i  on polir.e i 
expond i:n, c in ' 
Ajmere. 

92,000 

21,000 

It :IRB beeu dPDided 
not to withdraw 
fToutier allowance 
Thc qu"Btion of 
c('onomie! ill cloth· 
ior. of Pr.1icc iR 
.. nder 1'0adderatioD. 

The Baluchistan! 
Police foroe has b('elll 
reorgllnia. d nnd I 
the total budget 
for police hRS 

heeu limitrd to I 
B.s. 12,16,000 for I. 
fut nre year$. 

A reduction of 
Rs. 60.000 hR. beeu 
effected on the 
estimates for the 
currellt year ond the 
provisi'lll ' limited 
to RIo. 7,90,000 com· 

~ l with 
Rp. !l,i4.,QOO ... hioh 
wa" the rc.,isc{\ eo· 
timate for 1922·23. 
It is donbtful' 
whether it will be 
poss,ble to effeet 
further rednctionH. 

[his reductlou haa 
been effected. -

I The C'l11Imitt61.1 recom· 
mende,1 tholt esp('D' 
rliture should ~ 
limited to 
R •. 3.28,000. Redno'l 
tions of RII. 50.000 
haYe beeu effected 
aud the prOVIsion 
for 11123-24 has be.:;" 
rerlt:02d to 
~  3,97,00. Tne 
fignre adopted by 
the C.Jmmitteo reo 
pre.euted the origin· 
al estimah {or H':?2'

1 23 after d t, d nct; on 
of " out of Be. 50,00\) 
to"'llrds meeting tht,/ 
lnmp oot made by 
tho As.emblv. 
Nec8s8ary expendi. 
tor.· was subst·quent· 
11 restored nncler 
this heAd. The 
pcssi hility of fur· 
ther _aonomy will be 
explored. 

Re. 

12,0{;0 

60,000 

21,000 .. 
50.0ao 

• 
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QUESTleNS AND ANSWERS. 

Refer-
enoe to 
Report. I ~ i  

prOpOsed 
RecommeLdation. on budget -.. ---.-, I of 

l:f ~ I 9~  
A. p., I 

Actiun taken 
or 

now PlopoSl'd, 

I 
Reduetiolll 

in ! 
1923·24. 

Remarks 
(further 
action 

87 

~  
etc.). 

--_.\-- ,-------1 I ,-----

_____ e 

13"> }'o\ice-
contd. 

196 

137\ 

13S 

139 " 

172 IS! ReviA i"n ,of <:nut. i- ! I bUtiOlt8 from Dut-
, ban for Raj ,UkLil 
I Polioe. 

I i 
• /172 16 i BeTiol, 'on of arrange· 

i' men :·s for paytDi"ut i 
of Railway Poiice. 

• 1'12 161 Abolition of I ... • 
\ pector Gener,,1 
1 &lld reauction of 

I e:rpenditu. e on 
poliOf'. 

I 
I 

, 1173 

I 

I 

17 Revhjon of contr;-' 
tmtiun for pGiic" 
n itl ren d ~  to 
Slat"s and :imita-
tion of I'rpendit,nre 
to Ra. 2,00;000. 

. i 
I 

173 i g I Limitation of 

I police i~  
to R •• 811,83,000 or 
reduction of a •. 
9,00,0110 on tbe 
estimat<>d px:rcr.-
diture fvr lJl22-23. 

i· ... 
III 
, C> 

, " o o 

\ 
UO Porta aud 175 

Pilotage. 
8 1 Steps should be 

tak.n to 1 ~  tho 
Tnrious servioe .. 
lIelf'snpporting alid 
raj nctlon of Re, 
2, I) ,000 6ho,>l11 brl 

~ in expendi-
ture. 

Rs. i I 
I The question iR onder! 

~i  .. ti()n iu con-

I 

nection with the re-
otgal,i@ation of the 
Puliee. 

I Unde' con .. id .... atiun • 

i 
I-

111,000 I Reduetiol:s of Rs. 
i 24,()!>Q have beert 

mad" and the budget 
I provlail>n will ~  
I at ~ O  The 

I aotual expenditure 
in 1,21·U w ... I '" B. 4,27,00). 

i A nductiun of 
IRs. 35,()()0 ha. teen I madc in the cnuent 

year and the net 
I e:rpllllditnre wia he I Rs. 2,56,000. The 
, Commil t&e did noh 

I' i>lke ,into Bcoonut; 
the additional pro-

1 vi .. ion req rrlred f"r 
, rtovision of pay and I extra establishment 

ontcrtlllned i" eon-

" 

segncr-oft of tho 
• reduotiun in tho 

Mal .. a ubil Corps. 

I, T ~ ~ i  estimates i 
for 19"22·23 were I I Rs. 89,15,OUO. Th,,; 
('stimaleR for 19-'3- I I 2 ~ are lis. 86,80,oGO i 
aud further reduo- II 

tioue at .. nnder aun-, 
ei<.:e.lltion. I 

i 

2,11,00' On tho m """ ..I 
.. hioh oharges urodor 1 
Poria and PilotHg" I 
wero showli in the 
Retrt'nchmont Com-, 
mittce's rt';Jort, tile j 
dem .... d nnder this i 
head b .. ~ been \ 
rcdn<'8d to Re. 
23,91,()()() &8 ugainst I 

Rs. 

24.000 , Reorganha-
. tion of the 

Police is 
l D progre. s. 

~ OOO . ~  sav-

I 
\ 

2,41,000 I 
i 
I 
I , , 
I 
! 

;['gs ~ oC 
R.. 21,500 
an I 3,000 
l~ l  
are expeet£«l 
to be effect-
ed _ during 
1924-25 and 
JII'J.'·l!6.' 

Conaiderab l 
reduo!iO&8 ._ 

effteted 
whe.:! .. Ilow-
aue,'" are 
made for 
neo.-seary 
additiou:\l 
exppndiiure 
on r.a.ount 
of inorement 
of P'1' 
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I Rfft'r- : I I 
0- I 1 evce to : ~ 1 ~ i  I Ref tnahrks 

7. i ',' R"lorc. i jlto"nsed Act on t.\ken JRoductiou ( urt er 
I Head. ,Rec.:.mmondation. n hU"get or 1 in I I\Otiou 

"d \' i ~ t ~ I of now proposed. i 1I1 ~  proposed, 
1; ;, ~  I ~ I 1!2l-23. ctn.). L ' ___ '" ... ____ ----!--------I, ____ I ___ -I I! i -I R8. I RB. I 
- I Filotng.· mendt!d by tbe Com-

140 POrts ~  ,I I Rs. 24,21.()I)O reooJr.-! i 
~ l -C/)/ltd. i mittel', 8&villg- B.@. 
td. II, 1,21.000. The re-I organie"tiona of the 

aerviet·s a.rc ~  

i el'Rmin .. ti'ln. Theil 
' "8se of the ~1 

Pilot Service bas 

I 

I been examined by a I 
10<. ... 1 _ Commiliee. 

I As rrgards the ques-
: , tion of m;iking light-I 

1I0use servie.... and 
tbe BUlTey of ves8els 
entirelyeelf.sUpport-1 
iug, 100&1 Go. ern-
meute have beeD 
iDf"\"Jlled thl\t tile II 

~ ll advooated I 
by the Retrench-
ment Commiltoo 

~ l  be folluwed. 
til E,.cc I e- 175 

81aetioal 
expen-
diture. 

I Early crciciova 
should be IIrrivcil 
at nn que.tions of 

2,&0,01'0 I Governmcut have 100,000 
framed a BChcme 

{\3 Scientific ISO 
Depart-
meLt •• 

ISO 

180 

181 

I policy DOW l~  
con.ideratio". 

Further r.'crnit-

\ 

mellt of c1'!LplainB 
.1I",.ln he .topped 
al,d ~  ('COLoo-
mica effected. 

41 Rpduction iu radrc I ~ ili~  officer" 

J 

5 Co-ope'ation hd-
WCPl1 Rluvt'Y 
I ~ ~  Rnd 
L, cal Govern-
mcntf!, etc. 

6 S i ~ of 20 per 1 
~  01} Snpplid' 

I\nd S ervioee. 

7 Rerlnctioll in bOn-
t;IIge r t chargea 
for 'Trignomptri-
ca.l Survey office. 

to,OO\l 

of ~ i  under 
w IIi ch it i8 
hnped to save R8. 
40,30,000 I\Duu .. II,. 
th" bulk of it by ~ 
cLd of 1lfi5·26. A 
a&ving of Rs. 
1.00,000 at least ia 
cxpsc\ed in the 
curre.,t J ear. 

Four vacancies in the 
caire of militlrv 
ofIicol'll bave Dot 
~  filll'd up and 

rev.-reion of 3 offioen 
to .Army baa been 
arranged. 

RecruirmPDt of Iudiatl 
'Army officcr. has 
been 8uspended. 
The immediate 'av- I 
h,g of Re. 50,000 
wi!! I;e (-ffected. . 

Accepted 

8,400 Tbe eaving bas been, 
effected. 

2.,900 .The provision bRa. 
been ra.Ju""d to -
"itl:in RE. 40,000. 

50,000 

e,400 I 

114,900 I 
i 
I 



QUE8TIOX8 AN"D ANSWERS. 

-T I ~~ ~~ Rednct;onl I 1 

_ \" d of now proposed. I 19"13-M. 1 

89 

Remarks 
(farther 
aotlon 
proposed, 
etc.). 

~ I! Hl'ILd. . ~  Recommendation. ~~~ ~  A i ~  IIRedf:'iOnj 

'B I ~  'I ~ I 19.42-23. I 
<> ,Po C. I ! 
'" ----1----- ---'------ ----_. -- ----------

ScientLlc l~l 8  \ Fillciag of O l ~ Rs. The qnt'8tion W&8 III 

Rs. I 
us 

117 

149 

1':;0 

151 

152 

Dep"rt- of the Math_H- examined by a I  • 
ment&. cal Sn"l7 Oftioe epecial committee 

I 

to 

" 

,.n A c()Dlmercial wl'OIIe recommend-
baals, •. auoas ar.. llDIler 

1
181 

I 

I , 
I 
I 
1182 
I 
i' 

I 

3 ~ l~ of Inolrn-
ment Office to be 
fix don_ anifnrm 
b".is to e"ver f ,,11 
Mot 
Stocks to be l ~

~  

10 Reducti!)1l in au ... 
vay "arties. Esti-
mMp, to he N'-
dneed to los. 96 
lakhs. 

182 12 Retention of hOAd-
quarters at e .. l-
cntta to be exa· 
i ~  

'ISS 13 Abolition of We.· 
ther Hepon.. aDd 
redactions in 
geueral ('ltPend;· 
ture IJn 111 at eora-
logy. 

I 
1,83 
I 

I 

14 Vacsncies in Geo!o-
gica.l Scrv,·y to be 
kept ill~ l till 
Indi"n recruits 
anilablc. 

Uepartmcnt to 
work in oo-opp.ra-
tion with Proviu-
aie.! G JVCrnm CD·S. 

consideratioll. 
Dit"". 

! U oder exambation 

I! by a special oom-u.itioee. 
909000 : A lump dPdnotion ~ 
" I.... 6t lakbsb ... 

! bPtlD, !'lade h tile 
: genenw. chaqea for 

I auv,'7 portUa aDd the q .... tiOli uf 
I reducillgthe Dumber 
.. of parti 88 iii under 
! . conoider .. tion. 
i Acoording to lateRt 
88timal ea tile cost 
IIf new offices at 
Dehra Dnn woald 
be Rs 47 lakhs 
wJti:e the Cala;tta 

~ wou:d fe'ch 
Re.25Iakh!. It has 
been ~ i  to 
postpone the t.raosfel:. 

8i,OOO MOl.thly ..-elltbl'r 
review has boeu 
R bolished und i •• ae 
of report, daring 
dry 8'_'a80a disoo",-
tinned. It is how-
ever proposed to re-
issao the Calent. 
Rpport throaghout 
th., whole of 19 ~  

67,01)() Of tbe 7 vacancies in 
1923, three were filled 
in that year. .la it 
is Dot pu.sible to 

~  recruitment 
withont eeriOll.SlJ' 
interfering -ith the 

1 work of the Depl\t"t-

I 
ment it is proposed 
to fill two T&Q&ocies 
ill 1921. 

/

' The ad .. ption of this 
reuommeudatiou is 
not likely to usnlt 
in aoy saving to the 
Central Governmeat I aad theco aro pra.cti-
I 
0"1 diffictllties also in 
!living elf" at to it 
The recommenda-
tion hae thcrefore 

I not bee" a.caepted by Government. I 

I 
I 

I 
I 

6,liU,OOO ! 

8J.,OOO 

73,0[)i) 
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'!Rt>duction 
,I proposed 

l~ A i  ~  budget 

I of 
-_____ I~~~~ S  

I a •. 

Action taken 
or 

no \V propl)8l'cl. 

~ ~

[1ST FEB. 1924. 

I , 'R .. ~  
Redr.ction . (further 
I j.!. I action 
, lS2S-2', I proposed, 

I ! eto). 
i 
I Rs. 

ISS ~S eieDtific lE5 i 17 -\. , 
I epart- , 

~ i  in p'an-' :;0,000 The I'Nluctifn 

tntion of quinine. I heM! etf'lIted. 

! 
bas i 50,000 

,IDI·Jlte. I 
1541 ,. 1851 If; 

I I 

E iilil ~~ for I 8,80,000 The utimat1! 
Dc;tAnieal SUTVey bt'Cll rrdnocd 

to be limit!d to' R ... t8,'lO,t'Oll. 
Re 18,35,000. . 

I 

I 
! 
I , 
I 

155 ! 

159 

160 

161 
" 

I 
185 19 I Reduction of CR-

I 
185-l 20-
1'7 124 

I 
I 

i , 
i 
i 
I 

187 i 25 
I  I 
I 

I 
187 I 2S 

I 
! 

ISS i 27 
, , 

! 

t..hli.hment of 
Zoological Snney I 
and proTision to 
be limited to ! 
Rp. 1,30,('00. . I 
ReductiouR m  . 

" r"ll h reolrgic all' 
Surv-y. 

R"cevcry of C06t);f 
Mice ~  

Curl.fmeDt of frre 
iun. 8  • f pub :iea-
tionB, ('to 

Reduction8 in 
A rj)hreolo gi 0 ft I 
Sl'Ctilin -of Ca 1-
cll.tta Museum. 

I 

i 

i 

I 
lSO i[ 30 " Rednr.1iona iu er-' 

, J:p' .. ditu '0 in i 
;  ) ~  .!dministra-

IIObS. I 

il89 i lli. ' lJisconl{nn., ce of ! 

I Institut •. 
I grant to Imperial I 
I  I Grant to mineral 

I !: ReFourc('8 BUTI.'an , 

willi 
to I 

47,000 TIle expenditure 
h limitod 
R •. 1,:'500I'. 

I 
i 

It hna been dep.ldpd ; 
t:l malte B 111m!> re-
duction of HR. 3 
IIlkh8 i tl the 011 rrent 
y. M Bnn reatdot 
cxpl'DdH nre to Ra. 
1S,7" ,000 all aga;1l8t 
Rs,10 hkhs rrcom-
mcnded by the .Jam-
mietl'e. 'fhe ~ 11 
tim. hRs beeD effrct-
I'd nnder the helld" 
8npplies, _v;ceB 
and conti, gcnci.L 

I Will bc ~  up in 
connt'(ltio;n with 
amendmetlt of T .ani! 
AClf.uisition (Min",) 
Act. 

Accrpted 

14,600 I The ~ i  haB 
new beep traol!ferred 

\ to the Il\'ad Arebalo-
i 10giCflI !' 11rve;, in 
I which a reduction 
"f lis. 3,00,000 11118 
bren e i!tcicd. 

16,000 Aco,'pt 

21,000 Acceptrd 

18,000 Accpptl'd 

9,01',000 ).'or 1924-25 
tho' esti-
mates for 
Bcta1!ical 
S'HVP;' are 
being re-
dr.oed to 
10'8 than 
10luhe 

22,000 Nil f\lrthe .. 
reduction i .. 
po!Fib!e. 

3,00000 

16,000 . 

21,000 : 

18,000 

j '1o' he ndnced tl) I 

I' .e J ,000: I 
~ ~~~ ~ ~
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I z lIead. 
"iii , 
-;: I .. ! III 

-.-I 

QUESTIONS AND ANSWERS. 

Reduotio_u 
&f."r-
CDCIC to 
report. 
-'- "n :;-ev propoaed; BeClCmmendotieu. 

- 1922-28. 

'I. I Romarb. 
(further 
act.i'·n 
proposed. 
etc.; . 

~~ l i  t..kell ~ now I ~ i 
2'..1 .... - . 1.923-24. . 
d: d: ' 
~ 1 ~ 1 ---------_ 

i I I 
i "" I I R d" •. O~~O I Tb .  •  h  3 R9' 162 : 8M. ntifio ]"" ' 81 i ~ netJon Dl pur- ... iI,'" 0 P=OVlSJOU 38 i ,4.500 I 
! DeJl&d- II 'el188" of lS~ ll in bSC'D rtdur.ed 10'1 
. mrtlt.to. I  E ... lwuJ.' .£23,700. I 1_' 

1.63 , .. •. PO : e  , Pl"OviBion for Sci .. n-30,02,000 ~i  hu b"en i 28.67,000. i Fnrti er re-

.. 

I g linc LJepartml'nu limited to RI.! ~ i I O 

I
I .;;; 10 lau limited to ~ ~ OOO  '  " nnder oon-

~ Ba. 82,:;6,000. _ aideraticu. 
~ 
~ i 

16i -rdUC8.UOD If2 3 1 Elimination "I grant : S8,OOO The proviiion for the I 
I to Rajkut C"lIego R&jkot Colll'ge haa 
and IJ:duotioll of bOiln n-dcced to I B. ! 

1 
graut to Aitchison 10,000 aud tbat for 'I 

I j Co:l'ge. u· ..... itct,iBolJ (,;<>1-
i I I l'go&'> B>l. 15,000. " 

IGS I, ., .\198 I:', '1 Reduc:i,," iI. grant 25,000 'IIIP peI.t of Principal 
10 'l'rllilliLg Col· mIllie kept uufilled.l 

i,1 I I li.BIl, i'cab·.war. 

! 

l.66 

167 

I 

I 

1.68 : 
I 

169 

170 ! 

I ! 
Contribution w 
lsismi.. Collegc 
t.uL to he i ~ 

cd. '" r .. nt to VI'ra 
h mail Xl:an Col-
It·ge to be with-
drawn. 

I 

9~  6 lleductiun in grallt 
! for secondary edu-

I cad .. n iu ~  
~ llS  Frou· 

I 
; I tll'r t'r"l'lllCI:. 

'I , 

'1 ]95 11) ! BcductioLB ill OOiot 
il\ud I' of B. pedal 804001a 
i Jl lind gencral 
I ~  

lid 12 'I Redactions in cx-
i ~ iL  014 8ec-
I i uudatl" Education 
I I n. l i ~  

• 11)51 13 Reduction in 

I I 
general Cha.rgcB in 
J:laluchistan. 

. 1196' 15 I RednotioJIB of 
I grallt. to Dt'lbi 
I College!. 

I 

I 

5,000 I There is no pruposal 
to iucrcafe gra.nt to 

I 
tbe former \;ollege. I 
lUIBS bet'n decided 
to contiuue the 
Irous t:> the latt('r 1 _  I cuilige. I 

l,G8,OOO A provisional redUO-, 
tiou of R •• l,OO,Ot'O 
WIlB JD!!.dll ill tb .. 
bodgllt but it bas 
b ~  decided t-o 
apply to tbe AISt'm-
bly for r.,storal ioa 
of Rs. 40,000. 

U,OQO 

15,0(0 

18.';50 

91,500 

Reductions of Rs. 
4d',(hi() haTe b.een I 
mads'. 

'£1e reduction. have 1 
bt en effected; I 

Reductiuns to the 
t'xtcnt d &.14,640 
bave bpon, DlB.}e iu 
the provieiL.n • 

I t has heen Jeoided 
I lint tho provisional 
cnt Bhould bo tesUr-
cd tu the exhllt of 
Rs. i5,OOO aud that 
'laB grant eho.uld ho 
limbed to Rs. 85,000 
till' 0\ tenD of 8 yearB 
from 1911'-25 •. 

I 

28,030 I 

I 

i 
I 

60,000 i No fnrther 
I rfl<lllC t ion 
: is ~ i l  

I 
i 

-lO,OOO : 

I 
15,000 I 

U,6fO 

6,500 t .,\ 
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Z Head. TI·)'OTt. i Rccommelldation. ~~~  A i ~  or now :  e mhOU 
~ ~ I ~ ! 1 of I . I 19l!S-24. 
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IiI :EdUcMiOIl',:,J96!15 -Elchcmp, for Delhi! 
thiversity to 1: e 

172 

173 

i 
174.1 

1.6 

177 

178 

179 

180 

I 

181 }lediea.\ 
Service. 
ud 
PlIblic 
B.alth. 

! I r.con&id"rcd.; 
! 
i I 

! 100 III 

197 17 

198 20 

19f' 24 , 

11)9: 26 
I 
I 
\ , 

Rrdudion in "x-
penditure on 

~  rduca-
tion in Dell';. 

Rednction in ex-
PMlditnre 
pdueation 

on 
in 

CC'Clg. 
i~  of '·x-

prndilure (n thc 
Ajmcre ll ~  

R<-durHon in ('X-
~ i  00 

fCCCllOAlY ednca-
tionin Pjmt'rp. 

R<-duclicna on 
grants for 'el'on-
(IOIY _duration in 

~  

Reductions 
grants 
llyderah:d. 

in 
in 

20) as I Cnrtailment of 

I, 'I grallts for higher 
educe. 1kn, etc. 

200
1 
34. ! Grante for I·rimary 
I I, education to be 

fixI d on a capita-
i  ' tion ba@ie. 
,  i 
I i 

2001::0 I 

I ~ I 

It"! 
:Reduction in tGtal 
exP' nditure OIl 

educaiion. 

8el 

J ,I, .. lit .... f ... 
point."uta oi 
Ollcer on ~ l 
LlItr aLd lJ. A. 
D.G. 

Rp. 
50,000 

5O,seO 

1>1,71)0 

?5,O{O 

14,000 

is.fPO 

5,19,000 

. 10,000 

It has been del·ided 
to retain tho U ni-
,-praity an1 1'rovi-
.ion hae been v"ted 
by the II Es(·mbly. 
A provisio"ai T.duc-
fion of Rs. 45,0<:0 
WIIS mode in the 
budget bat it haa 
been cf'cided to 
Mpply tu the A~ 
Lly for lesloration 
of Re. 25,\00. 
1 he provision hRs 
be()lJ reauced by R •. 
20,000. 

Under cOLSideration. 

A lump drdncUon "f 
Rs. ~O 000 Wus ~ 

but reductions to 
the ext'IJt of only 
R •. 13.566 have'\>c(·I. 
dfeet€'d l' urtht·r 
r,·duct,on. are nut 
po •• ible. 
A reduction of R •. 
s,seo I,as bl't'n effec-
ted. Furthl·r reo 
duction is ""t P<lsBi-
ble. 
A reduction of RR. 
!I,OOO has been ac-
cepted for tl.c cur-
T<nt Y('ar and rE-
peau-d also in the 
bnog"t c.timates of 
1~  'J he que;,-
Hon .,r effecti"g 
further redaction i. 
under consideratiov. 
'J he Educlltional eLm-

i ~i  ia examin-
ing tIll' 11 nestion. 
It is ststrd tLat tho 
syptem advoCll\ted b v 
the Committe€' is 
wastdul and tl,at 
it liAS been d i.ere-
i ~  in the past. 
The provision for 
Education after re-
etorat.ion of Ri!. 
90,000 will stand at 
Rs. 83,06,000 com-
pared with Re. 
27,77,OCQ recom-
mended by the 
Committee. 

~l  appointment • 
haft bt'8ll abolished 

Ra. 

20,(:00 

2(l,OCO 

13,566 

3,380 

Remark. 
\fllrtl:er 
aCliclD 
proposed. 
etc.). 

The total rr 
dnotions 
whio" bave 
LOW beeD 
admi tted 
IImouot to 
Ra. 1,1:0,000. 
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Ifurther 
action 
pr6po.od, 
"tc.). 

.; 1 01 I of I propOl!cd. I' 1923-2-1. . 
:- ~ 11/22-28. I 
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181 

182 

1E3 

Medical 
Servi"ee 
and 
Public 
Health-
COR/d. 

Do. • 20A 

Du. 

'" Reduction ?f np' 
poiutme .. t; uf 
1"u blie ~l  

Commissioner, 

4 .Reduction in ex-
p,-nd,ture io 
Director-General' 8 
{"ffiCi', 

I Abolition uf ~ 
poiutnU'l.h of l! 
BlLOte, iolo g i c R I I ufficers. 

I 
I 

:us. 
45,000 

34,0:0 

1,97,400 

1 t h.... hem i ~  i 
that tho p<.et should i 
not bp' abt,lielK"c .• 
t.:oantc r  v a iii n g 1 
eaTin,s r·f RI>. J3,tlUllr 
1>n-t.r ot.her iiams-i 
W'T" dfccteJ in; 
19l3-24. i 

I 

Reductioll. ;n ~  i 
of the reoomm''ll'ca' l 
tiun hp.ve bel'll nmde.' 

The pro\'isi'JD lor 
19.!3·jl4 "'RS reduced 
to lis. I ,07,000. Far-
ther rednotion. of 
k 8. 12,50ll III e pr.r 
poel·d. It's cOli8i-
pcrrd no ·es".-y to 
rCi·a.iU;} n IC!t:US of 
6 O liO~IS  

; 
I 

i 

1~ CUlltribution to 500,000 I This hilS boen diaco:1-
I "diau . j(cscarch' • tinued ror the pre-

lIrooical 205 I 8 
Scrvicl's. I 

! 

I 

185 110. 
'1206 

11 

186 Do. • 206 12 

I 

187 Do. .2{)6 1S 

Fund to bJ u.s- - sont. 
i ~  I 

Appointment of 
Directvr, ::\f,-d,c.,j 
Rescareh, to be 
ab .. liHhed. 

E.'duction in 
plague 01181',"8 
Mnd gr"nt for 
C"ntrsl Health 
Board. 

Reduclion uf 
ch.rged for Jm· 
perial Serologist 
and aboliti03 0' 
appoiotmnut If 
not made selJ· 
~ i  

CbRrgall to be 
~Vl  for training 
at X·ray lnsti· 
tate. 

80,00:) The apnointw8nt' h ... 
~  ~  iu ahey-
.!lOP. 

10,500 Accdr-ted. . 
, 

20.000 Redolltions l ~  
~A will le Icvi,'d 

Rod abolition will be 
con .. deredif olici! 
do«'s uut prove scif· 
BUpportiog. 

.. , It appears that tho 
amouut r.'ooverable 
would be 90 small 
t.hat It would n'" be 
worth while to eifeo' 

~  

CAnoellatiou ..m 1,117,000 Aooepted. 
indent for rioree 
.aud li i~iO  uf 
Rook •• 

R,_ I 
13,000 I 
I 
! 

I , 

37,000 I 
I 
I 

I 
1,{)2.900 I 

I 
I 
I 

I 
OO ~O ! 

I 
I 

27.'" I 

1O ~  

20,760 r 

1,1l'l.000 
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!'ncc to '1 proposed . lllltion e :z: 
1\ Ref,'r- ! II Rooaotion ~~  I 
, R"p')rt., Rtoon:mendation. on ~  Action takmO% nnw In I 

iii I~I , ,of proposed. I' 1923-240. llead. 

;:: 1 ~  '" I I 192'3-23. rZ- ~ 10.. I ____ --- --------1---

". , ... ",.1 L' li ~ of q_& II Bo. fIt!; .... .t ..... tho • 
i Services tiue urrangements., II C"mmiltet> l.a8 mis- i 
: -contd. ~  the sitaa-; I I tiOo and it is not! 

i T roposed t·) por.uc: 
: i the matter further . 

, 
I 

! 

Rs. 

lf9 i , Do. . il07 16 r:·ductiOll8 in Balu-: ~  I A reduotion of f 54.500 
chi.lan. I' i FB. 44,:'00 will be I 

i 

190 DCe 

191: Do. 
I 

I 
I 
I 
I r 
I 
\ 
I 

1 

I 

I 
I ' 

I i effected under Medi- . 
! cal autl Hs. 10,000: 

I, und." Publio Health. 
No fnrth('r rPllnc-: 

I tiuns arc feasibh,. I 
I ! I I 

IV : R d tionsiu Delhi I 51,000 /t{eJuction of RI. 9,000 \ 16000 
;;'1' ,e nc ! I on,l 7.000 r{'sppct-: ' 

1 

I 
I 
! 

18 : Redl;ctions in Coorgl 

. I 
i 

'I ively have hEwn effect· I 
cd under "" ediCBlaud 1 

\ 
Pub:ic Health. The I 
plOvi ·ioll for Pllb. - , 
lic Health includeR i 

I n 80m of RR. 7,0:>0 i 
: for Nur'c Visitors I I which tIll' Com-: 
I mittee did not take I 

into lIocOIint. Far-

I ther reductions are 'I' 

Dot feasible. 
i 

11,500 i It is proposed to limitl 

I, fhp (·xpcuditnre fo! I 
1924·25 to Hs 75,000 

I ngainet the s .. ne- i 
tlOJcd grant of , ! Rs. 80,(1)\) for the I 

! current yc"r. : 
i ! 

12.000 

i 
192 I Medical 1208 

: Sllrvice!II I 
jund Pllblici 

Total rednPiiouB in I 14,19,00(1 The total reductions! 12,00,000 I 
m1d" under these: I 

, Hfalth. 

193 ., !.grieul- :lOll 
tllre. 

I I 
194 • tIC! 

these llcpart-
ments. 

4 fairy Farm. to be 
II se!f-suppor tin g 

Bnd two Military 
, Farms to be trans-

ferred to the lIe- j 
partment. 

/) Central Cottcm 
Committee to be 
l ~ li  

';11.000 

to .. about Hs. 12 I two heads amount I 
la'kbs. I I 

Three military dairies I I 
have . been trans-I 
ferred to the V.part· 
ment. Their oost, 
with' tha e%lleption 
Cof that of Dai1y 
l(xpert Bod Physio-
logical Chemist, is 
proposed to be met 
from receipts. 

All ~ l l  ine 

o"no:1 will be met 
from prooeeds of 
Cotton Cess. 

79.000 

P-emaru 
(farther 
action 

proposed. 
etc.). 



- ~  , 0" 

r ~ ~ r 
~ eDGe to 

Bead .. .....,... 
~ i  J tl11 

~ --. I I 
I 

1 
I 

9:i Agricul- 21C 7 I Continullnce of 
tare-- I Sogar Bu,nsn to 

-eontd. 1 he eutnia.lod. I 
I 
! 

1 

I 
,1'-1 ~ I 96 Do. • 210 

I to be aak.od tu iu" 

I 
orp&IIe contribn-

1 97 Do. 

1981 D". 

199 Do • 

:200 Do. 

·r" , 
• 1210 

i 

I 
. 1''' 

I 
tiOD to Poe" Hos- I 
pit-I. 

i 
9 RednctiouB in £'s· 

tAb lll11~  of 
AlZ'ricultnrnl Ad-
viscr. 

10 R.!ductlc.n of 
R<!. 10,000 under 
supplies, services, 
etc. 

11 Rl'ductiod ill ex-
penditure cn Reo 
BeOlr.cb Iustitute. 

I 

I 
I 
I 

I I 
I I 

• 211 I 12 ! ~1 for tn1u· I 1 
I jp.a <4 IttIiGeati at I Pi18s I i ~  

. 11 I 
~ 

. , 
• Be4UGtioni 

Achon taken or now I hi I ~  
of proposed. 1993-2'- , 1911-.,. 

I 
~  I 
... It hee been decided! 

to continue the i 
UUMU in. viDor of, 
ti,e ua .. ful workl 
whioh it dot'll bot 
the expenditure has 
been reduacd by 
Rs.2,800. 

The Local Govern-
ment hRS agreed to 
inOreA81J tht' r.ontri-
hntiO!l to Re. ',000. 

lC,OOO A I ~~  . 

I 
I 10,000 'I ~ l  of Ra. 5,000 

accepted. 

".000 1."0,"00 of ".15.00<1 

l in tho c<.ntiugeut:. 
expenditure hIlS : 
oeen .. Jreobf.d. The' 
pos!s of Suj)C't'Jlu-: 
mnary EuwmolOl{ist 

I, .. nd Assieta"t; Bac- , 
tf'riolcgiet have hen 

I 8 boliBhed. As 1'11-: 
, II&rds tue ])Qat of. 

Supenmlllen,ry 97", cologist. the Secre-
tary of Sill te haa 
~  &liked to ~ lishl 

it m· .awhile 
it is I,f'ld in .. bey-, 
au 111'. The POlit of 

, SupernumeraryA.gri-i 
, co I t:lrist chouaist aud; 
1 .npAroomerary Agri- i 

• cllltoriet, (aunot br i 
I abo:ished until the, 
! present ir,cumb ents : 

are proridt'd fori I elsewhere. No ex-
penditnre is b .. iDg, 

! incurred i~  the I' 
corrent year Gn the 
latter post lind' 
efforta .. re beil. g I I made to provide f"r I 
the ~  eleo-, I where. 

, I 
I Aceept;ed. &u. d fecs lue I 
I IlQW beillf charpd. 

I 

I 
i 

Ra. I 
i 

2,000 
i 

... i 

10,OOV ' 

, 

, 
" 

39,000 : 

.. 

Remark! 
(fnrtha 
Ilelio:!1 

proposJl. 
etc.). 

-

• 
.. 

• 

I' 
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\ 
"0 

201 Agrlaul- III 18 • uktetIar IIIBtitlite 
~ to be Belf-aupporf;-

c:tIIItll. illg. 

I 
j" 

20'.1 Do. • 211 140 ReduCtioll. in Ncrib 
West Frontier 
Provin<l8 ud 
Baluchillt801l. 

203 I Do. 211 g I Reductions in total 
.; pxpenditure on 
IE- Agricultule. 

~  
R p 

211' iIndustrieei 212 5 Postponement, :If 

I I 
School of Mine!! 
Hnd Q eclegy. 

'" I CirilA.l. 3 Eetention of Chief I ation·1 
IIIBpector not jus-
tiled. 

\ 
I 
\ 

I 
I 

\ • I I 

PrcnUion for Aem-
d 1"OIIII'B. 

" 

Re. Ba. 

A reduction of 35,000 
Ra. 85,000 hall been 
madll in the ex-
penditure. Every 
endeavour ill being 
made to chpapen the 
prooI'BB of serum 
lD&Ilufacbred with 
~ view to effect 
futbn lamp. 

19,000 Aooepted . 

2,86,000 Actnal reductionB 
amount to 
BB. ~ OOO  

.M It has been decided 
to make DO provision 
for the COD struction 
of the School iu 
1928-24. 

... As 1m c:I&erimeutal 
measure e appoint-
ment has beeD ter-.. minated II1Id the 
present inoumbeui 

~  temftfn; 
arl , BB a 00uBu tillB 
Aeronautical Engin· 
per on a rl'teinfng 
fee of Rs. 800 per 
mensem. Th:J:oBi-
tion will be rewed 
abortly with a view 
to determine 
whether the new 
arrangement - t B 
working Batisfac-
torily. 

7,000 I No provlaion baa heeD 
l-.de., 

19,000 I 

2,5&,000 

... 

... I 

18,000 
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(further 
action 
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I ft •. Be. 

206 ,Civil 213 , Dispc@aI of 
Ano"lanes. 

gift 5,000 .\faohioes bATt) bel'n I 5,000 
diBpoBed of. I 

ATia -
tiou. 

207 Do. illS 5 Red action in total 
provision. 

2118 fMisoellan-lll' '-6 Beduction! tmder 
Commeraial lotel· 
ligenoo. 

lI08-
A 

209 

210 

211 

212 I 

1113 

eo u 8 
Depart· 
mentl!. 

Do. 

, 

Do. 

215 7 

216 12 

Limitation tlf t':le 
provision for the 
completion of the 
ocnsus of 19'21, to 
Rs. J I.kll. 

Abolition of Board 
of Examitlers. 

Do. 216 13 Fees to be oharged 
for illspeotioll! by 
Exploaives De-
pariment. 

Do .• 216 15 No provision to be 
made for further 
expansion cf the 
Indian Stores De-
partme:tt until ex-
peOSiOD is fio&D· 
oia11y . j".16tified. 
Expenditure to be 
limited to Re. 
3,00,000. 

Do .. 216 16 i ~ i  0' 
rpgi8tra.tion of 
Pr"vinoiat Trade 
statistios. 

Do. • 1117 18 Cloae the olllee iu 
the City aDd carry 
out the d uti e8 io 
tbe Higb f:ommis-
aioner's ollloe with 

i i ~1 est.-b-
lishment eostioll' 
.£2,000. 

33,000 

2,80,000 

4,22,000 

50,000 

83.000 

1 

ProMOD ha. been: 
reduced to Bs. iI •. OOO 
Aod farther rfdue-; 
tioa. are audn eJn-: 
lidemtion. : , 

Tho expenditu=e bas i 
bCl'n redueeQ to : 
B. II.LS.UOO aod the I 
po.Iubility of fDlther' 
reduotil)n i. ullder 
eon.iileration pal tie : 
enlarly in the ~  
of publication •. , 

. The total 
grant for 
authorized 
lakh. 

census 
1923-21 
is Us_ 1 

Tlrl' Board has been 
abolished and expen-' 
d;turc in the cDrrent 
year red ace.! to' 
Re.35,ooo. 
Under considera.tiou. ' 

The recommendation I 
has not been aooept-
ed l.y Government 
for the reasons· 
given by the' 
Hon'ble the Fiuanoe I 
lIember in the 
statcmeot l ~  
on tbe table of the 
Aasemb:y Ou the 
16th J aly 1923. 

15,000 Reductions have baen 
eft'ecoed. 

1,15,000 Tire oity offioe haa 
beeD olll4Jeci and the 
work tmDsferred to 
the High Commis-
sioner's office. The 
o ... st iJllolO been reduc-
e d to .£2 ~OO  

21,000 I 
I 

I 
2.27,000 /' Reduotions in 

establi s h-
meot .nd 

I oth er chllr-
i ges hay" 
bee,; "fleet-

4,22,000 

31,000 

9,000 

1,07,500 : 

ed 'l!0 as to 
bring dowlI 
the budget 
of the lJe-
partmen t 
fOJ' 1924-25 
to Re_ 
2,12,000. 

F 2 



[1ST FEB. 1924. 

I 'Befer· 
o moe to 

Z 'Bt!port. I Held. 
~1 ~ till, .. 

~I ~ i~ 

:2140 lIi l~I 1  18 
, e 0 ~ B 

Jlepart· 
mentB-
tontd. I I 

I I 
D .... 1,317 ~ 

S I a 

I Il 
I 8 

216, cueomsl'218 i 

II ,I] 
I g 
! 8 
I 

i ! 

1 I 

RilooamendatioD. 

Rt'CluotiOla ill pro-
"iaOll fnor ezpacii .. 
tare in Ensrlllnd I ='---"1 

Total r..auoliws 
nuder the l;coad 
)(;'aell_1I8 De-

·partmcut... 

St.rl'ngth and p,:v 
of stalf in Costc;ms, 
HOUBes to be • "-1 amined. 

I 

I I 
~I 'i I Salt , 1221 6 IDtrod\1ction 

I I = .. , of 
RC' 

I I 
A \ I 

218 , Dr.. :221 8-9 

I I 
2J9 I Do. .1223 12 

i " 
i 

~  in 
NortloPrn I"dia 
Salt BeYen1le I'. 
pertment. 

R<-duction in Bllm· 
bay .nd esaminn-
tiOD of POllllibilitr' 
of CIIIltnlG ........ • ment totkiAR' _ 
IIClmni.u..tion, aI 
Salt. 

Rs. 

~ OOO 

H,18,OOO 

Aotiou 'Rken or 
DOW 
~  

A rl'.inotiQD hu been 
.tf,'oted to this ell' 
tent. lint it appeara 
that tllere will be a 
carry over of_o 
,d,liOO from I •• t 
~  aIIll it i. coubt-

ful whet her ~  
whole ~ i  will be 
.If.·ot;o,d. 

EJ:clud;1I1 the special 
provision of Re. 
23,40;000 for the I 

I British Empire I 
1 

Ihhibiti"n. Raving 
of Rs. 7.19.000 h ... I bt'en elf;'CScd in t"e 
Dllrmal espellditure I 

I undcr this l.-d. ; 
I The qupstioo will' 

II Ahortly be tRlu ... up 
bv the Cuatom. 

, Member who h .. 

I IccODtly been "p. 
poin't'Cl to th .. 
• 'ehtral BGIlr l of 
BeVO!JlDe. but t '. 
pr08pecW of clf.·ct. 
inll' a rLoduction ~  
doublful, haring 
r'prd to the face 
tllat the Dnard hM 
~ l  had to "OD-

.hler 9 l~ for 
i i ~ e8labliab. 
menta iD certain 
ca .. el. 

C,.mmcrc;'1 Q,C1'.Gunu 
ha .. e been introdnc. 
e.1 in the :-"oJ:th ... 
India r alt Bevellu. 
I 'pPa'tml'nt-&I:d, ,,! 
e;ll:p.·ri.·.noe Ie PiD' 
efl, -ill be eV8Ild.,d 
to tbc SuIt UeJN!rt. 
IQI'Dta ill thf'l MAdras 
8IId Bumba, Preei· 
dencies. 

Be. 

~  

7.11,008 

13.51,000 Accepted • • 13,51,000 

5.02,(,00 Reductio!! accept. d. 
Qnt'Btiun of admb.· 
i.t, at;iull ia _d .. 
cou.dd9"tiOll. 

111 Total ~llO~iOll l 19.15,000 Th"_ ~  have 19,15,000 
Smlt Estimates. I been l~ 

I I 
22? Do. ,/2240 

Ba."rka 
(furthoor 
R ,tiOli 

prop_d, 
atc.), 

Puttber re-
4nctions 
under consi· 
deration. 



Bead. 

QUBSTlON8 AND USWBRS. 

!:!o; I ~1 I 
propoa-

Beport. Reoommeadation. on bu. 
- .. 1922-lI3_ 

Aotion taken or 
DO" 

propoal'd. 

I 

Deduction! 
in ! 

19B3-M. I 
I 
I 

Runar1tB 
(further 
acWm 

pro(losed, 
etc.). !it': ,;./ of 

If ~ I 1--- -------:----.'-------1---'-----

221 I Opium . l!ZS 31' Abolition of ap'll ~ It hIIB been i~  to I 
pvintmellt of M.u-\ rl'tllin the pe.' of the 

I arirur Director. 1danaging Dir<ctor, 

I, but it is propuHd t .. I amalgamate t;lw olice 
of tile Vpiom Agenr, I L l ~  with tbat " I of InCCDl" 'J ax Com-

I I miBtlioner, U, P., 88 \ an experimeI1tal 
measure for the 

I 
PH8ellt, with eBeet 

2221 
frQM Abrcl& !924. I 

_ 225 ,Erduction of pur- The proposal bas bem! 

I chase prioe paid examined, b"t It i8 I 

223 Lnnd Be- I227 
VenDI'. 

Cio cultiTbtOftl, ~ E  to be too! 
~ l  w reduCt! the I 
pres -nt price the I 
qu .. siiO<l will he re- 1 

e:rsmi.ed when' the I 
resnlta of poppy: 
cultivation of ~  I 
BI'&BWl 1923-24 ill. the 1 

U nit.-d Pro'riDoea : 
8rll known. I 

'Re4uotiOllll ia 
NorUJ-Wftt hoa-
tier I'roriuoe. 

1,68,000 Provision 
r"duoed 
4,09,7ltl. 

RB. 

1,16,284, 

'NOT •• -T h 6 
reduction of 
llB.2O la&hs 
a8sUDIld ly 
tLe Com-
mittee was 
based on 
estimates 
whioh were 
then incom-
plete, Fur-
therprior 
commit-
meuts for 
purchapc of 
upium h .. ve 
made it 
iQlPOBBib 1 e 
10 effeot the 
reduc t ion 
&8sumed. 
In any ~  
any reauc-
tiLn ill ex-
pe!1di t u r e 
would mean 
.. coDBlder-
able lOSB of 
rt'venue. 

Further re-
ductions are 
under con-
sideration. 

I The budget 
, inoludes a 

SP' cial prol-
TlSiou ' of 
B.o ~O OOO 
for the 
Pesll"w a r 

~l  n t 
wbich tbo 
Committ ~  
has not 
taken illto 
lI ~  
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LEGlSLATIVE ASSEMllLY. [1sT FEB. 1924. 

I Refer- ; Beduoticu ('nce ~ proposed R<,port. H, a1. Recommendation. on budget i--- of 
~ I ~ 1922·23. 

Il< r.. 

i Bs. 

Land Re- 227 5 ' Rec1uctiors in 3])100 
venDe--

I Balucl.istar. 
e(mtd. 1 

Do. .1227 7 Reductions in 47,000 

I I 
Cqorg. 

I 
I 
1 Do. • ,228 ;,.; ~ i  in total 8,1;7,000 

-0 rxpenditnre Drder .. ~ elll Laz:d Revenne. 0 
o· 

Excise 228, 3 Arrangements to he ... 
matie with provin· 
OES rcgardillf. pay-
ment of stil ·head 
dnt,. or, a It< rn2-
tinJy, direot 

1 JDaLufBOture by 
1 Central Govern· 

ment. 

2301 St .. :dIps . 1 7 Debit to minor .-
I ndmin's.rations of 

coat. of 9 ~  
snppJild. 

Do. 231! 8 Printi, g of pOS'-

I cards in India. 
, , 
i 
I 
i 

Do. 231 10 Charging provincial 
expenditure direct 
to provincial 
account. in 
England. 

I ~ i~  Action t"ken or I 

now i In 
Plop·sed. I ]923-24. t 

i~ 
Ac('epted • . . I 81,000 i 

1 
46,000 I A reductiou of Be. 

46,000 has been I 
made, bot 18rt of J , 
this is doe to ad- I 
justment. I 

Furth"r redoction is 
not poesiblt'. 

Til(' budglt hOB been 3,118,000 
rpduced to Re. 
1l,t:6,COO. 

Supplying pr(,viuoos .. -
are not pIf'par( d to 
f""ego the dnty. 
The Gov.'rnmf'!lt of 
India are cflsider-
ing in cons ltation 
with them thp adop-
tion of a genE'l'A1 
principle to regulate 
all transactions reo 
lating to the ider- \. provincial import 
a1Jd export of exciE- ! able article!. 

Accepted. 

, 
t 

TIllS forms part of .M i 
tl1e ~  wider I 

qnestion of nnder- i taking the priding 
i of &ecurHy papers 

in India. 'fhat I 
qnestioD hos been 
enmined by ann:-
pert committee and 
in pursuance of theh 
recommendations, it 
I,as been decid.d to 
establish an experi-
mental preae in 
Delhi in ~ to 
see whether local 
mannie oture is Ifos, 
Bible or not. he 
pre!s i8 expeoted to 
be in working order 
very soon. 

This has been acoept- ... 
eel and atepe have 
been taken to osrry 
it into etreClt. 

R<mal'ks 
~ 

BOtion 
proposed, 

etc.). 

A part oftb e 
II reduotion i 

dnetoread 
justm('nt 0 f 

Y TIeaanr 
Charges. 
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~ I , 

IBed at· I 05 ~ 
,Redaotion Remarks 

Z IPropoeed Aotioa taken or now I a loal (fur&her 

:a Head. Recommendation. on badget propoeed. ! in action TIll of 1J.923.24- proposed. 
£, : .. 1 1922•28• etc.). &l.. &l.. f - ----- -

I I ! Bs. Rs. 
f 

281 S'-mps 0 281 11 Redactioa of I Nat feasible, as it is ; .. 
stooke. I coaaidered _lIIItial 

i to .... oid any poeeibi-, lity of 1\ phortage of 
I sUunps daring the 

I i period whioh may I I 

I ela:lse between the 

I 
termination of the , 
uisting contract 

I 

I 
and the oontemplat-

I ed introdllotioa of I the Bcheme for the i 
I manufactare of 
I 

I 
Ramps in India. 

282 Do. .,231 12 : Claim egainst Fro- AQ!lIIpted • . 
vinolal Govern-
ments for losl in 
exohange. 

: Reoovery of railway 
, freight. 

... Do. . . 
• i 28:: 

i 231 Do. 13 Impro ... ement ia Do. . . . .. 
syst em of effeot-

! lag recoveriee. , 

286 Do. . 234 ~ i Rednotion in net 22.00,000 Larger rednotions are 125.50.000 
c; g' expenditure on 8Ilticipated. go; i stamp operations. 

I 0 
i I 285 Foreats. 2M 2-8 Change in present . - Under consideration ~i ... I method of admi- I 

I niBtratioa and 
management of 
foreats on com- I mercia\ lines. 

286 Do. 285 7 i Reconsideration of 86.000 The .oheme is ander 91,000 ; The reduotion soheme for expan- reQOnsi.leration and , was mad" sion of Research oharges have Deen Oll the pro-
IDetitute and reduoed to vieional es-
limitation of Re.8,73.ooo. i ~ for expenditure to the ourrent RH.81akha. year. 

287 Do. 286 9 Abolition of apo lS,50() Recommended to ... pointment of Dir- Secretary of State 

i 
ector of Foreet who has Blanotion;;;i 
Shdies in Bubject to oomple-
l!:ngland. tion of the alteru.-

tin arrangements 
W hioh are in pro-

Beduotion In total 
gresa. 

288 Do. 0 28G ~ 6.90,4»0 The total proviaion I 6.86.000 -8 ForeBt expelldi- baa beeJl reduoed to 8'; ture. Re. !II6,lO,OOO. 
Q 

289 Intereet. 238 5 Purchase of Blak- ... Under oonaideration • .-illg lunda by open 
tender.' 



l~ 

O• I Refer- ! Red1lCltoioQI 
Z enoe to I poaed I 
~ Report. i RecommeDdl/.tion. ~~  Action taken or now 

t ~ = 1922-.. I 

[1ST Fu. 1914. 

Reduotiou 
in 

1923-240. 

RemArks 
(further 
DOUCIII 

proposed, 
etc.). 

Oi -...........---:1 f ' ~  

rIl ~A  1 
-1--- - - --------1----1--------1---- -----

I 
MIl Currency 2S9 -_ 5 \ Dieoontinunoe of 

one rupee Dote. 

241 Mints _ M2 'ClOl!ing of portion 
of Minte. 

g 

Transfer of Calcutta 
Mint 10 cheaper 
eite. 

242 Do. • 24oio ~ Redudon in expen-
] diture on Minta. 

2403 Exchange 24-' 

!44 C i v i I lW6 
Worke. 

I 
I 

M40 1Jo. _ ~ 

245 Do. • 246 
I 

246 1 
Do • • lW6 

I 

c o 

2 

3 

3 

4 

Revi.ion of method 
of ahefting ox' 
ohange in the 
budgt't. 

Reconeidention of 
e X pan 8 ion of 
Forest Research 
In8titute. 

r! ban bad School of 
Mines. 

RechctiOll hi Pl'O-
'ritrion for Agri-
cultural In·.H· 
tute. 

General rednotions 
in expen4itnn on 
original woe •. 

LiiBitatieu of Pl'( .. 
-risift ior -repain. 

5[ Future ntiliSation .. 
of 1 il i~ i B I 
(Jaleut*-. I 

The opinion a of l.oe&l 
"overnmenta and 
ChBmbere of CQm-

~ have been 
invited. Me&lJwbile 
new supplies '>ave 
been restr;cted and 
queetion of reducing 
oost of supply iM 
al80 II n d or OOn-
sideration. 

Under consideration. 

U ~  i ~ i  
with Government of 
Bengal. 

4,12,000 Tho reduotion will be 
effeoted. 

The method ~ been 
revised in tile our· 
rent blldget 1>uouch 
on different line.. 

Expenditure _ill be 
li i~  to exi1ltDlg 
commitments. Pro-
vision for curreut 
year reduced. 

2,00,000 Provision baa b8i!1l 
omitted in ourrat 
year. 

1,00,000 Prodeion reduoec! lie-
oordiDgly. 

5,30,(I()(I Total 
effl'Oted. 

reduotions 

7,50,000 Aoccpted • 

... Su bsta.utial progre8S • haa been made with 
the di.pollllo]. 110 *hI' 
best advantago, of 
the IpBCe avai lab Ie 
iu the il i~1 
o".od by e 
Central GOfma-.at 
ill Caloutta.· 

4,12,000 

... 

2;00,000 

1 

! 
2,00,000 ! 

I 
I 

1,00,000 I 
I 

I 
5,00,000 

7,00,000 

. .. 



Hefer· 
enoe tu 
RfpOrt. 

QUB8TI0If8 i\wD A'N8W2R8. 

l'EedUotioJa I 
propDMd Action t"ken or no" lliednetio 

on badt« d lu 
I of ~ . • ...... Ai 

1922·28 •. 

Becomm£-l,w.tion. 

Re_rln 
(further 
-action 
prop.Md, 

eto.). I ......... " .. 
1----1---------·-----1-----

M7 Chil 24.7 
Work_ 
cOflU. 

U9 Cin! . ,248 
Wmkll. 

160 Do. 1148 

. I 
6 Red'Htio... in ea· I 

tabli.bmentl 
ftbargel in 
Bajpu.taaa 1M 
08llt_1 India. 

BtidUOtiOllI in C 001II' 

Redu.ctiom iD BiJ 
i 

I 
Total rec1uctlODll in I: 
etabli. b. ent I 
obargee. 

7 S"at< m of I endera I 
for complete WOlD: 
and <of lump _ i 
OOlItraotB when· I 
eyer JIIlIIaib i~  i 

I 
i 
I 

8 Ben.ion of ~ i 
menta for exeou· I 
tion of worb I 

no" oarried out I 
b)' the .gPllo, gf 
.Loeal GOTern· 
meBta. I 

I 
9 B.eaPDropriation o' It 

funda and intro-
duotion of 10 
.yotr,m to obYiate 
rush of expendi· 
ture at ~ II  of year. 

IISl N E" Delhi 24.8 5 Bev.i.ion of IOhAnP 

1152 Tenitorial1l50 
and Po· 
UtiOll 
Pen· 
1i0llll. 

for oouetl'1lotio:D of 
_ .tattor.. 

End_vear to be 
made \0 decK 

Bs. 

40,000 An altemaiiye 80beme 
hal ,been ...... 
iD1'01ring .bolitiOll 
of two EucnaiiTe 
En .. i ~  and 
cousiderable farther 
I&viDp in eatab-
lieh_nt. 

2(1,000 I Larger rednctionR 
I have been effect.d. 
I 

35,000 ! Are duo ti 0 n lJf 
Be. 23,000 baa I een 
efl'ected during the I 
cunent ~  and 
a ~ iO  amount-
ing to Ra. 4.Il,000 
WIll be l ~  dur-l ing. tllf! But ~  

2,50,000 Bednotiaaa han ~ 

I effected on linN 
propilaed. 

The .YBtem haa been 
eno,uragtid but ". 
Local lJoYemmenta 
are tbe Agenla iu 
thi8 work. 'be ~II  
lion iB largely for 
their dr_etion-
T b e quftltion iB 
buweTer IlDIUor flU' I ther o(lJlIlideration. 

As an experiment a 
proposal to transfer I 
tbe "or ks in the I 
~  PrOviD"'" 

to the Delhi EDIi' 
neering Staff ABB 
beeD aanotiouPC!. If 
it provee auol>eHful, 
similar arrang ... 
m'.llltB will be made 
in otbt'r 1I T IAII ~  

'C'nder DonEideJStion 

TheprillGlple has 
been followed iu tlae 
paat and will be 
striotly adbered to 
in fllture o".ee. 

BIt. 

1,07,000 

lIS,COO 

23,000 

2,00,000-

l~  re'l 
~ ~ ~
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Head. 

x...GISLATIVJI Al'!ISBlIBLY. [1ST FEB. l~  

Refer- i !Reduction 
"n('8 to. I propnaed 
Report. i Recommelldation. ion bndget 

.,; I .i i I of 
~ : :i i : 19"22-28 
~I ______ -----

i I Rs. 

Action taken or now ReduoldOll in proposed 1923-2& • 

RIl. 

Remarks 
(further 
actiOD 

proposed, 
etc.). 

-:253 SUpe1'lln- 251 
nution 
allow-

, \ AD actuarial 6:1:8- I 

I mination should 
I be made of the 

The Gonrnment 
Actnary was cODsult,. 
8'l, out an accurate 
cnmination would 
~  Vf'ry great de-

lay. It b.... been 

.257 

c258 

259 

260 

:.261 

an6etl 
and pen-
sioDS. 

Do. 

Do. 

Do. 

Station-
ery and 
Print-
iug. 

lIiscella-
neons. 

Do. 

Do. 

Do. 

251 

2:>2 

~I 
I 

26\ 

:261 \ 

262 \ 

, cos, of revision 
of pensions. 

i 
5 Adoption of varyingl 

mortality rates. i 
I 

7 Debit to oommer-/ 
ci&l departments 
of pensionary I' 
charges. 

otberwisE' BBcer -
tained tbat compar-
ed wi th the present 
sYl!teu;., the roviaed 
rules are not likely 
to in'f'olve any mate-
rial charges in pre-, 
sent seale of n:;lBn-
diture. 

The principle haa I 
b('en accepted and 
an examination will 
bamade. 

Tbis is already beirg 
done in the account! 
of t.be main commer-
cial departments and 
step. are l)eiD£" taken 
to inolude these 
eharps in ~  

6epartmenta whiob I 
perform fu uotions 
of s_ commercial 

I character. 
Rension of tempo- Loo'li GO'fernmenta 
rary incrt'ased I have been asked for 

8 

seales of ~ i  I I their opinion and 
in 1924. the question ",ill be 

considered on rcaeiPtl 

I j of tbeir replies. 

Redncticns aud im- 10,37,000 Tbe specifio recom-!15,56,OO' Paragraphs 4, 
provcments in 8ta-j mendationsare ll ~1 5,7, 11, 13 

5 

tioner! and PriI!t- ronsideration and and 16 bave 
ing organisation. t budget prOVlll1on been accept-

\ 
for 1923-24 bas bel'D ed. 
reduced to Rs. 60 
lakba. 

Special commissiona This recommenda.tion 
of enquiry to be bos been noted and 

7 

9 

resOlted to only in will be obacrved 
exceptional C&l!0B. ! whenever possible. 

Local Clearing Office I Tbis bu been oarried 
to be amalgamated , into effect. 
with Peace Treaty : 
Brancb. i 

Revision of inci- 45,000 I Decision will BhotUy 
der.ce . of cert"; n I be arrivpd at. A 
paymenta to pro- I pre>isioDal saving 
villces. i (If B s. 20,000 baa 

so,ooo 

263 11 Reduction in mia- 1,22,000 Provision for grain 1,20,000 I been made. 

cellaneons espen- cOlDpenaation baa 
dftnre on tbe \ been omitted. Tbe 
Nortb-Wut Fron- rOBerve of RI. 80,00') 
tier PrOnnM. hall beeD out out and 

a reductiou of It •• 
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UNSTAHRED QUESTIONS AND ANSWERS. 
",'-

CAPITAL E E~ IT E ON NEW DBLHI. -

1. Sir Purshotamdas Thakurdas: With reference to question No. 30* 
asked by me in the Council of State on 16th July 1923, regarding" Capital 
Expenditure on New Delhi ", will Government be pleased to put on the 
table the " Report " referred to by the Hon 'ble Member in the course of 
his reply to me to the above question? 

The Honourable Sir Oharles Innes: The report is of a very teclmical 
.and lengthy nature and in the circumstances it is not proposed to place it 
on the table; but I shall be glad to show the Honourable Member a copy at 
the Railway Board's Office. 

RECOMMENDATIONS OF THE INCHCAPE COMMITTEE. 

2. Sir Purshotamdas Thakurdas: Will Government be pieased k) 
lay on the table a statement showing in detail: 

(1) their decision regarding those recommendations of the lnohcape 
Committee which were said to be ., under consideration " in 
answer to a question + in the Council of State on 16th July 1923, 

(2) whether those reductions proposed by the Inchcape Committee, 
which had been" allowed for" in the Budget for 1923-24, 
have beeD actually etIected, and 

(3) the total amount of reductions made up to now, and likely to be 
made during the present financial :vear, in pursuance of the • 
recommendations of the Inchcape Committee? 

The B..,....., .. SIr B88iI :macIIett: The Honourable Member is referred 
to the statement laid on the table this lnQrning in reply to a similar questiont 
by Diwan Bahadur M. R!.\mnchandra Rno. 

TRANSFER OF THE STATtON MASTER, BALLYGUNOE. 

3. Mr. It. O. lI-eogy: (1) Will Government be pleaaed to state how 
long the present Station Master of Ballygunge Station (E. B. Ry.) has not 
been transferred from the Station, and if there is any rule regarding tht' 
transfer of such officers? 

(2) Will Government be pleased to state: 
(a) The quantity of coal which has reached the Ballygunge 

Railway Sta.tion every month, for the last 3 years, 
(b) If this coal is stored in thp Railwav Yard, and the amount 

of money realised by the Railway authorities on that 
accOWlt? 

* V ide p. 1483, Council of State D"'tes, Vol. III. 
t Vide ~ 14d.7-70, COllll!lil of ~  Debat.es, VoL III. 
::: Starred ~ i  No. ~  

( 107 ) 
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(3) Is it a fact that the merchants and traders of the locality have 
recently approached the Agent for his transfer? 

(14) Will Government be pleased to state .what stepihave been taken ~  
the representation made by the Bengal N atlOnal Chamber of Commerce m 
this matter? 

(5) Will Government be pleased to state why the said Station Master 
has not been transferred for so long a time? 

lIr. A. A. L. Parsons: (1) The Station Master, Ballygunge, has been 
there since June 1913. There is no rule requiring a Station Master to be 
transferred after any given period. 

(2) (a) and (b). The information is not available. 
(3) The answer is in the negative. 
(4) The matter was enquired into by the Agent, Eastern Bengal Railway, 

and no evidence of friction between the Station Master and passengers and 
traders was adduced. The Bengal National Chamber of Commerce was so 
informed by the Agent. 

(5) See (1) above. It has not been found necessary to transfer the 
Station Master. 

EXPORT OF BOYIXE CATTLE. 

4. B.aja Raghunandan Prasad Singh: Will the Government be pleased 
to give the exact or fairly accurate number of bovine cattle, classified 
according to their kinds, exported to foreign countries during the last two 
years from British India? 

The Honourable Sir Oharles Innes: No statistics are recorded of the 
different kinds of cattle exported from India. The total number of bovine 
cattle exported in the years 1921-22 and 1922-23, were 21,179 and 13,675-
respectively. 

RESULTS OF THE IKCHCAPE COMMITTEE'S RECOMMENDATIONS. 

*5. :Mr. K. Rama Aiyangar: (a) Will the Government· be pleaseL 
to state what total reduction in expenditure has been effected for 1923-24 
as per the recommendations of. the Inchcape Committee over and above 
the amount/! stated in their answer to question No. 15 (page 4063 of 
Volume III, Part VII of the Legislative Assembly Debates) and under what 
heads? 

(b) Will the Goverllinent be pleased to state further what decision they 
have arrived at in respect of the following heads of expenditure and what 
further reduction in expenditure they expect to budget for in the YC'lrs. 
1924-25 am 1925-26;-

(1) In the peace establishment noted under heads 1 to 7 of the Army 
Expenditure at page 4064 of Volume III, referred to above. • . 

(2) In the, pay of .. Officers and clerks at Army Head· 
~ " as recommended by the Inchcape and Innes Committees an" 

noted 1D heads 8 and 9 at page 4065 of the above Volume . 

.. For answer to this question, see Answer below Question No. 12. 
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(3) In " army commands, district and brigades staff and transport," 
noted in heads Nos. 10 and 12 of the same volume, page 406{). 

t4) Regarding .• transport charges " referred to in head 13 of the same 
volume, page 4067. 

(5) Regarding the Railway noted in head 13 and when is it likely t-o 
be budgeted for? 

(6) In respect of .• English Anuy Education second part" referred to> 
in head 26 of the same volume, page 4068. 

(7) In respect of the heads " Hospitals, etc.," referred to in heads 27 
and 28 of the same volume, page 4068. 

(8) Under heads 32 to 35 of the same volume, page 4069, regarding 
the several departments (Ordnance, Clothing, etc., Depots). 

(9) Under" Military Works" lieads 71 and 72, page' 4076 of Volume 
III. 

(10) Regarding the savings covered by heads 2 to 7, 16. 14 to 16, 19, 2(} 
of the "Royal Indian Marine " shown in pages 4079 to 4082? 

RETRENCHMENTS IX THE POSTS AND TELEGRAPHS DEPARTMENT. 

*6. Mr. X. Bama AiJangar: Will the Government be pleased to state 
if the question. of staff -" Officers, Clerks and Engineering establish-
ments "- of the Posts and 'relegraphs Department, has been fully gone 
into, and, if so, what reduction in expenditure under that head has been 
made in the budget of 1923-24 over and above that referred to under heads 
28 to 31 of page 4088 of Volume ill of the Assembly Debates and what 
further reduction in expenditure is proposed, to be effected in 1924-25? 

Similarly, what reduction is expected to be effected in the follvwing 
heads for 1923 to 1924 and for 1924-25:-

(1) .. Conveyance of mails" referred to in heads 32 to 33, page 4089. 
(2) .. Account and Audit " covered by head 34, page 4089. 

(3) " Travelling allowance" under head 35, page 4089. 
(4) .. Stationery and Printing" under head 36, p&ge 4089. 
(5) " Supply and services" under head 39, page 4089. 
(6) " House rent, etc., allowances" under head 40, page 4089. 
(7) .. Maintenance of Telegraphs and Telephona lines ,. under ~ 

42, page 4090. 
(8) .. Miscellaneous source " under head 48, page 4090. 

(9) " Contingency" under head 47, ~  4000 .. 
(10) .. Apparatus and plants " under head 50, page 4090. 
(11) .. Depot establishments" under head 51, page 4090. 

* For answer to this question, ~ Answer to Question No. 12. 
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RBTRBNCBMBNT IN TSE INDO-EUitOPEAN TELEGltAPB DEPARTMENT. 

*7. Kr. It. Kama Aiyangar: Have all or any of the methods suggest 
ed in conclusions 1 to 4 referred to on page 120 of the Inchcape Committee 

. -report, been adopted in respect of the Indo-European Telegaph Depart-
ment and if so, what reduction in expenditure Ilnd increases of income is 
anticipated in 1924-25? 

RETRENCHMENT IN EXPENDITCRE UXDER IRRIGATION. 

*8. Kr. It. Rama Aiyangar: Has the method suggested in tht 
Inchcape Com,mittee Heport for irrigation been adopted and with what 
-financial results? 

RETRENCHME.'IIT IN EXPENDITURE UNDER GENF.RAL ADMINISTRATION. 

*9. Ilr. K.. :&.ama Aiyangar: Have all or any of the methods referre<. 
to in conclusions 1 to 6 noted at page 144 under the head .• GeneriU Ad· 
ministration" of the Inchcape Committee's report been adopted and ,\\;hi 
what financial results in income and expenditure for the year 1923-24 'iT ,t 
for 1924-25? 

HETRENCHMENT IN POLITICAL EXPENDITVRE. 

*10. Irr. !t. Rama Aiyangar: Under the head ., Political Expend: 
ture " have sJI or any of the methods referred to in conclusions 1 to 5 OIl 
page 161 of the Inchcape Committee's report been adopted and with what 
financiaJ results in the income and expenditure for 1928-24 and for 1924-:M;? 

RETRBN-CHMENT IN EXPBNDITT:RE UNDER AuDl'l'. 

*11. •. K. :aama AiJan,gar: Ullder the head .. Audit" noted 011 page 
165 of the Inchcape Committee's report have all or any of the ~  
_ been adopted and with what financial results for 1928-24 and for 1924-:>5' 

R.ETRENCBMENT IN EXPENDITURE t"NDER JAILS, POLICE, ETC. 

12. Ilr. E. Kama Aiyangu: Under the head" Jails" on page 168, 
.. Police" on page 173, " Ports and Pilotage" on page 175," Ecclesias-
tical expenditure" on page 175, " Scientific department" on page 190, 
"Education" on page 250 and "Public Health and Medical serVice" on 
page 208 and" Miscellaneous department" on page 217, have the methods 
suggested in the Inchcape Committee's report been adopted and with wh"t 
financial results for 1923-24 and for 1924-25? 

The Honour&ble Sir Basil 1I1ack.ett: The Honourable Member is 
referred to ~  i ~ statement laid on the table this moming in reply 
to the questlOnt by Dlwan Bahadur M. Ramachandra Rao. which gives such 
information as is a\1ailable at present. As regards the financial results in 
income and expenditure for the year 1924-25 involved by the adoption of the 
methods recommended in the Indian Hetrenchment Committee's report, I 
would ask the H()Ilourable Member to await the Budget Statem.ent and 
discussions. 

• For answers to these questions, ~~  the Answer below Question No. 12. 
t Starred Question No. 53. 
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HOUSE RENT ALLOWANCES FOR TELEGRAPH S~  

13. Mr. X. Rama Aiyangar: Will the Government be pleased to 
state what decision they have come to, in regard to the scale of house rent 
allowances to be given to the 1'elegraph service men, after the recommen-
dation of the Inchcape Committee referred to in page 99 of their report and 
whether it is proposed to give effect to the recommendations of the 
Telegraph Committee of 1921 to place Indians and non-Indians entertained 
prior tp March 1913 on a footing of equality in the matter of house rent 
allowance? If not, why not? 

The ·Honourable )(r. A. O. Ohatterjee: No final decision has yet been 
arrived at by Government on the recommendations of the Inchcape Com-

o mittee regarding the scale of house rent allowances to the telegraph staff. 
The question is still under examination. The recommendations of the Tele-
graph Committee of 1921 to place Indians and non-Indians entertained 
prior to March 1913 on a footing of equality in the matter of house rent 
allowance could not be accepted by Government in view of the additional 
expenditure involved. Government regret that for the same reason they are 
unable to reconsider the question at the present time. 

INCOME FROM THIRD CLASS RAILWAY PASSENGERS. 

14. Baja BaghUDaDdaD Prasad Singh: Will the Government be 
pleased to state the income arising from third class travelli'lg on each f)f 
the Railways under its control, direct or indirect, during any week of 
the last Dussehra and X'mas seasons as also during the week next i ~ 
.and that next following each of the said seasons? . 

The Honourable Sir Oharles limes: The information aslled for bv the 
Honourable Member is not readily available on Railways and cannot be 
<i>tained without an expenditure of time and labour which the value of the 
results would not warrant. 

STERLING SECURITIES HELD ON ACCOUNT OF THE GOLD STANDARD 
RESERVE. 

15. Sir Punhotamdas ThaJmrdaI: Will Government be pleased to 
lay the following information on the table: 

(a) Amount and description of the various Sterling Securities held 
on acoount of the Gold Standard Reserve on 31st March, 1915, 
and each subsequent year, 

(b) When and at what rates were each of such securities realised, if 
any, 

(0) What was the loss on realisation of each of such security as com-
pared to its original purchase costs? 

The Honourable Sir Bun Blackett: (a) The information is available 
from the Finance and Revenue Accounts for the years concemed and also 
from the statements showing the position of the Gold Standard Reserve 
published in the Go.lIIlette of India from time to time . 

• 
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(b) and (c). A statement giving the information required is placed on the 
table. It doesllot include British Treasury Bills which are purchased, 
renewed and realised at current rates. 

Statement 81tfJ'lcifI!J' stt'rling serurities other tltan Briti .• 11 Treasury Bill, lteld in t 11 e 
Gold Standard Reserve. 

NOKINAL VALUB 0)' 

~ ~ ~ ~ 

Description of Secnrities. . Balance Soonritias 
i on 31st ; since 
Malch1915. lInrchased. 

Securities 
.ince 

realised. 

Balanoe 
OIl 31st 

March 1923. 

Gal'n (+' 
or L088 
(-lon 

realillation. 

i : 
~ I ----- ~ ~ - I ~

I 
8% EltoJ1"'quer Bondll . • ! 
Sf % Excbf'quer BmIdlI. . ' 
st % New Sontl) Wales Bonds! 

a1ld Stock. I St % Union of South Africa 1 
Bills. I 

5% EX'hsquer Bonds . • , 
5% National War BoDds • i 
5% National War Loan Stock. I 
~  % i ~l Wal" L ~  
~  

4 % Southern Nigeria Bonde • i 
4% Queene!and Stock • i 
4% Queensland Bonde. • 
31% Canada Government 

Bonde. 
3!% New Zealand Debentures 
Si% New South Walea StOtlk • 
3!% Corporatjon o.f London 

DebontUree. 
3% Loeal LoaJis Stock • 
3% Exchequei Bonda • . 
3% TranIlVll&l ~  

Guaranteed ,.:took (1923--58). 

I 
1 

350,8001 
55,000 

155,000 
161,000 

45,000 
~ OOO 
~ OOO 

24)0,000 I 
6,885,600 
1,092,0113 

21% Exchequer HoDds.. 16,000 
21% Iri.h Land Guaranteed 438,720 

.£ 

5,545,500 ' 
12,013,700 

129,000 

2,050,000 

13,893,500 
25,686,000 
4,329,782 

3,574,000 

2,996,000 , 
i 

I "'took. , 
2i% British GO'lenJmant Con- 3,966 •• I 1 OOO ~ i, 

80lidated Stock. 

.£ 

5,5405,500 II 9,763.700 
129,000 

1;350,000 \ 
13,893,500 
20,780,000 I 
8,762,181 , 

8,574,000 I 
350,000 

55.000 
155,000 
161,000 

45,1lOO 
118,000 
45,000 

200,000 
9.888,600 
1,09l!,G28 

16,000 

1,250,000 
Billa. J----+-----Npw South Wales Treasury 7"..0,000 I 5lIO,OOO I 

Total 18,572,m' 7l,71t,48Il.1 78,4!9,896 

.£ 

2,160,000 

700,000 

.,006,0(0 
567,601 

438,720 

.£ 

1 ~ 
+ 1,168 

1l1 S~ 

-20,085 
~ 61,352 

} -223,839' 

+ 1,116 
-1,208 
-2,931 
-8,437 

-170 
+558 
~l 

~ ~ 
+ 137,587 
-237,036 

-10 

+109,057 

----1--
8.S6I.8ti" -ao,OB7 

REDUCTION IN MR. GAN'Dm'S WEIGHT. 

16. Mr. O. Duraiswami Aiyangar: (a) Is it a fact that Mahatma 
Gandhijee, now a political.prisoner in Yerrowda jail, has lost weight to the 
extent of. nearly· fifteen pounds? 

(b) Will the Government be pleased to state the reason for the loss d 
wl;!igbt, "if true? 

(c) Will the Government be pleased to cause a weekly publication to be 
made regarding the state of health of Mahat.maji? ,;_ 

. The ,ltODOurable Sir .lIalcolm Halley: As the Honourable. Member is 
doubtless now aware, the condition' has been diagnosed and a successful 
operation performed; and frequent bulletins have been issued. 
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PAI!TICIPATION OF GOVERNMENT PENSIONERS IN THE KHILAFAT AND SWARAJYA 
MOVEMENTS. 

17. Hajl S. A. K. Jeelani: t a) Is it a fact that owing to the Khilafa' 
Imd Swarajya movement action has been taken against Government 
Pensioners? 

(b) If so, will the Government be pleased to lay on the table a state-
ment showing the number of pensioners to whom warnings were given, the 
number who were deprived of their pensions and the number to whom it was 
restored after submitting an apology? 

The Honourable Sir Jlalcolm Halley: The Government of India are not 
in possession of information as to the action taken by Provincial Govern-
ments which is not primarily their concern. Information is being collected 
in respect of pensioners formerly employed in services directly under the 
control of the Government of India, and the Honourable Member will be 
informed of the result in due course. 

ALLIANCE BANK FAILURE. 

18. Hajl S. A. K. Jeelani: Will the Government be pleased to state 
whether any action has been taken on the Resolution moved by Sir P. S. 
Sivaswami Iyer and passed by the Assembly in its last July Session on the 
Alliance Bank Episode? 

• The Honourable Sir Basil Blackett: The Honourable Member is referred 
to the statement made in this House bv the Honourable Home Member on 
the 19th Julv 1928. The Resolution was communicated to the Secretar. 
of State. ~ further action has been taken. • 

MANAGEMENT OF INDIAN DEBT IN ENGLAND. 

19. Haji S. A. K. Jeelani: (a) Will the Government be pleased to 
state whether it is a fact that the management of Indian debt in England. 
has been entrusted to the English Branch of the Imperial Bank of India? 

(b) If so, will the Government be pleased to state the terms on which 
the Imperial Bank have un4ertaken the job and the relative saving or los8 to 
the Government cJf India by the introduction of this change? 

The Honourable Sir ltasiI l ~  (a) The management of the Govern-
ment of India rupee securities in London has been entrusted to the London 
Office of the Imperial Bank of India with effect from 28th January 1924. 

(b) The terms are a charge of :£-300 per crore of rupee subject 
to a minimum of £5,000 per annum, with the proviso that in 
the event of the debt on which the charge is assessed falling in anv veal' 
below 8 crores of rupees, the minimum charge shall be reduced to :£{()(X) 
per annum. The charges hitherto made by the Bank of England for the 
management of this work were £400 per crore of rupees subject to a mini-
mum of £8,000 per annum. 

GRIEVANCES .oF THE NON-GAZETTED JUDICIAL OFFICERS .oF THE MADRAS 
HIGH C.oURT. 

20. Ba'ji ~ .. A; ~ l i  (a) Will th: Government be pleased to 
state whether It lias receIved any representatIOn from the Chief Justice of 
the Madras High Court on the grievances of ~ non,-Gazetted. Judicial 
Officers particularly with regard to the grant of acting> allowance? 

G 2 
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(b) If SO, will the Goverument be pleased to state its decision on that 
question? 

The Honourable Sir Malcolm Jlailey: (a) Yes. 
(b) The matter is under the consideration of Governmel,t. 

PROVIDENT FUND AND COMMUTATION OF PENSIONS. 

21. Haji S. A. K. leelani: (a) Is it a fact that matters relating to 
Provident Fund and commutation of pensions to non-Gazetted Officers Bre 
under the consideration of the Government? 

(b) If so, will the Government be l ~  to state i~  period (If 
time (appro.ximately) do they hope to arrIve at a final deClSlon? 

The Honourable Sir Basil Blackett: (a) No matters relating to Pro-
vident Funds applicable to non-gazetted officers are at present under con-
sideration of the Government. The Government of India are, however, 
in correspondence with Local Governments regarding the commutation of 
pensions of Government servants generally. 

(b) It is not possible to state when a final decision will be arrived at. 

DOUBLING OF RAILWAY LINE FROM MADRAS TO PALLAVARAM. 

22. Haji S. A. K. Jeelani: (a) Is it a fact that the South Indian Rail-
way Company has in view a double line project for quickeJ!ing suburban 
t.raffic from Madras to Pallavaram? 

(b) If so, will the Government be pleased to state for how long has this 
project been in contemplation and within what period of time does the 
(jompany hope to complete the execution of the scheme? 

The Honourable Sir Charles Innes: (a) Yes. 
(b) The project has been under consideration on various occasions during 

- nearly 17 years but owing to stringency of funds and other causes the work 
has had to be deferred. Estimates for the scheme have been prepared 
recently but the Railway Administration are now considering the advis-
ability of electrifying their suburban se!',ices in conjunction with the 
doublw,g of the line as far as Tambaram and as this ~ l is likely to 
give a much better service than doubling alone,.. the final decision on the 
matter is for the moment being delayed. It is hoped, however, that there 
will be no great delay in carrying out the required improvement of this 
section. . 

AMENDMENT OF SECTION 19 01<' THE LAND ACQUISITION ACT. 

23. Haji S. A. K. leelani: (a) Has the attention of the Government 
~ ~  drawn ~ ~  Special Bench li~  of the Madras High Court, reported 
m . ~  I ~  of ~  of 20th ~ ~  1923, in disposing of a Civil 
}{evision PetitIOn ~ the acqUlsltl.on of land for the Vizagapatam 
Harbour and the ObservatIOn of Mr. JustIce Ramasan to the desirability of 
amending Section 19 of the Land Acquisition Act? 

(b) If so, will the Government be pleased to state whether to afford pro-
tection ~ ~  party ~  from the arbitrary orders of Land Acquisition 
Officers, the Government IS prepared to undertake an early amendment )f 
the Act? . 

JIr. 1. A. lUchey: (a) Yes. 
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(b) Government will consider the matter when the full report on this 
case is available. 

INDIA'S SHARE OF'THE GERMAN INDEMNITY. 

24. Kr. If. K. Dumasia: 1. Will Government be pleased to state 
what sum was apportioned to India for the great part she played during the 
war with Germany and her allies out of the amount fixed for indemnity 
from Germany? 

2. Has any amount been received from the Imperial Government 
towards the payment of India's fixed share of the indemnity? If the reply 
is in the negative, will the Government be pleased to state if any repre-
sentation has been made to the Imperial Government demanding thE' 
payment of the money? 

The Honourable Sir BasU Blackett: The Inter-Allied Agreement con-
cluded at Spa in July 1920, provided that the British Empire, which 
includes India, should receive 22 per cent. of the amount received from 
Germany for reparations. In May 192i, the total liability of Germany 
was fixed by the Reparation Commission at £6,600 million and this figure 
was accepted by Germany. At the same time a schedule of payments was 
drawn up and accepted by Germany, under which payment was to be 
spread over a period of years and made dependent in part on the progress 
of Germany's export trade. The result of this arrangement was to reducE' 
the present value of the nominal total of £6,000 million to about half that 
total. At the Imperial Conference held in London on July 13th, 1921, the 
British Empire's share in the payments by Germany on account of her 
liability was distributed among the various portions of the Empire, India 
being allotted 1'20 per cent. thereof. ' 

As a result of the breakdown of Germany's finances and subsequent poli-
tical developm'ents it is not possible to say what amount Germany will be 

_ able to pay and therefore what sum will ultimately be received by India. 
India's claim will not be overlooked when the question of distributing any 

amounts received from Germany on account of reparations again comes up. 

ABOUTION OF POLITICAL AGENCIBS. 

25. Mr. If. K. Dumasia: 1. Will Government be pleased to state 
what political agencies were abolished in the time of Lord Minto? 

2. Were any reductions of political agencies subsequently made on the 
initiative of the Government on the grounds of economy? . 

8. Will Government be pleased to state what sanng has been made by 
the abolition of political agencies in the past? 

4. What is the total cost of residencies and political agencies in Indian 
States and how does it compare with the pre-war level? 

Mr. :I. B. Howell: 1. No Political Agency was abolished during the 
Viceroyalty of Lord Minto. 

2. Yes. 
3. ']he savings amount to about Rs. 75,880 a year. 
4. The total cost of Residencies and Political Agencies in the Indian 

States is Rs. 85,24,892 in 1923-24 as compared with Rs. 25,71,366 in 
1912-18. 
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ALLEGED ILL-TREATMENT OF STAFF BY MR. KERR, DISTRICT LOCOMOTIVE 

SUPERINTENDENT, E. B. RAILWAY. 

26. lIlr. K. O. Neogy: (a) Will Government be nleased to state 
whether, in considermg the question of prot;noting ~ ~~  ~  ~ 
ordinate to superior rank, Government take mto consldera.lon, mter. ~  
bis capacity for dealing with subordinates ~  his fitness for estabhshmg 
proper relations between officers and subordinates? (b) ~  the answer be 
in the affirmative will Government be pleased to state If they are aware 
of any l i ~ preferred against Mr. Carr, District Loco Superinte?-
dent, E. B. Railway, by the staff for ill-treatment? If the :-eply. be m 
the affirmative, will Government be pleased to state what acbon, If any, 
was taken? 

The Honourable Sir Charles Innes: (a) The answer:is in the affirmative. 

(b) There is Mr. Carr, District Locomoti:ye Superintendent, on the 
Eastern Bengal Railway. Perhaps "Mr. Kerr IS meant. If so, the reply 
i;; in the negative. 

GRIEVANcES OF INmAN G"CARDS AND DRIVERS, E. B. RAILWAY. 

27. lIlr. K. C. Heogy: Are Government aware of complaints regard-
ing none attention of E. B. Railway authorities to the grievances of Indian 
Guards and Drivers of E. B. Railway regarding ~  for Run-
ring room? If the reply be in the affirmative, will Governme.nt be 
pleased to state what action has been taken to redress their grievances ? 

IIr. A.A. L. Parsons: Government have no information, but ",ill make 
inquiries. 

HOUSE RENT ALLOWANCES FOR MENIAL STAFF OF STATE RAILWAYS. 

28. Kr •. X. C. Neogy: Are Government .aware that State Railway 
employees drawing a pay of less than Rs. 15 per month 4U"8' not given allY 
allowance in lieu of qua.."'1ers? If the reply be in the affirmative, will 
Government be pleased to state the reason for not granting such privilege 
to this class of employees, and to state if any proposal "is under considera-
tion for extending the said privilege to ~  class of employees? 

The Honourable ~i  Charles llUles: Under the revised rules, State 
Railway er;npl?yees drawmg Rs. 20 per plensem or less are not given any 
allowance m lieu of quarters.. . 

The concession of free quarters' is extended only to such of the staff 
as are lia.ble to be calle4 upon to attend to railway business at a.tlv time 
of the day or night, and such of the staff,drawing Rs. 20 or less, ~  come 
under this category, are, as far as possible, provided with quarters . 

. q-overnment have not ~  consideration any proposal tG ~  

priVIlege of a.n allowance III ~  ?f free ~  to employees drawing 
Rs .. 20 per ~  or less,. but III VIew of the Increased annual provision £01." 
C':'PItlll expendIture on ~ ~~  ~ question of spending further addi-
tIonal sums on the proVISIon of quarters for all subordiMLte ana menial 
staff, including those drawing Rs. 20 per mensem or less is' receiving 
careful consideration. ' 

LEAVE OF MENIAL STAFF OF STATE RAILWAys. 

29. ~  K. O. If.ogy:. Will Government be please4tostate why aU 
the memal staffs in the permanent establishment of the State Railway 
are not entitled to leave with pay? 
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lIr. A. A. L. Parsons: Menials in the permanent establishment of 

State-worked Railways are granted leave on the same terms as inferior 
servants in civil employ under the Central Government. The general rule 
is that the absentee allowance of the substantive incumbent must not ex-
ceed what remains from his pay after provision is made for the efficient 
discharge of his duties. 

ALLEGED ASSAVLTS ON INDIANS BY l\fR. PAYENE, Loco-FOREMAN, 
LALMONIRHAT, E. B. RAILWAY. 

30. JIr. It. O. Keogy: Are Government aware that Mr. Payene, 
J,oco-foreman, Lalmonirhat, of the E. B. Railway, assaulted a stud.ent of 
the Lalmonirhat H. E. School, for which he was summoned under 
section 323, 1. P. C., and submitted a written apology, and that again 
on 24th August 1923, he assaulted Babu R. K. Sarkar, a fireman? If the 
answer be in the affirmative, will Government be pleased to state what 
departmental action has been taken against the said officer? 

](r. A. A. L. Parsons: Government have no information,but will make 
j"quiries. 

REINSTATEMENT OF EMPLOYEES DISMISSED BY THE E. B. RAILWAY. 

31. Mr. E. O. lIeogy: Are Government aware that the E. B. Railway 
aut.horities have recently discharged men from service when convicted in 
the lower Court, but 'refused to reinstate them when acquitted in the 

. appellate Court? If the answer be in the affirmative, will Government be 
pleased to state if they' allowed any men under similar circumstances to 
resume duty? If so, will Government be pleased ,to state why .. they re-
fused to reinstate the men referred to in the first part of the question? 

.r. lA. A. L.P"'ODB: Government have no information. If the 
Honourable Member will specify the cases he is referring -to, Government 
will make inquiries. 

ApPEALS AGAINST DECISIONS OF THE CmEF MEDICAL OFFICER, 
E. B. RAILWAY. 

32. Ilr. ][.0. Keogy: Are Government aware that the E. B. Railway 
authorities refuse io entertain appeals from employees to move the Medical 
Board against the decision of the E. B. Railway Chief Medical Officer? 
H the answer be in the affirmative, will the Government t-e pleased to state 
the 'reason for such refusal? 

The Honourable Sir Charles Innes: Government have no information. 
But the Eastern Bengal Railway has its own Medical Department and the 
Chief Medical Officer is the head of that Department of the Railway. No 
appeal therefore lies to any outside Medical authority. 

TERMS OF EMPLOYMENT OF Tm:. SUBORDINATE AND 'SOP'JmIOR ESTABLISH-
MENTS OF THE E. B. RAILWAY, 

33. lIr. It. n., !r80I1: Are Government aware that, the E. :a. Railway. 
authorities enter into agreements with their employees in the subordinate 
establishment that .the services of the employees may be terminated at 
any time withoutassigni.qg any reason whatever? H the answer be in the 
affirmative, will Government. be pleasfld.. to state if they enter into similar 

~  with men in the superior establishment of the Railway? And 
if not, w1l1 Government be pleased to state why such distinction is made 
between superior and subordinate employees of the Railway? 
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The Honourable Sir Charles Innes: Railways are commercial under-
takinos and as traffic rises or falls, so must the number of certain classes 
of ~ l  readily susceptible of increase or reduction. 

The existing arrangements on the Eastern ~ l il ~ are not 
peculiar to that line, but follow those genera.lly III force on raIlways ~  
"imilar commercial concerns. 'l'hat is, the bulk of the staff, whether mam-
((msnce, running, workshop, or office staff, are employed subject to. 8 
month's notice on either side. The superior staff on the other hand, whIch 
f(,rms a small proportion, comprises professional men who are required for 
purposes of supervision. Such men are only obtainable on agreements, 
which, ordinarily, provide for a 3 or 6 months' notice of termination on 
either side. In the circumstances, the Government are unable to admit 
that any .. invidious distinction " is made. 

RETRENCHMENT OF INDIANS, ANGLO-INDIANS AND EUROPEANS ON THE 
E. B. RAILWAY. 

34. Mr. E. C. Neogy: Will Government be pleased to state how many 
Indians, Anglo-Indians and Europeans, both in the superior and subordi-
nate service of the E. B. Railway, have been discharged on account of 
retrenchment? 

The Honourable Sir Charles Innes: All available information on this 
subject will be embodied in the memorandum which will be supplied to 
Members in connection with the discussion of the Budget. 

RETRENCHMENTS ON THE E. B. RAILWAY. 

35. Mr. E. C. )(eogy: Will Government be pleased to state: 
(a) If any outsiders have been recruited in the E. B. Re.ilway service, 

including the Audit Department, after the termination of 
the services of several men owing to retrenchment? 1£ the 
answer be in the affirmative, will Government be ple88ed to 
state how many Indians, Anglo-Indians and Europeans have 
been recruited in such post, and how many discharged hands. 
have been taken back? • 

(b) 'If it is a fact that several men have been discharged from tha 
Calcutta. Goods shed as a measure of retrenchment, and after 
few months men from outside have been taken on in prefer-
ence to the men dis.charged? 

Mr. A. A. L. Parsons: Government have no information but will make 
ir,quiries. 

ApPOINTVEI<."'T OF STATION MASTERS AS TRAVELLING TICKET INSPECTORS ON 
THE E. B. RAILWAY. 

36. Ilr. E. C. Beogy: Are Government aware that the E. B: Railway 
Authorities have reduced several Station Masters to the rank of Assistant 
Station Masters owing to retrenchment, but about 10 Travelling Ticket 

.Inspectom have been recruited from ~  who have no knowledge or 
experience in the Railway? If the answer be in the affumative, will 
Government be pleased to state if they are prepared to .appoint the aforesaid 
Station Masters to the post of Travelling Ticket Inspectors, instead of 
reverting them to the grade of Assistant Station Masters? 

The Honourable Sir Charles Innes: This is a purely domestic matter 
with which the Agent is competent to deal, and the Government of India. 
nre not therefore prepared to interfere. 



UNSTAIWED Ql"ESTIONS AND AX::iWEI:i" . 119 

. FOOD INSPECTOUS AND 'l'UANSPOHTATIOX OFFICERS ON TIlE E. B. HAlLWAY. . 
37. Kr. X. C. Keogy: Will Government be pleased to state the 

utility of appointing Food Inspectors and Transportation Inspectors in the 
E. B. Railway in these days of retrenchment, in addition to Traffic 
Inspectors, the duties of the former being heretofore performed by the 
latter? 

The Honourable Sir Charles Innes: These appointments are made in 
the interests of the travelling public, with a view to ensuring a better 
e:iass of food p,nd improving transport arrangements, respectively. 

CATERINO DEPARTMENT, E. B. RAILWAY. 

38. Kr. X. C. K80gy: Will Government be pleased to state the 
reason for establishing a catering department in the E. B. Railway with IL 
Gazetted Officer in charge as Catering Superintendent? 

The Honourable Sir Charles Innes: The catering on the Eastern Bengal 
Railway is not done by the Railway itself. Food and refreshments are 
provided by contractors and vendors under the supervision of a Catering 
Superintendent, Whose appointment has been considered necessary in order 
to !Daintain a proper standard of catering for the public. 

GRANT OF RETIRING GRATUITY TO GAZETTED OFFICERS OF THE 
E. B. RAILWAY. 

39. Kr. X. O. K80gy: Will Government be pleased to state the 
reason for granting a rt-tiring gratuity to the Gazetted officel'li! of. the Rail· 
way, in addition to the bonus of the Provident Fund, when their service!:! 
are permanent? 

111'. A. A. L. Parsons: Provident .Funds which in the case of the 
officers referred to replace pensions are intended partly to be an insurance 
against death or premature retirement, partly to make provision for thl' 
employe on retirement after a normal period of service. After prolonged 
discussion it was finally decided that the best way of securing the ends ill 
"iew was to combine gratuities with Provident Fund benefits. The spe('.ial 
c.bject of gratuities is to secure long service. 

REDUCTION OF PAY OF INDIAN EMPLOYEES OF THE E. B. RAILWAY. 

40. Kr. X. ~ Keogy: Is it a fact that the pay of some of the Indian 
employees of the E. B. Railway, earned by seniority in service according 
to the sanctioned scale, has been reduced, and a portion thereof converted 
in some cases to personal allowance? 

The Honourable Sir Charles Innes: Government have no information 
on the subject and are not aware of any cases such as those referred i,). 

PAYMENT. TO BOMBAY GOVEIU·MENT FOR \VORK DONE IN CONNECTION WITH 
INCOME·TAX. 

41. IIr, Harchandrai Viahindaa: Will Government be pleased to state: 
(a) what amount was paid to the Bombay Government last year 

.for doing income-tax work on behalf of the Central Govern· 
ment? 

(b) What amount will be paid this year for the same? 
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The Honourable Sir Basil Blackett: No payment was made to the 
Bombay Government last yea.r for the income-tax work done by their staff 
'on behalf of the Central Government, but payments aggregating Rs. 6,15,807, 
viz., Rs. 2,83,942 for the yea.r 1921-22 and Rs. 3,31,865 for the year 
1922c23, have been made during the year. 

INCOME-TAX OFFICERS. 

42. 1Ir. Barchandrai Vishinda8: Will Government be pleased to state 
what posts of Income-tax Officers, Assistant Commissioners, Inspectors and 
Examiners have been filled up to this time out of the number sanctioned 
ir. March last, and how many remain yet unfilled? 

The Honourable Sir Basil Blackett: A statement giving the information 
is. placed on the table. 

No. of P<'S:S I 
anotioned. No. filled. No. TaO&Dt. 

------------------------------1-------
Mtril!tar:t C"mmis.io,1'l" of IocOIDp·lu • 
I ~  Office,," ,u,d As ist&nt Inoome·tax 

Oflicprs (including J Personal ~ ssiat&lIt). 

I!: xamiUHS . Inspectors . ','1 

5 
3i 

37 
48 

3 
36· 

37 
47 

2 
1 

1 

EMPLOYMENT OF REVENUE DEPARTMENT MEN TO DO INCOME-TAX WORK IN 
BOMBAY AND SIND. 

43. Mi. B&?Chandrai Vishini:las: 'Is it s fact that provincial 'Revenue 
Department hande are still doing income-tax work in certain parts of the 
l:ombay Presidency including Sindh? If SO, why? . 

The Hooourable Sir Basil Blackett: The reply' to this qnesilion' is 'iIi the 
affirmative. T ~ income-tax work is'stil1 being done in some parts of the 
Bombav Presidencv'bv the staff of the Local Government. The scheme 
for the·int1'Od.nction of a special income-tax staff is being gradually intro-
duced in the Presidency as men are trained to fill ~ sanctioned posts. 

ALLOWANCES OF INCOME-TAXOFF'ICERS AT KARAcm.-

44. 1Ir. Harchandrai Visbindas: (a) Will Government be pleased to 
state how much local allowance is paid to Inspectors, aod .Examiners of 
the Income-:tax Department in Karachi? ..: ' 

(b) Are 'Government aware . that the house rent allowance of Rs. 50 per 
mensem is paid to officers of the same. standing stationed in Karachi? 

The Honourable Sir Basil Blackett: ,(a) The Inspectors of II;lcome-tax 
and Examiners at Karachi, who are non-gazetted officers, draw pav at 
Its. 150 to 325 and 175 to 325 with a local allowance of Rs. 30 a month. 

(b) The Government are not aware to what officers of the same standing 
b other departments the Honourable Member refers. 

APPRAISERS, KARACHI CUSTOMS HOUSE. 

*45. lit. lIarcha11dral 'ftshinda8: ra) Will Government be pleased to 
state if it is a fact that the Eastern Express Company Ltd., by their mana-
ger Sir Montagu Webb, wrote to the Chief Collector of Customs to increase 
-------- -:-._------_._---- --- --------------- ---,---- ,- ~

For answer t<l this question, RM answer helow Question No. 47. 
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the number of appraisers in the Karachi Customs House, and that the said 
Company was informed that bhe number would be increased when the 
scheme was sanctioned? 

(b) Is it a fact that the number of appraisers after the scheme is the 
same as before the war? 

SHORTAGE OF APPRAISERS AT KARACHI. 

*46. Kr. Barchandrai Vishindas: Will Government be pleased to stat<' 
if it is a fact that owing to the shortage of appraisars, no appraiSer is 
fosted at the ~ i  Mole Boat west wharf to the great inconvenience of 
lndian merchants who have repeatedly petitioned the Customs authorities 
.to post a full-time appraiser there; and that by such shortage work is 
(,onsiderably hampered? 

ALLOWANCES OF ApPRAISERS, EXAMINERS, ETC., IN KARACHI. 

47. Kr. Barchandrai Vishindas: (a) Will Government be pleased to 
:state why no rent allowance or local allowance is given to appraisers, 
~ i  wharfingers, gate-keepers and tally clerks in Karachi? 

(b) Is any local allowance or house rent allowance .given to men'"of Similat' 
standing employed .in other departments in Karachi? 

The Honourable Sir Basil Blackett: Inquiries are being made and a 
further reply will be given to the Honourable Member when the informa-
tion is available. 

INSANITARY CONDITIO'" OF THE B. N. W. HAlLWAY COMPARTMENTS. 

48. 1Ir. DevaJO Prasad Sinha: (a) Are Government aware of the 
msanitary condition of the B. N. W. Railway compartments? 

(b) Is it a fact that the cushions placed on the berths. of 1st and 2nd 
dass oompartments are tom and tattered and very seldom .cleaned? 

(0) Has the attention of Government been drawn to the report of the 
eommittee appointed ~  the Government of Bihar and Orissa to inquire 
.mto the working of the B. N. W. Railway? ' 

(d) If so, what steps have been taken by the Government on the. said 
report ? 

lIr. A. A. L. Paraon8:(a) Imd (b). Complaints of this kind are essen· 
tlally matters which should be brought to the notice of the Agent 
through the Local Advisory Council. " 

(0) and (d). The Honourable Member is referred to items (b) and 
'(0) of the reply given on the 6th March 1923 in this ARsembly to questiont 
No. 472 asked by Khan Bahudur Saiyid Muhammad Ismail. 

FERRY SERVICE BETWEEN MONGHYR Al'W MONGHYR GHAT. 

49. lIr. Devaki Prapd Sinha: (a) Are Government aware that 
ihere is considerable dissatisfaction in t.he mind of the public at the 
l,resent arrangement of ferry service between Monghyr and Monghyr 
-Gha.t station E. 1. R. (Bihar and Orissa.)? 

---- "-----"-
• For answer to this question, see answer below Question No. 47. 

t Vi ~ L. A. Debates, Vol. III, pages 3021-3022. 
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(6) Are Government aware that several questions were put in the last 
Bihar and Orissa Legislative Council, in answer to which the Local 
Government admitted that there was public feeling against the present 
arrangement? 

(c) Do Government propose to make an inquiry in the matter? 
(d) Are Government aware that the rate of fare charged for traffic by 

the aforesaid ferry service agency is higher than that of a.ll the other 
ferry services of the Ganges in Bihar and .orissa. 

(e) Is it a fact that the steamer used there is very small and consider--
able inconvenience is caused to the passengers for that reason? 

(f) Is it a fact that the B. N. W. Railway Company expressed their 
willingness to ply ferry for traffic at that very ghat at reduced fare? It 
so, will Government be pleased to state the reasons for refusing their offer? 

(g) Will the Government be pleased to lay on the table the terms of 
contract between the E. I. Railway Company and the present contractor 
for the said ferry aervice ? 

(h) Will the Government be pleased to state whether there is any ferry 
service on the same terms anywhere in Bihar and Orissa? 

1Ir. A. A. L. P&l'BOU: (a) Government have received complaints 
regarding the working of the ferry but these were chiefly with reference 
to the Ghat arrangements made by the railway administration and Govern-
lDent ~  that action has been taken to remedy matters in this. 
respect. 

(b) Yes. 
(c) The matter will be referred to the Agent, East Indian Railway. 
(d) No. 
(e) Inquiry will be made. 
(f) The Bengal and North Western Railway applied to the Railway 

Beard for permission to establish a ferry service but the Board after 
consulting the Local Government decided not to interfere with the exist-
ing arrangements. The question of reduced fares did not arise. 

(g) No. 
(h) Government are not aware of any. 

ENLISTMENT OF BRAHMINS IN THE ARMY. 

50. Sardar V. 11'. Kutalik: (1) Will Government be pleased to state-
whether Brahmins from any Province are admitted in the Amiy, and it 
Brahmins from any Province are excluded from admission? 

(2) Will Government be pleased to state: 
-(a) whether any company of the -Deccan Brahmins was formed 

during the War? 
(b) if so, what was the total strength of the Company? 
(c) if tIDe answer to (a) is in the affirmative, is the Company still in 

existence, and if not, the reasons why it was disbanded? 
(d) whether there is any intention to form Companies of the Deccan 

Brahmins? 
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Mr. E. Burdon: (1) Provided they have the necessary qualifications 
laid down for the Indian Armv, Brahmins from any Province are enlisted 
in units for which their class "is authorised. • 

(2) (a) and (b). Ko Company composed of .. Deccan" Brahmins ~ 
formed during the war, but a ! Company (114 all ranks) of Mahratta 
Brahmins was formed. 

(c) This l Company was disbanded on the cessation of hostilities, 
consequent on the reduction in the strength of the Indian Army. 

(d) There is no intention at present of forming Companies composed 
of .. Deccan " Brahmins. 

GOVERNOR GENERAL'S ASSENT TO BILLS. 
Mr. President: I have to acquaint the Assembly that His Excelleac:v 

the Governor General has been pleased to give his assent to the following 
Bills passed by both Chambers of the Indian Legislature: 

1. The Mahendra Partab Singh Estates Act, 1923. 
2. The Moorshedabad (Amendment) Act. 1923. 
3. The Code of Civil Procedure (Amendment) Act, 1928. 
4. The Indian Income-tax (Further Amendment) Act, 19!3. 
i>. The Indigo Cess (Repealing) Act, 1923. 
e. The Code of Civil Procedure (Amendment) Act, 1923. 
7. The Special Marriage (Amendment) Act, 1923. 
S. The Indian Territorial and Auxiliary Forces (Amendment) Act, 

J.923. 
-g. The Indian Lunacy (Amendment) Act, 1923. 
10. The Indian Army (Amendment) Act, 1923. 
11. The Cutchi Memqp.s (Amendment) Act, 1923. 
12. The Code of Criminal Procedure (Further Amendment) Act. 

~  . 
13. The Indian Paper Currency (Amendment) Act, 1923. 
14. The Code of Criminal Procedure (Second Amendment) Act 

1923. 
15. The Land Acquisition (Amendment) Act, 1923. 
16. 'l'he Indian Ports (Amendment) Act, 1923. 
17. The Indian Electricity (Amendment) Act, 1923: 
18. The Charitable and Religious Trusts (Amendment) Act, 1923. 
19. The Mussalman Wakf Act, 1923. 
20. The Indian Stamp (Amendment) Act, 1923. 

THE INDIAN PENAL CODE "(AMENDMENT) ILI~  

Th\ Bonourable Sir Malcolm Bailey (Home Member): I beg to move 
for leave to iltroduce a Bill further to amend the Indian Penal Code for 
certain purposes. 

This short Bill needs few remarks from me by way of introductioll, b.t 
I may take the opportunity of reminding those of my Honourable friend., rere who were not with us last Session of the nature of certain 18gislation 
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that we then undertook. We had engaged to implement certain Resolu· 
hans, to which we were signatories, passed by the International Conven-
tion for the suppression of the traffic in women and children, signed in 
Geneva in March 1922. Our discussions finally crystallised in our Act 
No. XX of 1923. Briefly, what we did there ~  to make an addition to 
section 366 of the Indian Penal Code (which deals with kidnapping anrl 
~ i  in order to widen the scope of that section. But that· is not 
the point with which we are now immediately concerned. We went on 
to add a new section after 366, the purport of which was to provid.7 
penalties against the procuration of minor girls, even for a single occasion, 
or the importation of girls from foreign countries. Now, there was no-
question between us at the time regarding the substance of this new sec· 
tion; there was, however, a difference of opinion, and a great deal of dis· 
cussion regarding the age which should be taken for the definition of 
minority under that section. That cleavage of opinion was not merely 
between Government and the other side of the House, but extended to a 
division between our friends opposite- also. Those of us who had some 
hesitation in accepting the proposal to take 18 as the age establishing 
minority under that section were actuated bv two considerations. In the 
first place, we were constituting a new offence, and we apprehendec! 
the results of the wide extension which would be given to that offence if we· 
took the age at 18 years. But also we thought it inconsistent that Wl 

should adopt the age of 18 for our new offence, while we retained the age ot 
16. for certain old.standing offences of a somewhat similar character in the 
Indian Penal Code, offence!'; ,,-hich in l ~ were indeed of n somE-
what more serious nature: I refer of course to section 3tH, that is, kidnap-
ping from lawful guardianship, and sections 372 and 373, which provide 
against selling and buying a minor for purposes of prostitution. We, there-
f"re, obtained the ~ of the Assembly to the introduction of a com-
mencement clause, whicli would enable us to postpone the bringing of thi,o. 
cew Act into operation until we had consulted Local Governments and the 
public regarding the advisability of having one uniform age for all these 
offences. Those opinions have now been recei;ed. Neither t.he Local Gov· 
ernments nor the public bodies, who have given us their opinions, are alto-
gether unanimous on the question. Nevertheless, we think that we have 
a sufficient body of convinced public opinion to warrant our now proposing 
to apply one uniform age to all four offences, the age of 18 years. . I have 
no doubt that there will be residents of some areas who still think that it 
is not advisable to take the age up to 18 years for all four sections, at all 
events in regard to those areas. Still it is a sound principle of social legis-
lation that the Legislature should always be somewhat in advance of current 
opinion, while of course avoiding going so far in advance qf that opinion 
that the law in itself would become inoperative. At all events that is our 
proposal. As I have explained, we have hitherto delayed the notification 
of Act XX of 1923, in order that we mav consider the co-ordinate offence:; 
8S a whole. If the Legislature now agrees'to the Bill which we place before 
it and which deals of course with the three old-standing offences, we shall 
take i i ~ steps to notify the Act of 1923 in common with the provi-
sions of the Bill. Tbeg leave to introduce the Bill. 

Kr. President: The question is: 
" That leave be given to introduce a Bill further to amend the Indian Penal Cod&. 

for certain purposes." 
~ i The motion' was adopted. 

TheHQDour:able Sir ]l[alcolmBailey: Sir, I intr0duce the Bill, 



THE INDIAN COINAGE (AMENDMENT) BILL. 

The Honourable Sir Basil Blackett (Finance Member): Sir, I ask for 
leave to introduce n Bill further to amend the Indian Coinage Act, 1906,. 
for certain purposes. . 

Honourable Members will find in the Statement of Objects and Reasons 
B short explanation of the reason for this Bill. Under the English Coinage 
Act, the Act of 1870, power is given to withdraw from circulation token 
coinage and to declare it to have ceased to be a legal tender. There is no)· 
corresponding provision in the Indian Coinage Act and on occasion the 
absence of this power has proved inconvenient. The Government have of 
course at any time power by executive action to do what they can to with-
draw a coin from circulation. But all they can do is to take steps to pre-
vent the re-issue from treasury and currency offices of any coins of that 
particular denomination which come into their offices. That is a very 
slow process and all the time the coins remain legal tender. At the pre· 
sent time and for some little time past there has been a little i i l ~ 
with our eight-anna nickel coin which was issued during the war and has 
not ,proved a success. Indeed it has proved rather a troublesome failure. 
There have been a good many cases of counterfeiting, some of them 80 good 
that it has been impossible to determine whether a coin is counterfeit or 
not until it has actuallv been assaved at the mint. Naturallv when there 
~  counterfeit coins about, the public dislike the coin of the "denomination 

which is being counterfeited. But the Government have no power beyond 
I-reventing the re-issue of coins that come into currency offices to deal with 
such a situation. It is proposed under this Bill that there should be power 
to issue a notification declaring that after a certain date a particular coin 
should cease to be legal tender. Provision is made in the Bill under which 
c('ins so notified can be received at Government treasuries and currenc,' 
offices for a specified time after they have ceased to be legal tender for the 
purposes of ordinary circulation and in order to protect the public who have 
received at one time or another from the Government a coin purporting to 
he of a certain .:value, arrangements are also made under which at any time 
such a coin, if it is genuine, can be exchanged for its face value at Gov-
ernment currency offices. The Bill is general in character and repairs an 
emission which I think was probably unintentional in the existing Coinagt' 
Acts. Our immediate purpose in introducing it now would be to issue a 
notification dealing with the particular nickel coin that I have mentioned. 

lIIr. President: The question is: 
" That leave be given to introduce a Bill fu.rther to amend the Indian Coinage Act. _ 

1906, for certain purposes." ' 

The motion was adopted. 
The Honourable Sir Basil Blackett: Sir, I introduce the Bill . 

• 
THE INDIAN INCOME-TAX (AMENDMENT) BILL. 

The Honourable Sir Basil Blackett (Finance Member): Sir, I ask for 
leave to introduce a' Bill further to amend/the'Indian Income-tax Act, 1~  
for certain purposes. 

'rhC' object of this Bill is to make good twoomissiong· in the' existing 
Act and in another eaBe t,o ('arry out. rather more effectively, "-1;tnt. clearlY 
are the intentions 0' the Income-tax Act of 1922. The i~i  omission 'is ~ 
question of procedure. Under gection 30 of the origiQal Act 'an appeal 

( 125 ) 
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against the assessment of an income-tax officer may be made before the 
Assistant Commissioner and an assessee objecting to the decision of the 
Assistant Commissiorltlr may within thirty days of that decision appeal to 
the Commissioner under section 32. The Commissioner normally disposes 
·of the case, but in the event of a question of law arising reference may be 
necessary tQ the High Court. An assessee under section 66 (2) of the ori-
ginal Act is entitled to demand such a reference within one month of the 
passing of the Commissioner's order. The Commissioner may, however, 
refuse to.state a case on the ground that no question of law arises. In that 
event the assessee may apply under section 66 (3) to the High Court direct. 
But under the existing Act no period is prescribed within which an assessee 
who maint.ains against the decision of ~ Commissioner that there is a 
question of law must apply to the High Court. The result is that such an 
application may at present be made many months after the Commissioner 
has refused to pass on the case. Section 9 of the Bill which I propose to 
introduce prescribes a time limit of one month according with 
the other time limits prescribed by the original Act for various 
stages of the Bill. I think it is a very reasonable prOVISion 
and obviously for the advantage of good administration and there 
fore of assessees generally. The next amendment proposed in the Bil' 
is rather a technical one. There is no provision in the Act for the assess-
ment of a business, profession or vocation which was in existence at the 
·commencement of the Act which had paid no tax at the time under the 
provisions of the Income-tax Act and is thereafter discontinued. This is a 
-curious little omission. 

The third portion of tfte Bill is one which is again rather technical owing 
to the wording of the Provident Insurance Societies Act of 1912 and of the 
Income-tax Act first of all of 1918 and then of 1922. Certain provident. 
funds of private companies and firms have been found to share in a con-
-cession intended for provident funds of a different kind, that is, funds whid, 
art: in the nature of life insurance. It is proposed to deal with these cases 
by omitting all reference to Provident Insurance Societies from sectioll!,; 
4(3) (iv) and 15(1) of the original Act. 

Finally, there is an omission in the Income-tax Act of 1922 in regard 
-to the assessment of the income, profits or gains of an Association or a 
~l  which is neither a company nor a firm nor a Hindu undivided family. 
An assessee is defined in the original Act and includes an association or 
club, but the Income-tax ~  of 1923 when it comes to specifying rates of 
tax proceeds by enumeratIOn and that enumeration omits associations or 
clubs which are not firms nor a Hindu i i ~  family. It is proposed 
'in tliis Bill to remedy that defect. 

JIr. President,: The question is: 
.. That leave be !P>ven to introduce a Bill further 10 amend the Indian Income-tax 

..Act, 1922, for certain pnrposes." \ 
The motion was adopted. 
The Honourable Sir Baail Blackett: Sir, I introduce the Bill. 

THE INDIAN COTTON CESS (AMENDMENT) BILL. 
Mr. I. A. Kiebe,. (Educational Commissioner): Sir, I move for leave 

-to introduce a Bill to amend the Indian Cotton Cess Act, 1923, for certain 
purposes. . 

• 
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THE INDIAN COTTON CESS (AJifENDMENT) BILt. 

it may seem to be early to amend an Act which was passed into law 
only last year; but it is not always possible to anticipate the effect of work-
ing an Act until it has actually been put into operation. The present Bill 
seeks to amend two small defects in order that the Act may fulfil its ori· 
ginal intention. The first amendment seeks to regularise the system by 
which the cess is collected in the Bombay Presidency. In that -presidency 
Cotton Excise Collectors are for the collection of excise subject to the 
Collector of Bombay, but for the nurpose of collecting this cess they have, 
by the Act, been placed under the District Collector. This is an anomaly 
which has been brought to our notice by the Government of Bombay and 
which the Bill seeks to set right. The second amendment seeks to extend 
or to empower the extension of the operations of the Indian Cotton Cess 
Act to the two foreign territories in British India, namely, the French aod 
Portuguese possessions. It was clearly not the intention of the original A~ 
to exempt cotton exported from India by land to these territories; Both 
these amendments have been recommended by the Indian Central -Gotton 
Committee and I commend them for the acceptance of this House.' Sii-, 
I beg for leave to introduce the Bill. -

JIr. President: The question is: 
". That leave be given to introduce a Bill to amend the Indian Cotton Cess Act, 

1923, for certain purposes." 
The motion was adopted. 
Kr. I. A. Richey: Sir, I introduce the Bill. 

ELE TlO~ OF THE PUBLIC ACCOUNTS COMMITTEE. 

The Honourable Sir Baail Blackett (Finance Member): Sir. I ~ to 
move: 

.. That this Assembly do proceed to elect 8 Members to be members of the Com-
mittee on Public Accounts." 

This motion is made in accordance with section 57 of the Indian Legis-
lative Rules which requires that as soon as may be, after the commenoe-
ment of each financial year, a Committee on Public Accounts shallbecQn-
stituted and provides that it shall consist of not more than 12 members 
including the chairman, of whom not less than two-thirds shall be elected 
by the non-official Members of the Assembly according to the principle of 
proportional representation. The Committee, when appointed,will be re-
quired to deal with tbe appropriation accounts and audit reports fOf_ th$! 
year 1924-25. It will probably be possible to have some meetings to ,deal with 
the audit reports during the course of February and March; but it will not 
be possible, in view of the demand on the time of Honourab16 
Members, to proceed to therTIlore important part of the Committee's busi-
ness until after the Sess10n cloies. Probably the most convenient time 
for that work will be perhaps a fortnight or 10 days before the Sinila 
Session meets later on. The reason why I have mentioned this is that 
Honourable Members, in putting their 'names down for election, will, I 
hope, bear in mind that, if elected, it will be important from the point of 
view of getting the work done efficiently that they should be available duro 
ing the summer, 

Kr. President: The question is: 
.. That this Assembly do proceed to elect Il Members to be members of the Com-

mittee on Public Accounts." 
The motion was adopted. 

R 



~ E Tl  OF THE STANDiNG FINANCE COMMITTEE. 

'!'he Honourable Sir Bull Blackett (Finance Member): Sir, I beg to 
move: 

.. That this Assembly do proceed to the election, in such method as may be approved 
by the Honourable the President, of a Standing :Finance Committee of the Assembly 
Dot exceeding fourteen in number to which shall be added one Member of the Assembly 
to be nominated by the Governor General. The Member so nominated shall be Chair-
III&D of the Committee." 

This Committee, Sir, unlike the last, is not a Statutory Committee. It 
is appointed in accordance with a Resolution passed by the Legislative 
Assembly on the 11th March i922. Its chief duties are to scrutinise all 
proposals for new votable expenditure in all the departments of the Gov-
ernment of India, to sanction allotments out of lump sum grants, to sug-
~  retrenchment and economy in expenditure and generally to assist 
the Finance Department of the Government of India by advising on such 
eases, as may be referred to it by that Department. It will be seen that 
it is a Committee of very great importance from the point of view of oUI 
finance. In this case, unlike.the Committee on Public Accounts, the Com· 
mittee is appointed in accordance, I think, with the terms of the Resolu· 
t.ion in respect of the financial year. It will, therefore, be necessary, be· 
fore the close of this Session, to repeat this motion with a view to· th. 
appointment of a Committee for the following financial year. 

JIr. President: The question is: 
" That this Assembly do proceed to the election, in such method as may be approved 

by the Honourable the President, of a Standing Finance Committee of the Assemblv 
DOt exceeding fourteen in number to which shall be added one Member of the Assembly 
te be nominated by the Governor General. The Member so nominated shall be Chair-
man of the Committee." 

Thtl motion was adopted. 

JIr. President: I may infonn the Assembly that, for the purpose of th€ 
election of these two Committees, namel", the Public Accounts Committee 
and the Standing Finance Committee, the Ailsembly office will be open tc 
receive nominations up to 4 o'clock in the afternoon of Monday, the 4th 
February 1924. The election will take place in this Chamber on Wednes-
clay, the 6th February. The election of members to both Committ,eell \1\1\ 
be conducted in accordance with the principle of proportional representa-
tion by means of the single transferable vote. The regulations which have 
been already made under Standing Order 56 of the Legislative Assembly 
Standing Orders for the conduct of the election of members of Select Com-
mittees for the amendment of Standing Orders shall apply also to the elec· 
tion of members of these two Committees. Copies of these regulatione 
will be supplied to every Member of this House. , 

The Assembly then adjourned till El ~  of the Clock on Monday, thE 
4t.h February, 1924. 
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